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The Lok Sabha met at Eleven of
Clock.

[Mu, SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

0il Pipelines

4+
{ Shri ¥Yashpal Singh:
‘W | Shri Bishanchander Seth:
*31. | Shri Bhagwat Jha Azad:
7J Shri D, C. Sharma:
| Shrimati Savitrl Nigam:
| Shri Jashwant Mehta:

Will the Minister of Mines and
Fuel be pleased to state:

(a) whoether it is a fact that the Oil
and WNutural Gas Commission has
signeed an agreement with ENIT of
Italy to establish oil  pipelines in
Indin;

(b) if so, the terms and conditions
of the agreement; and

(¢) the location for cstablishing

these oil pipelines?

The Minister of Mines and Fuel
{Shri Alagesan): (a) Yes, Sir.

{b) and (c¢). A statement is luid on
the Table of the House. [Placed in
Library. See No, LT-1387i63.]

=it mrare ez @ & T oaFAT
g W& =1 sfefamm arew A w9 aw
gfa= &1 s ?
785 (Ai) LSD—I
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Mr. Speaker: He asks when the
pipelines will be available in the
country.

Shri Alagesan: The dates for the
completion of these five pipelines
have been fixed and I shall read them
out. The Cambay-Dhuwaran gas line
will be completed by 1-11-1963.

Shri Yashpal Singh: I mean local
production of pipelines.

Shri Alagesan: Some pipes we are
getting from the Rourkela Steel plant.

Shri Jashwant Mehta: May I know
whether any time schedule has been
fixed in this contract and if so the
details?

Shri Alagesan: These lines will be
completed as per the dates that have
been settied.  The completion  date
fur Cambay-Dhuwaran Gag line is
1-11-1963; for Ankleshwar Uttaran,
15-1-1964; for Ankleshwar Baroda
Gas line, 15-4-1964; for Ank'eshwar
Baroda Crude line, 31-8-1964; and
Baroda Ahmedabud Products line,
31-12-1964.

Shri Bhagwat Jha Azad: May I
know whether other firms also ten-
dered for  this contract and if so
votether the terms of the ENI were
better than the others?

Shri Alagesan: 1 am not able
to say who were the others who
were consulted. But T can supply it
to the hon. Member. All these things
were taken into consideration and it
was considered  profitable to  enter
into agreement with the ENL

Shri D. €. Sharma: The statement
savs that esnstruction equipment re-
quired for the construrtion of  the
pipe lines will be imported by SNAM
on draw back basis. May 1  know
what this basis is and how 1t is goiug
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to work, whether to our advantage
or disadvantage?

Shri Alagesan: They will be able to
use it elsewhere after using it here.

ot TR Aaw arEa ;. § AHAT qgan
g fF zeit & ot %717 g @ IEA wd
o1 w4 #117 fEEE § gEEe saEr
g £ 7 afy g, 41 IAE w1 e

37

Mr. Speaker: The question is
whether the conditions that have been
entered into with Italians are more
favourable to us as comnpared (o those
catered into with the Russians and
the English.

Shri Alagesan: There was no ques-
tion of Russia here. This iz for the
construction of various pipelines that
will take crude to the public sector
refineries that will be put up in
Gujarat. Negotiations took place bet-
ween us and the ENI and this agree-
ment was arrived at......{(Interrup-
tions.)

Shri Nath Pai: We are having an
agreement with the Russian:. How
do they compare  with the carlier
conditions.

sfY T #EE TEF T H ST
FT ZAT & FAST WA (2 AT PO A
=] w7 Iferam § avEe 8 aw

g7

Shri Alagesan: 1 would like the
question to be repeated in English.

Mr. Speaker: What are the condi-
tions on which this agreement with
Ttaly has been entered into and as
compared to the agrecment with
Russians is this more favourable or
not? That is the question.

Shri Alagesan: There is no question
of contering into agreement with
Russia. There was another pipc.ne
constructed in Assam. That was also
done by the ENI for Oil India.
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Mr. Speaker: The question is
whether any similar agreement was
entered into.

Shri Alagesan: The Indian Refinery
has now again entered into an agree-
ment with the same ENI for the con-
struction of the Haldia-Barauni-Kan-
pur pipeline. We have not entered
into a contract with others, and so
there is no question of comparison.

Mo W WA Mg : ag I
TG &, EWICAAT F AT OET awwiar

Gl

HEIW WERA Wy w7 ar &
o wEal | afz welt e e
warg g a1 fer 7w ot 17 § famsr
Ta7 9187 [OAT A9 & | 377 fafaeex
CIEERCIECICECERIR GGl
FA OEET

Shrimati Savitri Nigam: May I
know what is the criterion for select-
ing tho loration of these pipelines
and whether any  other alternative
suggestion has come to make some
changes in the present demarcation?

Shri Alagesan: The crude is obtain-
ed locally and the refinerv is going
to be put up there. These pipelines
are intended to take the crude te
the refinery.

Shri Swell: What is the usc of more
pipelines in the couniry when they
cannot operale even the existing re-
finery properly, for example, the
Gauhati refinery?

Shri Alagesan: It is not exactly so.
We have constructed a  pipeline
from Naharkatiya to> Gauhati and
then from  Gauhati  to  Baraund.
The pipeline from Naharkativa to
Gauhati is already functioning. As
soon as the Barauni refinery has
been commissioned, the other pipe-
line also will start functioning. Seo,
it is not correct tn say that these pipe-
lines are not used.
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Shri Swell: I want to know whether
the Gauhati refinery is now function-
ing.

Mr. Speaker: Order, order. Shri
Jaipal Singh.

Shri Jaipal Singh: Earlier the hon.
Minister said that he was not able to
give us the names of the other
tenderers. Does that mean that glo-
bal tenders were not called?

Shri Alagesan: I said I shall supply
that information. [ do not have it at
the moment.

Dr. Ranen Sen: When is the pipe-
line from Barauni to Calcutta going
to be completed?

Mr. Speaker: Does that relate to
this agreement?

Shri Alagesan: No, Sir.

Mr. Speaker: That is a different
one. Next question.

Commeonwealth Scientific Conference

.
( Shrimati Renuka Barkataki:
Shri Basumatari:
‘32,4 shri Yashpal Singh:
| Shri Rameshwar Tantia:
[ Shri Bishanchander Scih:

Will the Minister of Seientific Re-
search and Cultural Affairs be pleus-
ed to state:

(a) whether the Government of
India have received the proceedings
of the Commonwealth Scientific Con-
ference which was held in India some
time back and whether the same has
been studied by the Government; and

(b} if so, how far the Confcrence
has been fruitful towards the further-
ance of scientific research in the
country?

The Minister of Scientific Research
and Cultural Affairs (Shri Hamayun
Kabir): (4) Yes Sir, the procecdings
have been received and are under
examination in consultation with the
Ministerie: and Departmenls con-
cerned.
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(b) This will be known after the
recommendations of conference have
been fully examined.

Shrimati Renuka Barkataki: May I
know which Commonwealth countries
participated in this conference?

Shri Humayun Kabir: In all, ten
Commonwealth countries participated
in this conference. Do you want me
to give the names of all those coun-
tries?

Mr. Speaker: No,

Shrimati Barkataki: Was the ex-
change of scientists between the
countries one of the suggestions of
this conference and, if so, how far
our country is benefited by this?

Shri Humayun Kabir: Exchange of
scientists is always beneficial, and
there  are already schemes for the
Commonwealth exchange of scientists.

Shri Rameshwar Tantia: May 1
know whuat were the subjects discuss-
ed in this conference and whether
atomic encrgy was one of the sub-
jeets discussed?

Shri Humayun Kabir: It covered a
very wide range. T cannot say at the
moment whether alomic energy was
discussed or not, but since Dr. Bhabha
was one of the participants the like-
lihvod 15 that it was,

Shri Sham Lal Saraf: May I know
whether the attempt is there, on the
part of this conference, not only to
e xchanpe scientisls but to  exchange
scientific knowledge so that the coun-
iry is benefited?

Shri Humayun Kabir: Documenta-
tion of the results of science and dis-
semination of information iz one of
the major purposes of a conference of
this type, and to that extent the
objective mentioned by the hon.
Member will be met.

st e = Foo AT 3 A A

g fr e .77 A1 # ATT ge 2 WY

v fagafroii § w1 Praar fgem

2
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st genaa wiae : arifefes aw
¥ AW A A7 AR gAl weRl #1
FET AT

¥o TWAET difgan : @ U2-
Uy geeE # g afafafoat A
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oY gwmA wf T . wmE A
Aed 89 AT G ¢ | Og 40T q@ &
GEEEEaiE il

Shri Hem Barua: May I know if
the problem of migration of scientists
to foreign countries including the
commonwealth countries was discuss-
ed in this conference and, if so, may
I know what is the recommendation
that this conference has made?

Shri Humayun Kabir; The major
subjects were the exchange of scien-
tific information within the common-
wealth. Migration outside came in
incidentaliy. But, as I have stated
earlier in this House, so far as India
is concerned, 11 15 nol a major bpro-
blem yet

Shri Priva Gupta: May I know if
the rescarch department under  the
Doefence Ministry has been one of the
subject matters in this conference to
find out whether in other countries
the defence rescarch section is inde-
pendent of the pgeneral research see-
tion?

Shri Mumayun Kabir: That is an
internal maiter for each country to
decide and, obviously, could not form
a subject of discussion in this con-
ference; but  the Defence Science
Adviser was a delegate  to this con-
ference. !

o THAWAIET  SHEAT © HAeT
WIS, HYT UF 4qed] T YA £ | o7
O 9 9 A & #1989 0F
v frFAd # Ia%r A1 J4re T9E w2
WY AW T TS wART AT E ) FH 0F
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FATT BT 97 | 3894 €17 &
qeAT FATEAT 41 fow fF are oz dar
fF 2w 7 dmfas. ..

U WERA : WA §EEd &
ST FATH B0 AR T TR AT
FAA AT FTEIA AET & | AET gAY
a9 41 w9t 7 ¥g tae e 2 fE
grq a1 ¥ F1E FTOT 7 g a4 =R A
a7 o\ wAAT e #1oaarE w1
A1 § IgH A¥ET 97 ATH 2T § IART
§ g1 qF qATAT g ATl 31 A Hed
F7 2T Z AT ATAL AT F FAC ATEA
FT OF UF TH AT AAHCA LA &
fa a@mar g | ot Wi 99 70 @ TR
Faad A9 §, 5, = AT Jo FATAT &
sarET fzedty % A9 &Y O E o
grem & uz daen faar zan 2 fa sanan
A ¥ oATA wAT A7 AN SUTET HAT
q& ST FE | 0 oAwmAl g fF e
FTE §A AT @9 AWA AT 26

Mo TEWART =fgar 777 @1
T AF FATA 71 W 3T 97 AN AT
S ATH AATT 9B A IHF AW AT
SATET FAET A7

qeasT AT ¢ 2F arT 17 AT i
#7 o smim wfF w27 frewoaw
97 FAT #F FAAE FAAT T AFT 2 |

Admission in Schools in Delhi

[ Shri Shree Narayan Das:
*33. £ Shri D. C. Sharma:
|_ Shrimati Savitri Nlgam:

Will the Minister of Education be
pleased to state:

(a) whether all students seeking
admission into various schools in the
capital could get admission this year;

(b) if not, the number of students
who could not do so;
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(¢) whether the Delhi State Pa-
rents' Association made any sugges-
tion to Government in the regard;
and

(d) if so, the reaction of Govern-
ment fhereto?

The Minister of Education (Dr.E. L.
Shrimali): (a) Yes Sir.

(b) Does not arise.
(c) Yes sir.

(d) The suggestions made by the

Association were implemented to the

extent found feasible,

Shri Shree Narayan Das: May I
know the extent of increase in the
capacity of the existing schools during
this year?

Dr. K. L. Shrimali: Well, Sir, the
local bodies look a’ter the e ementary
cducation and the Directorate of
Education look after the sccondary
education. The Corporation had made
provision for admission of 59000
children. T have been informed by
the Corporation that they have still
provision for another 20,000 children.
Similarly, the Delhi Administration
had made this vear provision for ad-
ditional enrolment to the extent of
18,000 children. The actual additional
enrolment came to 12,600. So there
are still some seats available  both
in secondary as well as in the ele-
mentary schools.

Shrimati Savitri Nigam: May I
know, if the hon. Minister has got
this information, the number of
schools which are being held in tem-
porary tents and alse the number of
schools which are being held in build-
ings which are under construction?

Mr. Speaker: That is a different
question altogether.

Shri D. C. Sharma: It was reported
in one of the Delhi papers that about
one lakh students had to go without
admission in one category of schools
—IL think it was secondary schools.
May I know if there is any truth in
this report that has been published?
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Dr. K, L, Shrimali: The report is
absolutely false.

st WO WA T AEAT T A
¥ e J ag ara A g fF g dFed
et & faaa faemdt @ a0 faser &
IR ¥ dgd T T=AT F A TOT A
frer & o fooelt & Ay 99 HI
I WA F AR H TAIT FAAT 997 §
T wror Ay 9€t & 7 qar gAd fog
e A g g ?

WeaW WEXAA : I TA FY arae
g

Shri P. Venkatasubbaiah: Simul-
taneously with the increase in the
admissions to schools there has not
been an increase in the number of staff
and there is dearth of teachers. May
I know what arrangement the Gov-
ernnicai s going to make {o see that
the schools are adequately staffed?

Dr. K. L. Shrimali: There may be
some shortage of teachers in some
subjects, but by and large the staff
position is quite satisfactory.

Shri Vasudevan Nair: In Delhi, I
think. the scheme of <compulsory
primary cducation is  being imple-
mented. May I know how much of
the target has been achieved till now?

Mr. Speaker: That is a
question altogether.

different

Shni Vasudevan Nair: It is very
much connected with this.

Mr. Speaker: But it does not fall
under this.

Shri §. M. Banerjee: I would like
to know whether it is a fact and
whether the Minister is aware that
while secking admission the students
have to pay Rs. 30 and Rs. 40 towards
school building fund before  their
applications are accepted?

Dr. K. L, Shrimali: No, Sir, When-
ever it happens, the department takes
severe action.
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Shri S. M. Banerjee: It has happen-
ed.

Mr. Speaker: Order, order.

sy T AgraanEg o fz arema
AT HAAT A1EAW T AT F FHA 3, A
arAAr =zan g fF faa faafagi #1
tefaem adf famr 2 & favdy qmoag & 3
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Shri Bhagwat Jha Azad: May I
know whether efforts or atlempis are
being made in that part of the coun-
try for prospecting 0il?

Shri Alagesan: As I said, there is
a proposal to have an exploratory
well. It is only afiler the results of
that exploration are known it will
be possible to decide whether we
sh uld extend it or not. Till then we
will not be able to say whether oil
is present or not by exploring one
well, We mav have to explore many
more wells.

Shri Bhagwat Jha Azad: Since Lhe
work has been started long before,
have the Government any idea as {o
by what time it would be possible 1o
get any data by the exploration of
this well?

Shri Alagesan: The drilling of this
well will start now. The rig is being
sent and the land for the purpose has
becen acquired. 1 shall not be able
to say what time it will take.

Shri Bhakt Darshan: May [ know
when this exploration in the Bihar
area was actually started and when
it is going to be completed?

Shri Alagesan: This reflers o a
particular wrca in Bihar, Purnea
town. I cannot say when exploration
was slarted in Bihar as such.

it waqer g - Far # AT AERATE
fFemamarFAgTeF FT =T 7

Shri Alagesan: The Oil and Naturai
Gas Commission is undertaking this
work.

Shri D. C. Sharma: From the reply
given by the hon., Minister T think
that the whole thing is taken very
casually. May [ know if the drilling
of these areas will be undertaken and
results arrived at quickly or will it
go on in a very perfunctory manner?

Shri Alagesan: 1 do not know how
the hon, Member assumes all these
things. I have already said that we
are going  to drill  this  well soon.
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Whether there is oil present in com-
mercial quantities will be known only
after several other wells are also
drilled. It will not be possible to say
that now. We are not taking it
casually.

=it faafa femt © qforr & & /g
@Y § AT AL FTFTH T ZAT
# S g g fv oo W oaw
foe & 19 17 & Frow frw € f agr
FEE 7 GaTs 1 Hre 0w fpar g ?

Shri Alagesan: [ should lLke to
have separate notice.

Mr. Speaker: Shri P. C. Borooah.

Shri Bibhuti Mishra; I asked
whether simultaneously in Purnea as
well as in Raxaul oil prospecting 1s
being undertaken. He has not replied
to my question.

Mr. Speaker: Order, order. Shri
Borooah. w2ty 21 &1 2 f& s
IR zAF fAu A9z Fifzw 3

Shri P. C. Borooah: May I know
whether any serious attempt has becn
made for oil exploration in this area?
If so, may I know whether Govern-
ment have come (o any conclusion
regarding obtaining foreign collabora-
tion and, if so, from whizh country?

Shri Alagesan: | could not get the
question fully. Any how. the hon.
Meanber wanted to know whether we
will have foreign collaboration, It is
too early to say that. As I said, the
©il and Natural Gas Commission 1s
at present underiaking these explora-
tions.

Shri P. G. Sen: May I know whethe:
the machineries, rigs etc. have been
transported to the site?

) Shri Alagesan: As [ swad, the rig
is under transport aiready.

Shri Priva Gupta: Al ussurance
was already given .n the floor of the
House by the rx-0f M:uaister, Shri
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K. D. Malaviya, that oil has been
struck in Purnea and some contri-
vance will be installed there {or get-
ting oil because the oil from Katihar
seems to be costly because in of pebbles
and other things in the bed. Will the
Minisler clarify the position now?

Shri Alagesan: T think I have al-
ready clarified this.

.i.
Nationa] Discipline Scheme

Shri Hari Vishnu Kamath:
[’Shri Bhakt Darshan:
| Shri Prakash Vir Shastri:

g5 ¢ Shri Sidheshwar Prasad:

" | Shri P. R. Chakraverti:
Shri Onkarlal Berwa:
Shri Ramchandra Ulaka:
| Shri Dhuleshwar Meena:

Will the Minister of Education be
pleased to refer to the reply given to
Starred Question No. 611 on the 27th
March, 1963 and state:

fa) whether the consideration of
the proposal for constituting an  ad-
visory committee to  watch the pro-
gress of  the National Discipline
Scheme has concluded:

{b) if so, the result thercof: and

{c) who hag been appointed as the
Director-General of the National Dis-
cipline Scheme after  the demise of
General J. K. Bhonsle?

The Parliamentary Secretary to the
Minister of Education (Shri M. R.
Krishna): (a) and (b). No, Sir. The
proposal is still under consideration.

(r} Major-General A, S. Pathania
has been appointed Director-General
National  Discipline Scheme  with
offect from 1-8-1983. Prior to this the
Education Secretary had been holding
temporarily the c‘w."nr_::f‘ of this post in
addiiion to his own duties,

Shri Nath Pai: Who is thig distin=-
guished man who 1s the new Director-
Genreral?
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Shri M. R. Krishna: Major General
A. S, Pathania.

Shri Nath Pai: Which Pathania?
Mr. Speaker: General Pathania,

Shri lari Vishnu Kamath: For the
last few years when the National Dis-
cipline Scheme has been in operation
are any statistics available as to how
many boys and girls have been train-
ed under the Scheme and has Gov-
ernment prepared a concrete plan, or
at least a blueprint, for the immediate
future?

Shri M. R. Krishna: At this stage
we have been entrusted with the work
of training the people who will take
up this work in the institutions. We
have to train 15,000 ‘In Service' in-
structors and, in addition tu that,
nearly 6,400 fresh inslructors to
undertake this work. Already we
havo rtarted two centres. One more
centre has recently been  started in
Meorut and one more centre is likely
to be starled in Bangalore in a couple
of months.

Shri Hari Vishnu Kamath: Is it a
fact that though the National Dis-
cipline Scheme has been in foree for
a number of years—I believe, it has
been in operation for the last five
years or more——the hon. Educatlion
Minister did not visit the Sariska
Centre for a long time and, if that is
50, what are the reasons for his not
visiting the Sariska Centre and when
did hg start taking interest io this
Scheme?

The Minister of Education (Dr.
K. L, Shrimali): I may inform the
hon. Member that he is wvery much
misinformed. I had visited this Cen-
tre when it wag started and I have
been visiting the Centre regularly.
Last time I visited it when General
Bhonsle died there.

M oy TR dmA, 9fF 3
WY g At wiia St o
qrT T IR 4 F1e7 variaa 7 7 oy
ot zag grer g s aAT oA
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TITH Wi & 2T % T ¥ AT
F7% w9 &1 groAr 4t afeq a ¥
weH, AR F fau ge A e v
q S AT ¥ T AT v g v
fama ot ¥ " €F, a9 @
AT |

Nt frdsst wwm i, T
AT NAT WX To #o #o F
wwrag enfog F73 F1 9= fquradr
oy 1 & g4 JreT A At § T e
¥ T w faorg fear @ 7
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TMo Flo ®To WAL TH HIH
¥ o1 fedw fafaedt & @a awa g
AR A omwr A E fF 3w T 39
gy Ao g e | 39 e ®
FT F407 77 fawr g aFT @ fF =
T FreETEl ¥ wrow #§ #1E gfqgifa
a1 gfaeagt 7 g, afew a1 faar #%
FW FT |

st A9 wE ;. wwme waEm, 4T
RIAAR A76T W1 98 /419 $7 FI7 H4T

WA WA A% 97 | 7E A
#el & fe v @=eg oy 9 e v
UF g F gty s ¥ fR
‘g7 AT TAT o g2 a9 &1 Far
FE .. WX § gEATE G2 29 4
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Shri Kapur Singh: Shri Nath Pai is
a very chivalroug man,

ot Avaard ;a1 W W AFA &
AFT-ATIE qzifAar e & qefy
T g WY A TN F AU 9AFT wAng
T 7

Mo ®o Ale W)aATEY: gryfy 77
2 fF o a1 77 o S g,
THOFTH W WM d 9ES OF qG aF T
U7 #HTo #Hto & TAIFTL-ITIH T
¥ & 1 A forer &1 WY AT 7
TR
Shri Indrajit Gupta: May we be
assured that this new Director General
1s not the same gentleman who was
commanding our troops in Sela? Iias

he been put in-charge of the S heme
because of his performance there?

Dr, K. L. Shrimali: I do not like
this kind of insinuation in Parliament
(Interruption).
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Shri Hari Vishnu Kamath: It is
not an insinuation. It is a quostion
of fact only.

Shri Indrajit Gupta: What I want-
ed to know was whether it is the same
gentleman?

Mr. Speaker: The first part of the
question, whether that is the same
gentleman, the insinuation apart, the
Members should avoid it. The Mem-
bers should avoid this sort of insinua-
tion in the Question Hour at least,
whether he is  the same gentleman
who was incharge of our forces at
Sela. I would not allow it.

Dr. K. L. Shrimali: All I can say
is, he is fully qualified to hold ‘the
authority.

Shri Tyagi: That is avoidance. Of
course, he is the same man.

Shri Indrajit Gupta: I did not mean
any insinualion.  If Lie happens to be
the same gentleman who was in-
charge of our forces, [ wanted to
know what is the reason for his
transfer there  from  active  Army
service?

Mr. Speaker: Now, the question
was, whether he was earlier in-charge
of our forees in a particular place.
On the face of it, of course, the insi-
nuation would not be allowed and the
Member should also avoid it

Can this information be given: 1s he
the same  gentleman, Maj. Gen.
Pathania or somebody olse?

Dr, K. L. Shrimali: He was on the
front, I do not know actually whore

he was. All that I can say is he has
a very dislinguished  record of ger-
vice.

Shri Hari Vishnu Kamath: Yow

extinguished.

ot wow qreRd - K gz JrAar qvear
¢ f& T wwmER AT oA
R ¥ ax & A = & frarfagt #@
gwTRe dar gen & ar Y, faafeal
7 A o{OTAEAAAT F2 TET Y, 27 9
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2 a1 7E, T sEAT F7E (R qvE
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Shri Ramachandra Ulaka: May I
know whether students at the school
level are given training under the
scheme, and if not, may I know whe-
ther the Government have any pro-
posal to implement the scheme at the
school level also?

Dr. K. L. Shrimali: It is meant for
school children.

Pakistani Infiltration

x )

Shri P. C. Borooah:
Shri Yashpal Singh:
Shri Bibhuti Mishra:
Shri D C, Sharma:
Shri S, N. Chaturvedi:
Shri P. K. Ghosh:

Shri Kapur Singh:

Shri Gulshan:

Shri P. B Chakraverti:
Shri Raghunath Singh:
Shri Heda:

Shri Prakash Vir Shastri:
Shri Hem Ruai:

Shri Basumatari:

Shri Mohan Swarup:
Shri Kolla Venkaiah:
Dr 1. M Singhvi:
Shri Oinkarlal Berwa:
Shri Jashvant Mehta:
Shri Harish Thandra Mathur:
Shri Maheswar Naik:

e
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Shri U. M. Trivedi:

Shri Kachhavaiya:

Shri Vishram Prasad:
Shri Brij Raj Singh:
Shri Bade:

Shri P, R. Patel:

Shri Dighe:

| Shri Sivramurthi Swami:

Will the Minister of Home Affairs
be pleased 1o state:

fa) whether it is a fact that fresh
batches of Pakistani Muslims had
started Infiltrating into Assam, and
the reports from Indian local Muslims
had resulled in the detection of over
2,000 such persons in May this year;

(b) if so, how many such infiltrants
are estimated to have entered the
various districts of Assam since the
fresh influx started; and

(¢) what effective measures have
been taken by Government to curb
this menace?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
(a) In May this year, 3.362 Pakistani
Muslims infiltranis were detected all
over Assum; most of whom had in-
filtrated in recent years and some in
recent months.

{b) During the twelve months from
July, 1862 to June, 1963, a total aum-
ber of 26,742 Pakistani Muslim infil-
trants were delected in the wvarious
districts of Assam. No precise infor-
mation as regards the dates on whirh
these infiltrants cntered Assam s
available. A statement showing the
manner in which they were dealt with
is laid on the Table of the House.
| Placed in Library, See No. LT-1388|
G3].

(c) Intensification of patrolling on
the border and detailing of additional
police and intelligence staff for swift
and speedy detection and prosecuation
of 1the infiltrants,

Shri P. C, Borovah: May I wmow
whetier a decision has been taken of
late to withhold deportation of illegal



325 Oral Answers

Pakistani infiltrants? If so, may I
know whether in the interc . of the
securily of the country Governmendl
propose io remove these illegal Pak-
istani infiltrants from Assam to some
other State, awav from the border?

Mr. Speaker: The lutter portion of
the question is a suggestion for action.

The Minister of Home Affairs (Shri
La] Bahadur Shastri): I did not quite
follow the first part of the question.
Perhaps, the hon Member asked....

Mr. Speaker: He wants 1o know
whether any directions have been re-
cently issued not to expel or dcport
those infiltrants but to allow them to
remain. That was what 1 could follow.
If there is such a direction, then. in
the latter portion of the gquestion he
made @ suggestion and he wanted to
know whether therc was any proposal
to send them to some other States
that might not be on the border,

Shri Laj Bahadur Shastri: No; no
such order has heen issued that the
infiltrants should not be sent out of
India. Howewver, it was  suggested
some time back that in so far as physi-
ca]l pushing out is cvoncerned, it may
not be done.

Shri P. C. Borooah: May I know
whether it is a fact that the infiltra-
tion and illegal over-stay of the Pak-
istanis in Assam has come to such a
pass that the Pakistanis who Thave
come lo Assam with passports do not
care to collect the passports from the
Passport Departiment in Assam, and as
a result of it, a huge number of such
passportg are piling up in the Pass-
port Department of the Government
of Assam?

Shri Lal Bahadur Shastri: 1 have
been attentive, but I am extremely
sorry that 1 huve nolt been able 1o
follow the question fully.

Shri P, C, Borooah: Mav 1 know
whather it is a fact that the infiltra-
tion and the jllepal over-stay of the
Pakistanic in Assam has come 'o sueh
a pass that....
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Mr, Speaker: Is it his question that
the illegal over-stay of Pakistanis has
beey tolerated to such an extont that
they do not even care to colleet their
passports, and there is a huge pile-up
of those passports in the Passport
Office in Assam?

Shri P. C. Borooah: Yes.

Shri Lal Bahadur Shastri: I am not
aware of the pile-up of the passports,
but it is true that some of them have
over-stayed for a long time. Yet,
action could be taken only as the pro-
cedure and the law provide, and we
take action under the Foreigners Actl.
Under that Act, certain procedures
have to be complied with. Delays do
take place in proper inquiry and then
in sending the cases to the courts etc.

stagae fag: 7Tz ad@r ¢ fo
77 [AfFeeqa AT aF W 9 § 7}
w2 & ux g fafaee #7 aug & 429

FTARIE ..

sEgE HANEW : WY, HIET |

oft erve waTgT wret: g5 foaw
A faegA & e & a1 cawr w4
T AGY & | Fel qF T @1 I A}
AAF 7, 4% WA w7 § afEw 43
AT & | /AT S ¥ famTE w19 F A -
faw FTaTs @1 o

Shri D. C. Sharma: There is a big
disparity between the figures given
by the hon, Minister and the figures
quoted in  the press. The figures
given by Government run into thou-
sands, while the figures given by the
press run into millions. May I know
what this disparity is due to, and how
our Government are trying to  find
out the number of illegul infiltrants
into Assam?

Shri Lal Bahadur Shastri: The hon,
Member has perhaps misxed up the
two fipures. The figures which have
been given in the statement  placed
on the Table of the House are only
for une vear, that is, from 1st July,
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1962 to 30th Junc, 1963. The figures
which have appeared in the news-
papers arce for the last few ycars, As
the hon. Member is aware, 1 had my-
self given the figure in this House
that it would be round about 2% to 3
lakhs.

Shri S. N. Chaturvedi: Is it a fact
that quite a number of these deport-
ed persons have been able to re-enter
Assam or other parts of the country
after they have been sent out?

it HigA ey 29 S 69 &S g,
T A7 e faar oo

Wi WERT ;4 a1 faw frax
AT F1 IR, 757 AW E a7mTE |

=Y WigH TEY ;T a<F Wi 916
Taag & 9, 7. 74T fAdaa 2

Shri Lal Bahadur  Shastri: Yes,
some of them have come back, but
their number is very small, and
necessary uaction is taken against them
also.

Dr. L. M. Singhvi: It is clear that
the menace of infiltration is bigger
than what the figures indicate, but
even according to the figures con-
ceded, we find that there were quit-
notices served on as many as 9624
people during the year for which the
figures have becn given, and yet
these people's departure from Indian
territory has not been confirmed.
What steps have heen taken, and
what is the reason why they have not
been made to depart from this coun-
try?

Shri Lal Bahadur Shastri: The hon.
Member might be aware that we
have a very long border of over 600
miles, and it does not always hap-
pen that all of them go through the
prescribed routes. There are diffe-
rent roads and different places from
which they enter India. Most of
them have gone out, but it is not
possible for the check posts to give
their names or their number.

AUGUST 14, 1963

Oral Answers 328
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Shri Nath Pai: Have Government
taken into consideration the possi-
bility that whereas some of the re-
fugees may be coming to India to es-
cape from the harsh conditions of
lite prevailing in Pakistan, some of
them may be coming at the instance
of the Pakistani Government, as its
belligerency towards this country is
increasing, as potential fifth colum-
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nists? What is being done towards
them, to see that they do not take
shelter in the country?

Shri Lal Bahadur Shastri: We try
to detect each and every person who
comvs into our ferritory. I do not
want to give delails. A wvery large
namber of them who came into our
ferritory were inlerrogated, put a
numher of gquestions, various ingui-
ries were made about their activities,
their purpose and all that. We are
kecping a watch on that, but as
Nath Pai ji said, more often it is
mostly an economic problem. There
are o large number of unemployed
people who want to come from East
Pakistan to Assam. They get em-
ployment there, especiailly on wage
basis on the fields of the people liv-
ing in Assam.

Shri Hari Vishnu Kamath: The
Chinese are also coming.

Y HgA TA€T  FEAIA | qE AT
wit 2 f5 fager &1 52 7w orandr &
¥ Y2000 gfFEATT 2, T FAT AF
Twra?

Wl ST FEGT WER! 0 AT
mTor F1oq1T AN fE AR wE war a4v
fe @93 qarw gan7 777 07 AR
arAr avET F aefawarr @re Ew E 17
1 #w w o fE 3w O Frear A
TE At w7 FEA wnEet A a A
T A7 TAH FATT FT WiFIT qAT TE

g

s W AR @ - HAY gAW
T7H U AT AT FATT AR 9w
T #, q afFere we feg o o
fegrm AT ST 7 8 7

st WO wETgT WEAY o AT AT
MIIAE I MBI, A
frargm 2o g s @ g
Shri Jashvant Mehta: May 1 know

Iwhe:her Government has  inguirced
into the charges that have been made
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in the press against the Assam Min-
ister who is responsible for encourag-
ing the Pakistanis to enter into
India?

Shri Lal Bahadur Shastri: This is
very unfair,

Mr. Speaker: That should not form
part of the supplementary.

st TR o # @z S
T fr gdy =7 & A ag F arfa-
AT 97w & o W w6 A a9y
" 2, AT AT ard f FE AT
A g ¢ g9 fawg §  wew AvEg
WTTT HoHTY F97 77 781 ¢ ¢

(#1% 377 771 fag )

oft wrftem new 7y m@weEdr @
gt & A Y Awem @ oY Faw oEw
HTRTT THAD YA ¥ owEAd § o6
FATT HEAIT H A fAv ormr |mEer
& | &t gt A @A AT T
foreigarat & 741 ?

qenel AT AT A477 A1 2

IFE |

shri Swell: Is it a fact that Pakis-
tarm inAitration iz not merely a physi-
cal anfiltration, but -ollusion between
Pakistim  elements and elements  in
Assom such  as the Mizo National
Front that has been uagitating for an
independent Mizo State?

Shri Lal Bahadur Shastri: I can-
not say definitely what kind of con-
sultutions have taken place between
those Mizos, whose number is very
smiall, whn want a Mizoram outside
India, but we have some reports that
these people have been trying to get
some help from Pakistan. We  are
keeping o watch on that, and [ do
not think we will aliow them to do
it.

Shri Priya Gupta: On a point  of
clarification.

Mr. Speaker: It was not his ques-
tion.
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Shri Swell: The Minister just now
stated that the number of Mizos is
small. How does he reconcile that
with the fact that this Mizo National
Front has swept the polls in the Mizo
hills in the last elections?

Mr. Spraker: I am not allowing
that. What clarification does  Shri
Priyva Gupta want?

Shri Priya Gupta: As this border is
an international affair, I want to
know from the hon. Home Minister
how the protection and defence of
the border can devolve on the Assam
Government and not on the Central
Government, particularly when Assam
is being overburdened,

Mr. Speaker: 1 have heard him ask
for the clarification. 1 request him
to listen that I am not allowing. Shri
Hem Barua.

Shri Priya Gupta: My submission
is......

Mr. Speaker: Order, order. He will
kindly resume his seat,

Shri Hem Barua: May [ draw the
attention of the hon Home Minister
to a statement made, if 1 am  not
guilty of divulging it, by the Prime
Minister ut the conference he called
on 11th August of the leaders of the
Opposition, where he said, “I  have
stopped the process of sending them
oul™; il so, may I know how far it is
a fact that Government have decided
not to send out those illegal Pakistani
infiltrants who huave become a men-
ace 1o the security of the frontier
State?

The Prime Minister and Minister
of External Affairs and Minister of
Atomic Energy (Shri  Jawaharlal
Nehru): I do not know where the hon.
Member got this quotation. I do not
function from here stopping anybody
phyvsically or in any other way, but
the  instructions given by us were
there, because the problem is a very
big problem, as the House knows,
and connected intimately with  the
reactions of the other side. At the
present moment we have to deal with,
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in Tripura alone, 25,000 persons—
Hindu refugees who have come from
Pakistan as, I suppose, a kind of
reprisal. What we have suggested is
that steps should be taken first of
all to ascertain who are illegal im-
migrants, secondly to give them no-
tice, formal notice, after enquiry,
and as a result of this I believe that,
though [ cannot give the exact num-
ber, many thousands have gone after
receiving the notice alone; some have
gone hearing that the notice would
come. So, what my friend said, the
question of pushing them over, has
not largely arisen except in a few
cases recently, and we wanted to
avoid this process of pushing over as
it crcates law and order problems on
both sides. But all the other proces-
ses are continuing and many people
have gone out on receipt of these
notices.

Shri Basumatari: Pakistan has been
pumping oul population from Pakis-
tan to Assam. From reply just now
given by the Home Minister that
they have come here due to the poor
ceonomic  condition there it seems
that they are going 10 be absorbed.
So may I know whether the position
of Assam is going to be like that of
Kashmir, to be claimed by Pakistan
in the near future?

Mr. Speaker: He is
case,

arguing the

Shri Basumatari: I want to know
whether Government of India  want
to ahsorb them into Assam.

Shri Jawaharlal Nehru: There is no
question of absorbing them. The first

_question was stopping further infiltra-

tion. That has been largely done, One
cannot say about stray individuals but
no large-scalc movement now takes
place. The second question was to deal
with thosez who had eeme. There were
those who came in the last one or two
years  and those who came in the last
14 or 15 years, Originally there were no
check posts and even before Indepen-
dence there was large movement from
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the districts ot Mymensingh, etc. to-
wards Assam. That is an old story.
To some extent it has continuad after
Independence and there was no check
for two, three or four years. After
that they were stopped, not complete-
ly because the border was long but
they were largely stoped. So, the at-
tempt is to first stop them from com-
ing in and to deal with those who
have revently come ip the last two
years, apart from the initial surge, to
give them notices. Now, another ques-
tion has arisen, because, if the hon.
Member sees Pakistan newspapers,
there is a tremendous vituperative
and virulent agitation carried on that
we are dealing with Indian nationals
who are Muslims in this manncr.
Therefore, the question is of devising
some method of enquiry whereby 1t
may be assured that a person who is
supposed to be an infiltrant came from
Pakistan. We cannot leave it muerely
to a police agency which may not per-
haps decide quite correctly in some
casps,

Mr. Speaker: Nuext question,

Shri U, M_ Trivedi: Sir, T wanted to
put a supplementary.

Mr. Speaker: I looked this side
alzo. T may have made a mistake, but
I am sorry. After this long state-
ment, T do not think any further sup-
plementary is necessary.

Basic Aids for the Blind

+
[ S8hri R. G. Dubey:
Shri P, K. Deo:
Shri Buta Singh:
| Shri Vishram Prasad:

*37.

Will the Minister of Education be
pleased to state:

(a) whether his attention has been
drawn {o the statement of Mr Eric
Bolter, Associate Director, American
Foundation for the Overseas Blind
.that in the developing countries ¢ven
the basic aids necessary for she
physica] disability of the blind are
missing; and
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(b) whether the Gowernment of
India have given their thought to the
same?

The Minister of Education (Dr. K,
L. Sarimali): (a) and (b). Yes, Sir.

Shri R. G. Dubey: What is the kind
of assistance received from the wvarinus
international agencies, and are these
manufactured in this country?

Shrimati Soundaram Ramachandran:
The international agency loaned
us the services of an expert for three
months 1o find outl that we can manu-
facture in this countrv. Then aguin
they have given us an engineer ‘o
give training to adult blinds in Jlight
engineering. We have also started
manufacturing braille writing frames,
arithmetic frames ete, to sume exlent
but certainly it is not adequatc. All
steps are taken to produse adequate
quantities in Debra Dun adult blind
training centre,

Shri R. G. Dubey: May 1 know whe-
ther any steps have been taken  to
preparce a kind of a cenzus of the blind
population and the institutions in the
country with a view (o rehabtlitating
them?

Shrimati Soundaram Ramachandran:
In the censug itself, they are enumera-
ted separately, but T do na! have the
firures now. But we are trying through
the Siate Governments an:d voluntary
agencies to enlist as large a number
of blind childreon as is possible  in
specinl schonls and also  in normal
schools.  With this ebject *n view we
have started various regional training
centres for training adequute number
of teachers for the blind “chools.

o W AT Mfgar : g &
famit oY ZW & AFET AIA AT AT
fergrrr & & 1 T Ao TS § mETAT
femrAt g9 # AT F1 9w 21 T
WITH JTEIT A §AV IO F MG TH 97
faare frar g ?

Shrimati Soundaram Ramachandran:
1 shal] trv to answer it to the extent
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as 1 have understood. There was a
conference for South-East Asia in
Kuala Lumpur where foreign cxparts
also were available. We also sent our
Sceretary and others and  we are
taking the theclp of internationai
agencivs also for rmprovinz the edu-
cational and rehabilitation  facilities
for the blind.

To W HAGT AMgan: ¥ FATHA
&7 SraTa A9t fzar A ) feAEAr g
SEt & WWTT H OATIHT SATET Hed
LR

sivwet \¥eTR OweeEA A oA
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Dr, Sarojini Maaishi: In oddition to
the supply o’ the ba-ic needs for the
blind, may 1 know whether any pasi-
tive steps are be'sg tuken to preveat
blindne:, aumong faldren in the initial

siages?

Shrimati Soun?wram Ramachandran:
Certainly, the exnansion of the mater-
nity and child w.'fare servics takes
special care so thaet nfan! blindness
ba. been greatl, decreascr and for
the prevention of adult blindness,
schemes such as Lhe trachoma control
schemes are in vogue,
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Limited LA.S. Examination

rSi'lri Sm-tndra Pal Singh:
38 |} Shri Bhakt Darshan:
' Dr. L. M. Singhvi:
| Shari Maniyangadan®

Will the Minustiv of Home Affairs
be pleased to refer to the reply given
to Starred Question No.o 137 on the
2%th February, 1263 and :tate:

(a) whether any final decision has
since been taken regarding the hold-
ing of limited LAZ, examination; and

(b} if so, the details thereof?

The Minister ol State in the Min‘s-
try of Home Affairs (Shri Hajarnavis):
(a) and (b). The scheme is still under
consideration,

S5ri Surendra P:al Sineh: Sinee this
proposal has beaa under the active
corsideration of tue Government for
a very long time now, may I know of
the Home Minister is prepared to lav
down a time-limit by which they
would come to o fina]l decision?

Shri Hajarmavis: T wish we could
do it, but it has nol been pasaible heo
couse we have encountered o number
of difficulties, »nd before  we  cun
solve them, we chall have to hold
consultations with' the Stat:: Govern-
ments as well as with other Minis-
tries.

Shri Surendra Pal Singh: May I
know if the IHome Minister held a
conference of all the State Chief
Secretarics in June last for discussing
this matter at length and to come to
a final decision, and, if so, what weas
the outcome of that conference?

The Minister of Home Affairs (Shri
Lal Butad- - Shastri): Yes, Sir; T d4id
discuss with the Chief Minicters about
this scheme.

Shri Surendra Pal Singh: The Chiet
Sceretarics,

Shri Lal Bahadur Shastri: Yes, bat
1 gave discussed with the Chief Minis-
ters also, and they felt tha: the Chief
Secretaries should be met first. We
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had a confercnee of the Chief Secre-
taries, but there was a considerable
difference  of onoinion among the
Chief Sccretarics between one State
and the other and also on “he scheme
which was adumbrated by us. In the
circumstances, it seems it would not
be possible to push through this
scheme; it may take a long time. We
will try to discuss with them further
and convert them, but the differcnces
are so great that it might take some
more time, mayhe a long time.
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Dr. L. M. Singhvi: On the 2Tth
February, 1963, when he answered the

original question. he said that three

States of the Union—Orissa, Uttar
Pradesh and Mysore—had not accord-
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ed their endorsement to this scheme.
I understand now that he has added
to the list some other States also. 1
should like to know whether these
other States are not agreeable to
having this scheme at all or there is
only a difference in the matter of
details with these States?

Shri Lal Bahadur Shastri: It is true
that some of the other States the
Chief Secretaries of which came here
and discussed, did not basically
oppose thig scheme., But still they
differ on vital matters; therefore, I
said we arc encountering enormous
difficulties and we will have to over-
come them with further discussions
cte.

Shri Hari Vishnu Kamath: What
exactly, Sir, are the implications of
this “Limited 1.AS, Examination"?
Does it mean that candidates who get
through this “Limited 1.A.S. Exami-
nation” will be entrusted with limited
responsibility  and limited tasks as
compared to the regular LA.S. exami-
nation candidates; and, if so, will that
not aggravate the already prevalent
fall in administrative standards?

Shri Lal Bahadur Shastri: No, Sir;
they wil] have the same responsibility
because they will belong to the 1.A.S.
cadre, and if they belong to the LAS.
cadre and if they join that service
they will have to undertake the same
responsibility as the other IAS.
candidates.

Shri Hari Vishnu Kamath: Then
why call it “Limited LA.S. Examina-
tion"?

Shri La] Bahadur Shastri: The
examination is somewhat different
but basically it is the same type of
competitive examination.

Shri Hari Vishnu Kamath: [t is all
confusion worse confounded.

Shri Nath Pal: Is it not a fact that
all the candidates who had previously
appeared for 1.AS. and who have
been successfu] have not been absorbed
in full and there is a large number of
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them who could not be absorbed?
If that is so, why has it become neces-
sary to propound this new scheme and
why does not Government think of
calling back all those who were
successful and not absorbed into ser-
vice? May I also know what is the
shortage of L.AS. officers that the
Government is faced with today?

Shri Lal Bahadur Shastri: If you
would permit me, Sir, I shall in brief
say what is the scheme and what is
the basic idea behind it.

Mr. Speaker: The main purport of
the question ig that there are certain
candidates who thave been declared
successful but not absorbed in service
and they should be called first.

Shri Lal Bahadur Shastri: About
that, 1 wanted to answer the first part
but I would not de it. I wanted to
give the basic idea of he scheme,
About the second part of the question,
we cannot go low down in the list.
For example, if 160 people have
qualified and we want 50 we will take
the first 50. If we want another 20
or 30 we would not go up to the 80th,
we will have a fresh examination and
those who will come on the lop of the
list will be absorbed. Therefore, we
have to sclect the best candidates, We
cannot absorb all those who appear
in thal examination.

As regards the basic scheme, our
idea was that it would provide pro-
mising young officers in Class 11 and
Class III services with an additional
opportunity to enter the LLA.S. central
service to which there is recruitment
by competitive examination at
present, Further, it would facilitate
some amount of lateral mobility
which would bring into the higher
service a very valuable new element
which might alsp reduce, to howsoever
small an extent it may be, the barriers
which divide the services in one
department from those in others. It
is “limited” in the sense that limited
number of students appear for the
examination.

Shri Nath Pait: What is the present
shortage of LA.S. officers?

AUGUST 14, 1963

Oral Amswers 340

Shri Lal Bahadur Shastri: I cannot
give he exact figure; but it is in
hundreds.

Political se-up of Delhi

[ Shri A. K. Gopalas:
| Shri Vasudevan Nair:
Shri Harish Chandra
*39. 4 Mathur;
| Shri Naval Prabhakar:
Shri Bhakt Darshan:
( Shri Bade:

Wil} the Minister of Home Affairs
be pleased to state:

(a) wheher Government have taken
any final decision regarding the
future political set-up of the Union
Territory of Delhi; and

(b) if so, the details thereof?

The Minister of State in the Minis-
try of Home Aff2irs (Shri Hajarnavis):
(a) and (b). The matter is still under
consideration

Shri A, K. Gopalan: Have Govern=-
ment received any proposals from the
different political parties? If so, what
are the proposals and what is the
recction of the Government?

The Minister of Home Affairs (Shri
Lal Bahadur Shastri): We have not
received any proposal from the politi-
cal parties, but we did get certain
recommendations of the Corporation.
In fact, the Delhi Corporation had set
up a committee on which the different
political parties were also represent-
ed. They have sent a report and we
have considered the recommendations
made in that report.
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India Office Library

f Shri Bibhuti Mishra:
Dr. I.. M. S'nghvi:
Shri Hem Barua:
Shri Raghunath Singh:
Shri Hem Raj:
Shri Jena:
Shri M. L. Dwivedi:
*40. { Shrimati Savitri Nigam:
Shri 5. C. Samanta:
Shri Mohan Swarup:
Dr. Ranen Sen:
Shri Gulshan:
Shri Buia Singh:

| Shri Bade:

| Shri D. D. Mantri:

Will the Minister of Scientific Re-
search and Cultural Affairg be pleased
to state the progress made ia regard
to the India Office Library issuc?

The Minister of Scientific Research
and Cultural Affairs (Shri Hamayun
Kabir): There have been further dis-
cussions and exchange of correspond-
ence Lio.wera the three Governments
concerned, but no final decision has
Yet becn reached.

Movement of Coal
Shri S. N. Chaturvedi:
41

Shri Surendra Pal Singh:
Dr. Mahadeva Prasad:

Will the Minister of Mines and Fuel
be pleased to state:

(a) whether any operational plan
has been formulated by Government

for the intensive movement of coal;
and

(b) if mo, the details thereof?

The Minister of Mines and Fuel
(Shri Alagesan): (a) and (b). With
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effect from the 1st February, 1963 a
system of bulk movement in  full
rakes has been introduced. About 78
per cent of the coal loadings from the
West Bengal|Bihar coalfields are thus
in the shape of block rakes. This
system has been applied to consumers
having a monthly quota of 1500
tonnes or more. For consumers with
small quotas the intention is to effect
supplies through suitable dumps. A
few dumps are already functlioning in
some States. The question of linking
the residual consumers either with
full rakes, or with suitably situated
coal dumps is presentily under exami-
nation.

0il Exploration in Iran

( Shri Kapur Singh:
Shri Kesar Lal:
Shri Solanki:
Shri D. C. Sharma:
Shri P. R. Chakraverti:
l Shri Morarka: \
1 Shri Ravindra Varma:

Shri Sarjoo Pandey:
Shri Kolla Venkaiah:

“42 < Shri Shree Narayan Das: .
| Shrimati Sharda Mukerjee:
| Shri Sham Lal Saraf:
| Shri Siddananjappa:

Dr. Ranen Sen:

Shri Sidheshwrsr Prasad:
Shri Surendra Pal Singh:
Shri Maheswar Naik:

Will the Minister of Mines and Fuel
be pleased to state:

(a) whether Governmeni have ap-
proached the Iranian Government for
permission for the exploration of oil
there;

(b) it so, whether it is a fact that
the Iranian Government have offered
in reply an off-shore area for the pur-
pose; and

(c) it #o, the details thereof®

The Minister of Mines »snd Fuel
(Shri Alagesan): (a) to (c). The
question of participation in the ex-
ploration for crude oil in Iran has
been under examination for some
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time. The information collected in
connection therewith, indicated that
the National Iranian ©i1 Company
was  inviting applications  from
parties interested in obtaining con-
cessions. These concessions were to
be in respect of an area of 40,000
square kilometres in an off-shore
location in the Persian Gulf. No
application has so far been made,

Artificial Rain

43 J' Shri Subodh Hansda:
" Dr. P. N. Khan:

Will the Minister of Scientific Re-
search and Cultura] Affairs be pleased
to stale:

(a) whether any progress has been
made by the scientists of the National
Physical Laboratory who are working
for the last six or seven years {o crealg
artificial rain;

(b) whether any experiment was
made outside the laboratory; and

(c) if so, the result thereof?

The Minister of Scientific Research

and Cultural Affairs (Shri Hamayun
Kabir): (a) Yes, Sir.

(b) Yes, Sir, at Agra and Jaipur.

(¢) Out of the total 36 unity of
seeding trials conducted at Agra and
Jaipur, 19 were positive, 12 negative
and 5 inconclusive.

Survey of Basic Education

Dr. L. M, Singhvi:
Shri Mohan Swarup:

LShri Harish Chandra Mathur:

Will the Minister of Education be
pleased to state:

(a) whether any evaluation of the
extent of success or failure of the
Basic Education Scheme has been
made on an All India basis;
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(b) if go, the resuli thereof; and

(c) how many States have aban-
doned the experiment partially or
fully?

The Minister of Education (Dr.
K. L. Shrimali): (a) and (b). A
statement ig laid on the Table of the
House. [Placed in Library. See No.
LT-1389 63].

(c) None.

Emergency Powers

|’ Shri Harish Chandra Mathur
t Shri Yashpal Singh:
| Shri D, C. Sharma:
Shri Bhakt Darshanm:
Shri P. R. Chakraverti:
| Shri P. C. Borooah:
| Shri Tndrajit Gupta:
¥45. / Shri S. M. Banerjee:
Shri Daji:
Shri Kolla Venkaiah:
Shri Vasudevan Nair:
| Shri Birendra Bahadur Singh:
| Shri Jashvant Mehta:
[ Shri Warior:
LShri Hem Raj:

Will the Minister of Home Affairs
be pleased to state:

(a) whether Government have ad-
vised the State Governments to use
emergency powers to the minimum;

(b) it =0, what
been issued; and

instructions have

({c) whether an up-to-dale state-
ment (State-wise) of arreste and
releases during the last four . --ths
will be laid on the Table?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajar-
navis): (a) and (b), Home Minister
addressed a letter personally to all the
Chief Ministers requesting them to
implement the provisions of the
Defence of India Act with great care,
restraint and circumspection.

(c¢) A statement containing the re-
quired information up to 31st July,
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1963, will be laid on the Table of the

: BTl 1, BrEATdl 34 &7 Fr9ar w1
House as soon as possible.
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Cyclone in Tripura

.r Shri Raghunath Singh:
| Shii P. C. Borooah:
1 Shri G. Mohanty:
Shri Naval Prabhakar:
| Shri Kella Venkaiah:
| Shri Warior:
| Shri Vasudevan Nair:
|_Shri Dinen Bhattacharya:

*46.

Will the Minister of Home Affairs
be pleased to state:

(a) whether Tripura was hit by
cyclone on 30th May, 1963; and

(b) the extent of damage caused?

The Minister of State in the
Minisiry of Home Affairg (Shri
Hajarnavis): (a) Three Sub-Divisions
of Tripura namely, Sabroom, Amar-
pur and Belonia were hit by a cyclone
on the night of 28th May, 1963.

(b) Seven persons lost their lives
and the damage to government pro-
perty is estimated at Rs. 11,90,000,

and to private property at Rs

34,74,000.
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0il Wells

[ Shri Heda:
49 { Shri P. R. Chakraverti:
* 7 Shri Sideshwar Prasad:
|_ Shri P. C. Borooah:

Will the Minister of Mines and Fuel
be pleared to state:

(a) whether it is a fact that Oil
India has an ambitious plan of drill-
ing a number of wells in Assam:‘
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(b) if so, the main features of this
plan giving the number of wells, and
the target of oil to be produced; and

(c) what tota] capital investment
would be involved?

The Minister of Mines and Fuel
(Shri Alagesan): (a) and (b). The
following is the drilling programme of
0il India Limited:—

1963 30 wells
1964 29 wells
1365 .. 28 wells

The production targets of Oil India
Limited at present are as follows:—

1962 0°8 million tonnes
1964 .. 2'50 million tonnes
1965 .. 3'00 million tonnes

{¢) The total capital investment in-
volved is estimated to be about
Rs. 1415 crores during the period
mentiuned above.
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Commonwealth Universities Confer-
ence in Lomdon
Shri Tridib Kumar
Chaudhuri:
*51, J Shri Sidheshwar Prasad:
Shri Maniyangadan:
Shri Sivamurthi Swami:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that the
University of Calcutta has registered
a strong protest with his Ministry
about the manner in which the Indian
Universities Delcgation to the Coni-
monwealth Universities Conference
held in London in July was selected
and that the Syndicate of the Uni-
versity has passed a resolution pro-
testing against the arbitrary manner
of this selection;

(b) whether it is also a fact that
no representatives from the Universi-
ties of Calcutta, Madras and Bombay
were included in the Delegation; and

(c) who made the selection of the
Delegation and what was its basis?

The Minister of Eduocation (Dr.
K. L. Shrimali): (a) A copy of the
resolution passed by the Syndicate of
the Calcutta University protesting
against the exclusion of their Vice-
Chancellor was received in this Minis-
try.

(b) The Vice-Chancellors of the
Universities of Calcutta and Madras
attended the Conference.

(¢) The selection was made by the
Government of India in its discretion,
keeping in view the need for economy
in. expenditure on foreign travel
during the present National Emer-
gency.
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Barauni Firing

Shri Sidheshwar Prasad:

Shri P. R. Chakraverti:
] Shri Raghunath Singh:
| Shri Maheswar Naik:

!’ Bhri S. M, Banerjee:
*53. <

Will the Minister of Mines and Fuel
be pleased to state:

{a) whether it is a fact that there
was a firing on workers in Barauni on
th 16th June, 1963;

(b) the number of casualties as a
result of firing;

(c) the reason for the demonstra-
tion; and

{d) the demands of the workers?

The Minister of Mines and Fuel
(Shri Alagesan): (a) Yes, Sir.

(b) Two workers were killed and
W0 were injured.

(¢) Retrenchment of workersa by
the Sub-contractor and attempts on
the part of other workers to rescue
persons asrested for staging violemt
demonstrations.

(d) The workers demanded the
reinstatement of the retrenched per-
sons, increase in wages, oOvertime
payment, festival holidays, leave and
annual bonus and no retrenchments
before the completion of the project.

»
[

Dacoit Menace

[ Shri R. S. Pandey:
Shri Sham Lal Saraf:
*54. { Shri D. D, Pari:
Shri Birendra Bahadur Singh:
Shri Bhagwat Jha Azad:
Shri Balkrishna Wasnik:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the Governments of
U P, Rajasthan and Madhya Pradesh
have submitted any joint scheme for
eliminating the dacoit menace in
their areas; and

(b) if so, what steps Government
propose to take in this respect?

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati Chand-
rasekhar): (a) and (b). Information is
being collected and will be laid on the
Table of the House in due course,

Sapru Committee on Higher Education

*55. Shri P. K. Deo: Will the Minis-
ter of Education be pleased to state:

(a) whether Dr. P. N. Sapru Com-
mittee appointed to examine the pro-
visions of the Constitution regarding
higher education has submitted their
report;

(b) the terms of reference of the
Committee: and

(c) the findings of the Committee?

The Minister of Education (Dr.
K. L, Shrimali): \a) No, Sir.
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(b) The terms of reference of the
Committee are:

(i) to examine the provisions of
the Constitution regarding
the responsibility of the
Central Gavernment in the
field of Higher Education
with a view to finding out
itne extent 1o which the
Centre could s-sume greater
responsibility 1+ this field;
;md

(ii) to suggest appropriate steps
to be iaken tur the purpose

(c) Does not arise.

All Party Hill Leaders’ Conference

*56. Shri Swell: Will the Ministcr
of Home Affairs be pleased to state:

(a) whether it is a fact that on
instruction from the Prire Minister,
the Assam Governor met representa-
tives of the All Party Hill Leaders’
Conference sometime in June last;

(b) whether the discussion he had
was fruitful; and

~ (c) whether as a result, the Assam
Governor has forwarded any con-
crete proposal for the consideration
of the Central Government?

The Minister of Home Affairs (Shri
Lal Bahadur Shastri): (a) At the end
of their interview with the® Prime
Minister on June 10, 1963, leaders of
the All Party Hill Leaders’ Con-
ference requested him for further dis-
cussions. The Prime Minister sug-
gested that  they should see the
Governor of Assam before meeting
him again. Accordingly, some All
Purty Hill Leaders’ Conference

leaders met the Governor on June 18,
1963.

(b) and (c¢). The talks which ' the
Governor of Assam had with the
representatives of the All Party Hill
Leaders' Conference were exploratory
in nature. No concrele proposals have
vel emerged but the matter is under
consideration.
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Government Holidays

*57. Shri H. N, Mukerjee: Will the
Minister of Home Affairs be pleased
10 state:

(a) whether it is a fact that two
sels of holidays are likely to be dec-
lared this year in India as Durga Puja
(Dussera), Diwali and Holi holidays;
and

(b) if so, the reasons therefor?

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati
Chandrasekhar): (a) and (b). Due to
the occurrence of one Kshayamasa and
two Adhikamasas, an unusual pheno-
mena coming after 141 years, there is
some difference of opinion as to the
dates on which Dussera and Diwali
festivals should be eclebrated in 1963.
It is for the States to declare their
own holidays and they do so having
regard to the local practice and the
days on which the festivals are actu-
ally celebrated.

Coal Washeries

*58, Shri Mohammad Elias: Will
the Minister of Mines and Fuel be
pleased to state:

(ay the considerations upon which
the price of coal of various grades is
determined;

ib) the considerutions on which the
price of washery products is  deter-
mined; and

{c) the number of cvoal washeries
at present in Bihar und West Bengal
and those proposed to be opened in
the Fourth Plan period?

The Minister of Mines and Fuel
(Shri Alagesan): (a) The price struc-
ture of coal was examined in detail
by the Coal Price Revision Committee
appointed by Government in 1957
The present prices are largely based
on the recommendations of that Com-
mittee. These prices take into account
the average cost of production in &
colliery working under normal condi-
tions, and include a reasonable margin
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of profit. Elements of expenditure
like Wages, Salaries, Labour ameni-
ties, Stores, power costs, Royalty,
Cesses, Depreciation, etc. are reflected
in the price structure.

(b) No piice has been fixed for
the washed coal produced by the cap-
tive washeries of the Steel plants. In
other cases the prize is determined
by taking wnto account the cost of raw
coal, the operating cost of the washery
plant, and the receipts from the sale
of middlings which are a bye-product
of the washery,

(¢) There are 7 washeries at pre-
sent in West Bengal and Bihar. During
the Third Plan, it is proposed to set
up 4 new washeries and to effect
substantial cxpansion in three exist-
ing ones. The number of washeries
for the Fourth Plan has not been
decided yet, but it is estimated that
the total washing capacity will have
to be of the order of about 55 million
tonnes, against the provision for a
capacity of about 24 million tonnes in
the current Plan.

Petro-Chemical Industries

Shri Yashpal Singh:
[Shri R. G. Dubey:

Shri P. C. Borooah:

Shri Bhagwat Jha Azad:
Shri Warior:

Shri Vasudevan Nair:
Shri M. N. Swamy:

Shri Subodh Hansda:
*59. { Dr. P. N. Khan:

Shri P. Venkatasubbaiah:
Shri A. V. Raghavan:
Shri Pottekkatt:

Shri Sarjoo Pandey:

Shri J. B. Singh:

Shri P. R. Chakraverti:
Shri Balkrishma Wasnik:
| Shri Vishram Prasad:

Will the Minister of Mines and Fuel
be pleased to state:

(a) whether Government propose
to develop the Petro-Chemical indus-
trieg in India; and

(b) it so, whether any foreign assis-
tance has been sought and with what
result?

The Minister of Mines and Fuel
(Shri Alagesan): (a) Government
recognise the need to encourage the
development of petro-chemical indus-
tries in India. A number of schemes
hased on natural gas‘{naphtha have
already been approvedlicensed and
several others are under examination.

(b) So far no foreign assistance has
been sought specifically for this pur-
pose.

Industrial Coal

Shrimati Renuka Barkataki:
Shri Basumatari:
*60. { Shri Yashpal Singh:
Shri Rameshwar Tantia:
LShri Bishanchander Seth:

Will the Minister of Mines and Fuel
be pleased to state:

(a) whether any decision has been
taken on the proposal regarding the
movement of Industrial Coal through
dumps;

(b) if so, when the scheme is likely
to be implemented; and

(c) if already implemented, what
are the areas of operations?

T'te Minister of Mines and Fuel
(Shri Alagesan): (a) and (b). It has
been decided that all coal, including
Industrial Coal, should as far as pos-
sible, move in block rakes to the
consumers’ sidings or, where this is
not possible, it  should move in full
rakes to suitable dumps, from where
individual consumers should draw
their supplies. In the implementa-
tion of this decision, about 789 of the
coal loading from the West Bengal/
Bihar coalfields is now being done in
full train loads. The question of sup-
plies through dumps thus arises only
in respect of the residual consumers.
A sub-committee, which includes
representatives of both the producers
and consumers as well as Government
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is now examining this question. The
report of this committee is expected
.shortly.

(¢} The scheme of dumps and of
movement in block rakes is intended
to cover the entire country, except in
isolated cases where, for operational
reasons, the scheme may not be
feasihle.

Detective Training

120. Shri Sham 'Lal Saraf: Will the
Minister of Home Affairs be pleased
to state;

(a) the steps so far taken to provide
Special Detective training to the staff
working in the Intelligencg Depart-
ment of the Ministry of Home Affairs;
and

(b) whether any institutions for
the said purpose have been set up and
if so, where?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
(a) No special Detective training is
given to the staff working in the Cen-
tral Intelligence Bureau as the orga-
nisation is not concerned with the
detection of crime.

(b) Does not arise.
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Council of Scieatifie and Industrial

Research

124. Shrt Sigheshwar Prasad: Will
the Minister of Bcientific Research and
Cultural Affairs be pleascd to state:

(a) whether it is a fact that the pro-
posal to make changes in the bye-
laws of the Council of Scientific and
Industrial Research for the reconsti-
tution of the Board of Scientific and
Industrial Research has been under
active consideration of Government,
and

(b) if so, the decision taken there-
on? !

The Minister of Sciemtific Research
and Cultural Affairs (Shri Humayum
Kabdr): (a) No, Sir.

(b) Does not arise.

Education Tours of Orissa Students

125 J Shri Ramachandra Ulaka:
" |, Shri Rama Chandra Mallick:

Will the Minister of Education be
pleased to ctate:

(a) whether any aid or grant was
sanctioned to Government of Orissa
during 1962-63 for conducting educa-
tional tours of students within as well
outside that State;

(b) if so, the details thereof;

(¢) whether the amount was fully
utilised by Government of Orissa dur-
ing the same period; and

(d) the amount given or proposed
to be given during 1963-64 for the
same purpose Lo Orissa Stale?

The Minister of Education (Dr.
K. L. Shrimali): (a) and (L), For the
vear 1962-63, a sum of Rs. 2,200 was
placed at the disposal of Orissa State
for giving grants for educational tours
within India,

(¢) No grant was released by the
State Government owing to the
National Emergency and the with-
drawal of Railway concessions for
educational tours.

(d) No grant has been given nor do
Wwe propose to give any to the Orissa
Government during 1963-64 because
the whole scheme has been kept im
abeyance due to National Emergemcy.
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‘Sun Temple' at Konark

126. Shri Ramachandra Ulaka: Will
the Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) whether the Central Govern-
ment have given any fihancial help
to Orissa for protection of ‘Sun
Temple' at Konark in Orissa during
the last five years; and

(b) if so, the details thereof?

The Deputy Minister in the Ministry
of Scientific Research and Cultural
Affairs (Dr. M. M. Das): (a) No, Sir,
as the ‘Sun Temple' at Konark is a
centrally protected monument.

(b) Does not arise.

S.C. and S.T. Agriculturists im Orissa

127. Shri Ramachandra Ulaka: Will
the Minister of Home Affairs be
pleased to state:

(a) the actual amount spent on
Scheduled Caste and Schedule Tribe
agriculturists in Orissa State during
1962-63; and

(b) the number of such agricultur-
ists benefited thereby?

The Deputy Mimister in the Mimistry
of Home Affairs (Shrimati Chandra-
sekhar): (a) and (b). The information
has been called for from the Slate
Government. A statement giving the
required information will be laid on
the Table of the House when it
becomes available,

Criminal Procedure Code

128 [ Shri Dhuleshwar Meena:
* | Shri Ramachandra Ulaka:
Will the Minister of Home Affairs
be pleased to state the number of
cases involving Sections 107 and 151
of Criminal Procedure Code in which
more than ten dates have been given
by the Delhi Magistrates in 1962-637

" The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavie):
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The numbey of cases pending under
scction 107151 Cr. P.C. in  whicn
more than ten dates have been given
in 1962-63, is 304.

Jamata Collecges in Delhi

J Sbri Dhuleshwar Meena:

12 Shri Ramachandra Ulaka:

Will the Minister of Education be
pleased tp refer to the reply given to
Unstarred Question No. 1969 on the
29th August, 1962 ang state:

(a) the progress of evaluation of
the two Janata Colleges in Delhi by
the National Fundamental Education
Centre; and

(b) the estimated annual expendi-
ture for running these two colleges?

The Minister of Education (Dr. K. L.
Shrimati): (a) The evaluation 1 port
in respect of Junata College for MAlen
at Alipur has been completed and the
same is proposed to be placed for
consideration before the Advisory
Council of Social Education consti-
tuted by the Government of India,
Ministe of Fducation. The gquestion
of cvalual.g tiie working of the
Janata College for Women will be
taken up after the report of the Janata
College for Men has been considered.

(b) Rs. 73,000,

Central Libraries

[ Shri Dhuleshwar Meena:

130. 7 Shri Ramachamdra Ulaka:

Will the Minister of Education be
pleased 1o state:

(a) the number of libraries main-
tained and managed by his Ministry
as at the end of July, 1963 and their
location: and

(b) the number of books added to
them during 1962-637

The Minister of Education (Dr. K. L.
Shrimali): (a) and (b). The informa-
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tion is being collected and will be laid
on the Table of the House.

Allahabad Pre-Examination Coaching
Training Centre

131 / Shri Dhuleshwar Meena:
"\ Shri Ramachandra Ulaka:

Will the Minister of Home Affairs
be pleased to state:

(a) the number of students belong-
ing to Scheduled Castes and Sche-
duled Tribes admitted in the Univer-
sity of Allahabad Pre-Examination
Coaching Training Centre during 1962-
63, State-wise: and

(b) the number of such studenis
recruited to LAS. and L.P.S from the
above Centre during the same period?

The Deputy Minister im the Ministry
of Home Affairs (Shrimati Chamdra-
sekhar): (a) and (b). A statement is
laid on the Table of the House
[Placed in Library. See No, LT-139/
63y,

U.G.C. Grant to Utkal University

132. Shri Rama Chamdra Mallick:
Will the Minister of Education be
pleased to state:

(a) the tota] grant and loan given
to the Government of Orissa, to the
Utkal University and to dilferent
colleges thereunder during 1962-63 by
the University Grants Commission;
and

(b) the earmarked grant or loan
already given or to be given during
1963-64 to them?

The Minister of Education (Dr. K, L.
Shrimali): (a) and (b). The Univer-
sity Grants Commission does not sanc-
tion any loans at all; it does give
grants to Universities but not to
State Governments. The total grants
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paid by the Commission to Utkal Uni-
versty and its affiliated colleges are :

UTKAL UNIVERSITY
1962-63

Rs. 16,62.421
1963-64
(till 29-7-1963)
Rs. 1,76,360.
AFFILIATED COLLEGES

1962-63

Rs. 13,124
1963-64
till 29-7-1963
Rs. 40,009,

The funds of the Commussion are
not earmarked institution-wise. The
amounts of grants pavable during the
remaining part of - 1863-64 would
depend upon the progress of the sche-
mes alrcady approved or the schemes
that may be approved hereafter.

Coal supplied Lo Orissa

133. Shri Rama Chandra Malli k:
Will the Minister of Mines and Fuel
be pleased to state:

{a} the quantity of coal of different
varieties supplied to the State of
Orissa in 1962-63 and 1963-64, so far;
end

(b) the total annual requirement of
Orissa State?

The Minister of Minex and Fuel
(Shri Alagesan): (a) and (b), The
figures of the allotled qucta and des-
patches of different varieties of ccal
for Orissa State during 1967-63 and
1963-64 (upto June, 1962) are given
below :—

(Figures in Wagons)

1962-63 1963-64
{upto June
63)

Quota Despa- Quora Des-
tches patches

Soft Coke . 40 R2g 210 196
Hard Coke 162 3114 48 103§
Other Coals 5737 4562 1341 1971£
TOTAL 6739 5698 1599 2270

£Includes ad-hoc allotments outside
quota.
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Welfare of S.C. and S.T. in Assam

134. Shri N. R. Laskar: Will the
Minister of Home Affairs be pleased
to state:

(a) whether any echeme for the
welfare of Scheduled Castes and
Scheduled Tribes has been formulat-
ed for the State of Assam in the
Third Plan period under the Centre
as well as the State Sector;

(b) if so, the details thereof and the
total amount sanctioned for the entire
plan period; and

(c¢) the schemes that have been
completed and the amount spent dur-

ing the first two years of the Third
Plan?

The Deputy Minister in the Minisiry
of Home Affairs (Shrimati Chandra-
sekhar): (a) to (c). Yes; two stale-
ments giving the details of the sche-
mes formulated, {total amount sanc-
tioned for the entire Third Plan
perinod and the expenditure incurred
during 1961-62 and 1962-63, separately
for the State Sector and Central See-
tor are laid on the Table of the House,
[Placed in Library. See No. LT-1392/
63.]

Grants to Voluntary Educational
Organisations

135. Shri 8. N. Chaturvedi: Will the
Minister of Eduocation be pleased to
state the schemes under which grants
are made to Voluntary Educational
Organisations for expansion or im-
provement of existing instilutions or
starting new ones in the field of pre-
primary, basic or secondary education
or education of girls?

The Minister of Education (Dr. K, L.
Shrimali): Copies of the relevant sche-
mes entitled:

(1) Scheme of Assistance 1o
Voluntary Educational Organisation;

(2) Scheme of Assistance (2
Voluntary Educational Organisa-
tions engaged in lhe field of
Women's educalion zre available
in the Library of the Huaze
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Aid to Multi-purpose Schools

136. Shri S. N. Chaturvedi: Will the
Minister of Educatlon be pleased to
state:

(a) the aid and facilities provided
by Government for the opening of
multi-purpose schools with scientific,
technical and vocational subjects in
the rural areas; and

(b) whether these are available
directly from the Central Governmen
or only through State Governments?

The Minister of Education (Dr. K, L.
Shrimali): (a) Under the Third Plan.
the State Governments have been
offered Central assistance at the rate
of 50 per cent. fo- strengthening of
existing multi-purpose schacls, includ-
ing those in rural areas.

(b) Through the State Goveri-
ments.

Photographg of Taj Mahal

Shri Yashpal Singh:
Shri P. K. Ghosh;
Shri Kapur Singh:

231 Bhri Kesar Lal:

Shri Mohan Swarup:

Shri Onkar Lal Berwa:
Will the Minister of Scientific

Research and Cultural Affairs be
pleased to stale:

(a) whether Government have
decided not to allow the professional
photographers to take photos of Taj
Mahal;

(b) it so, the reasons therefor; and

(c) whether such restrictions are
going to be applied to other monu-
mentg also?

The Deputy Minister in the Minis-
try of Scientifie Research ang Cul-
tural Affairs (Dr. M. M. Das): (a)
No, Sir.

(b) and (c¢). Do not arise,
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Evening Colleges

Shri Yashpal Simgh:

Shri Warior:

Shri Vasudevan Nair:
128 Shri N. R. Laskar.

Shri A. V. Raghavan:

Shri D. C. Sharma:

Will the Minister of Education be
pleased to state:

(a) whether it iy a fact that it has
been decided to open at Jeast one
cvening college in every State for
employed persons;

(b) if so, in how many States such
colleges have started functioning;
and

(cy whether the duration of the
courseg in these colleges would be
longer than in regular colleges?

The Minister of Education (Dr,
K. L. Shrimali): (a) No, Sir. A
scheme for giving grants for starting
of Evening Colleges is, however,
under consideration

{b) Does not arise.

{c) The Expert Commitiee on Cor-
respondence Courses; and Evening
Colleges hag nol made any recommen-
dation regarding the duration of the
courses in Evening Colleges. It s
left to the organisers to draft their
own rules and regulations according
to local conditions.

0il Refinery at Cochin

Shri Yashpal Singh:

Shri Bishanchander Seth:
Shri P. C. Borooah:

Shri A. K. Gopalan:
Shri Warior:

Shrij Vasudevan Nair:
Shri M. N. Swamy:

Shri D. C. Sharma:

139. J Shri Vishwanafh Pandey:
Shri Morarka.

Shri Ravindra Varma:
Shri Kolla Venkaiah:
Shri Onkar Lal Berwa:
Shri Ramachandra Ulaka:
Shri Dhuoleshwar Meena:
L Shri Bishwamath Roy:
Shri Himatsingka.
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Will the Minigter of Mines and

Fuel be pleased to statle:

(a) whether it Is a fact that 11-
member  site-selectlon  Committee
appointed by Government has seleot-
ed the site for establishing an oil
refinery in Cochin;

(b) if so, when the construction is
likely to start; and

(e) how much land would be re-
quired for the purpose and the pro-
gress made so far in setling up the
refinery?

The Minister of Mines angd Fuel
(Shri Alagesan): (a) Yes. The area
in which the refinery is to be located
has been tentatively selected. A deci-
sion regarding the actual site will be
taken after assessing the soil and
other technical data.

(b) Construction work will be
taken in hand after the site has been

sclected.

(c) Approximately 500 acres of
land will be required for the refinery.

A Company, in terms of the Agree-
ment entered into between the Gov-
ernmeant of India and the Phillips
Petroleum Company, is being incor-
porated. Arrangements have been
completed in regard to raising of
funds that will be required hv the
Company. The State Government are
takin+ s‘eps to acquire the land for
the refinery.

Shortfall in Technical Educativn

140. Shri Shree Narayan Das: Will
the Minister of Sclentific ReSearch
and Cultural Affairs be pleased to
state;

(a) whether it is a fact that the
Planning Commission has indicated
that there hag been a shortfall in
technical education;
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(b) if so, the reasons therefor and
the circustances thiet  have led 1o
the situation; and

(¢) the nature and extent of short-
fall in the matter of technical edu-
celon?

The Minister of Scientific Research
and Cultural Affairs (Shri Hamayun
Kabir): (a) No, Sir; there iz no
¢hartfall in respect of the physical
targets. In fact, the targets have
been revised upward and they will
be' fulfilled,

(b) and (c) Does .ol arise
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Chinese Internees

r Shri Harj Vishnu Kamath:
Shri Bhagwat Jha Azaa:

‘ Shri Bhakt Darshan:
Shri P. C. Borooah:

| Shri Yashpal Singh:

| Shri Bibhuti Mishra:

Shri D. C. Sharma:

Shri Hem Barua:

Shri Raghunatp Singh:

Dr. L. M. Singhvi:

Shri P. Venkatasubbaiah:

Shri Subodh Hansda:

Shri P. R. Chakraverti:

Shri P. K. Deo:

Shri Sarjoo Pandey:

Shri J. B. Singh:

Shri Mohan Swarup:

Shri P. C. Deo Bhanj:

Shri P. K. Ghosh:

Shri Kapur Singh:

Shri Kesar Lal:

Shri Buta Singh:

Shri G. Mohanty.

Shri Birendra Bahadur
Singh:

Shri Rameshwar Tantia:

| Shri Ramachandra Ulaka:

Will the Minister of Home Affairs
be pleaseq to refer to the reply given
to Starred Qucstion No. 1120 on  the
1st May, 1963 and state:

———— it ) e e e

(a) the number of Chinese inter-
nees who have refused to return to
China;

(b) the reasons given by {em for
such refusal; ang

{c) whether Government propose
to let them settle down in India?

The Minister of State in the Min-
istry of Home Affairs (Shri Hajar-
navis): (a) 594,

(b) No reasons have been given by
them.

(¢) Yes; except those whose pre-
sence at liberty is considered pre-
judicial to Security.
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Conference on Para-Psychology

f Shri Bishanchander Seth:
| Bhri Yashpal Singh:

Will the Minister of Education be
picas~d to state:

143.

ta) whether it is a fact that India
algo participated ip the International
Conference on Para-Psychology
which was held in New York;

(b) if so, who represented Indin;

(c) what were the
cussed; and

subjects  dis-

{d) the decisions arnived 3t,  and
whuother it js also a fact that Indian
representative had to go to other
countries for study before attending
the Confercnce?

The Minister of Education (Dr.
K. L. Shrimali): (a) According to
the information received from Iadian
Embassy, Washinglon, no  Inter-
national Conference on  Para-Psy-
chology was helq in New York.

(b) 1o (d). Do not arise.

Sommer Institute of Mathematics for
Secondary School Teachers

144, Shri P. C. Borooah: Will the
Minister of Education be pleased to
state:

(a) whether a Summer Institute of
Mathematies  for  Secondary  School
Teachers was organized this year at
Delhi University; and

(b) the benefits which have accru-
el and are likely to accrue from
organization of the institute?

The Minister of Education (Dr.
K. L. Shrimali): (a) Yes, Sir,

(b) Greater knowledge amongst
leachers and educators about new
trends in the curriculum of school
Mathematics anq methodology of
teaching,

785 (A 1.SD —3.

Price ot Coal

( shri P. C. Borooah:
| Shri Yashpal Singh:
145, Shri P. R. Chakraverti:
Shri Indrajit Gupta:
Shri Maheswar Naik:

Will the Minister of Mines and
Fuel be pleased to refer to th: ceply
given to Starred Question No. 918 on
the 17th April, 1963 and state:

(a) the decision since takep on the
proposal to increase prices of coal;
and

(b) the reasons necessitating such
increase?

The Minister of Mines and Fuel
(Shri Alagesan): (a) and (b). No
decision has so far been taken. The
matter is still under consideration,

Export of Coal to Pakistan

146. Shri P. C. Borooah: Will the
Minister of Mines and Fuel be pleased
fo state:

{a) the amount of coal exporied to
Pakistan during each of the quarters
in 1962 and 1963 so far;

(b) the total coal raisings in the
country during each af these quarters;

(c¢) the country's indigcnous re-
guirements of coal during each such
period, how far thesc requirements
were met; and

(d) how much of coal was spared
for export during each quarter?

The Minister of Mines and Fuel
(Shri Alagesam): (a) Exports of coal
to Pakistan during each of the quar-
ters in 1962 and 1963 were as under:—

(Figures in millien ternes)

1962 1963
1st quarter 0-266 o307
and quarter 0 306 0258
(approx.)
3rd quarter 0'33% —_
4th quarter 0°262 —_
ToTAL: . 1°169 0565
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(b) Qutput of coal during 1962 and
1963 was as under:—

(Figures in million tonnes)
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(c) During 1962 the country’s own
requirements of coal were fully met
s0 far as important consumers are
concerned. In 1963 not only are all
these requirements being fully met,

1962 1963 -5
15t quarter 15011 17-204 but consumers are so well-stocked with
2nd quarter 14958 16° 900 coal that they have been reluctant to
(approx.) take supplies for some time.
3rd quarter . 14'917 —
4th quarser ’ 16-662 - (d) Details of exports to countries
TotaL 61°548  34°194 other than Pakistan during 1962 and
. 1963 are given below:—
(In tonnes)
1962 1963 .
Nepal Japan Total Nepal Fapan  Totad
Ist quarter 4,000 5,000 9,000 4,000 - 4,000
2nd quarter 5,000 4,000 9,000 6,000 5,000~ 11,00 (approx}
3rd quarter 5,000 5,000 10,000 —_— —_ —_
4th quarter 3,000 5,000 8,000 - — —_
ToTAL 17,000 19,000 36,000 10,000 5,000 15,000
Delhd Traffic Advisory Committee changes between India and Soviet

147. Shri R. G. Dubey: Will the
Minister of Home Affairs LbLe pleased
to state whether the T-man Traffic
Advisory Committee constituted by
him has submitted any report con-
taining their suggestions to improve
the traffic system in New Delhi?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
The Committee has submitted -its re-
port on July 18, 1363

Indo-Soviet Cultural and Scieatific
Exchanges

Shri R. G. Dubey:

Shri Bishamchander Seth:
Shri Yashpal Singh:

Shri Onkar Lal Berwa:
Shri Vishram Prasad:

Will the Minister of Scientific Re-
search and Cultural Affairs be pleased
to state:

(a) the outcome of his recent visit
o Soviet Russia regarding the report-
ed talks he had with the Soviet offi-
cials in connection with the pro-
gramme of cultural and scientific ex-

Russia; and

(b) what are the particular features
of the proposed cultural agreement?

The Minister of Scienlific Rescarch
and Cultural Affairs (Shri Hamayum
Kabir): (a) and (b). Culturai 4gree-
ment between Indii and USSK was
signed in February, 1960 to promote
closer contacts between the two coun-
tries in the cultural, scientific, techni-
cal and educational flelds. Under this
Agreement, annual programmes are
chalked out by a Joint Committee of
representatives of the Indian and the
Soviet Governments and accordingly
the programme of exchanges for the
year 1963-64 was finalised at Moscow
on May 7, 1963.

Engineering Course

149. Shri Surendra Pal Singh: Will
the Minister of Scientific Research and
Caltural Affairs be pleased to state:

(a) whether it is a fact that the
duration of course for students now
studying in the Third and Fourth years
of the Five Year Degree course of
Engineering has been curtailed by re-
ducing the holidays and vacations and
by working extra time; and
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(b) if so, the period, by which the
course is proposed to be curtailed?

The Minister of Scientific Research
and Cultural Affairs (Shri Hamayum
Kabir): (a) On the recommendations
of the All-India Council for Technical
Bducation, the final and pre-final year
courses have been accelerated wher-
ever possible by reducing the vacations
and holding the examinations earlier.
There is, however, no reduction in the
actual duration of the degree courses.

(b) Due to the acceleration of the
courses, graduates will pass out three
to four months earlier.

Welare of Scheduled Tribes

150, J Shri P. Kunhan:
7, Shri Imbichibava:

Will the Minister of Home Affairs
be pleased to state:

(a) the progress so far made in im-
plementing the centrally sponsored
schemes at Attappadi for the welfare
of the Scheduled Tribes; and

) (b) the expenditure incurred so far
in this connection?

The Deputy Minister in the
Ministry of Home Affairs (3hri-
mati Chandrasekhar): (a) One
Tribal Development Block has
been started at Attappadi during 1962-
qa_ The progress made in this Block
is shown in the statement laid on the
Table of the House. [Placed in Lib-
rary. See No.  LT-1393 /63]

(b) Rs. 1-38 lakhs.

Selection for Tokyo Games

151. f Dr. U. Misra:
| Shri Dinen Bhattacharya:

Will the Minister of Educatlon be
pleased to state:

(a) whether it is a fact that the
Olympic Association has agreed to
scale down the standard for the Tokyo
selections; and

(b) if so, the details thereof?

The Minister of Education (Dr. K. L.
Shrimali): (a) No, Sir.

(b) Does not arise.

General Education Programme

( Shri Warior:
152 ) Shri Dimen Bhattacharya:
") Shri M. N. Swamy:
LSImI Vasudevan Nair:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that the
General Education Programme intro-
duced in 1956-57 by his Ministry on
the recommendation of the Univer-
sity Grants Commission has not yet
been implemented in several univer-
sities;

(b) if so, the reasons therefor; and

(¢) the names of universities which
have not yet implemented the pro-
gramme?

The Minister of Edugation (Dr. K. L.
Shrimati): (a) to (c¢). The informa-
tion is being collected and will be
laid on the Table of the House.

Education and Emergency

Shri Bibhutl Mishra:
Shri N. R. Laskar:
153. ' Shri Vishwanath Pandey:
| Shri Vasudevam Nair:
 Shri D. J. Naik:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that the
Union Government have written to
the State Government to reslore the
cuts made in their education budgets
as @ result of the emergency; and

(b) if so, the reaction of the State
Governments?
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The Minister of Education (Dr. K. L.
Shrimali): (a) Yes, Sir. The Educa-
tion Minister wrote to all the State
Chief Ministers to consider allocations
for education in the light of the im-
portant contribution that education
can make to the national cause and
suggested the pace of development in
Education should not be allowed to be
slowed down.

(b) The State Goevrnments were
sympathetic to carrving out the sug-
gestion made, subject to the limitation
of their resources.

“China Today”

154 J Shri D. C. Sharma:
" | Shri P. K. Deo:

Will the Minister of Home Affairs
be pleased to state:

(a) the number of issues of copies
of the ‘China Today’ proscribed
during the current year go far for con-
taining material detrimental to  the
security and integrity of India; and

(b) the action taken in all such
Kabir): (a) and (b), Out of 149 Junior

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
(a) Four issues of ‘China Today' dated
the 22nd February, 29th March, 6th
April and 24th May, 1963 were pro-
scribed under Rule 45 of the Defence
of India Rules.

(b) The action taken in all such zases
was to prohibit the further sale and
distribution of the issues, including
extracts and translations and to for-
feit to Government every copy or its
translation. In terms of the Order,
every person possessing these issues
was also directed to deliver them to
local police authorities. Copies of the
proscription order were forwarded to
all State Governments and TUnion
Territories for action on the above
lines.
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Training Institutes for Officers

Shri D. C. Sharma:
Shri Subodh Hansda:
Dr. P. N. Khan:

| Shri Onkar Lal Berwa:

155.

Will the Minister o Home Affairs
be pleased to state:

(a) whether States have been asked
to consider the question of establish-
ing training institutes for their Class1
and IT officers,

(b) whether the Ministry of Home
Affairs is preparing schemes for estab-
lishing institutes and courses of train-
ing in consultation with the National
Academy of Administration; and

(¢) if so, the details thereof?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
{a) Yes.

(b) and (¢). The Minisiry of Home
Affairs have suggested to the Govern-
ments of the States where Training
Institutes exist at present, to consider
introducing a foundational course for
their Class I and II officers on the
pattern of the Foundational Course
run at the National Academv of Ad-
ministration, Mussoorie.

Junior Technical Schools

156. Shri D. C. Sharma: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

{a) the progress made by the States
in setting up of junior technical
schools;

(b) the number of schools that are
functioning at present; and

(c) how far these schools will help
in meeting the shortage of technical
personnel at lower levels?

The Minister of Scientific Research
and Cultural Affairs (Shri Hamayun
Kabir): (a) and (h). Out of 149
Junior Technica! Schools provided in
the Second and Third Five Year Plans
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of the States, 75 schools have bren set
so far,

(c) The Schools train skilled wor-
kers for the engineering industry. The
output from each School is about GO
candidates and it is proposed tn rajse
il to about 100 per year

Voluntary Sanskrit Institutes

157. J Shri D, C. Sharma:
’ \ Shri Vishwanath Pandey:
Will the Minister of Education bc
pleased to state:

(a) whether it has been dccided to
continue the scheme for financial
assistance to voluntary Sanskrit insti-
tutes and pathasalas during 1963-64;

(b) it so, the allocations made for
the purpose; and

(c) the purposes for which it is
proposed to be utilised?

The Minister of Eduocation (Dr. K.
k. Shrimali): (a) Yes, Sir.

(b) Rs. 2.00 lakhs,

(c) Grants to voluntary Sanskrit
institutions are given for the follow-
ing purposes:—

(a) setting up and developing Sans-
krit institution fpathasalas,

(b) running Sanskrit teaching classes,

(¢) training and appointing Sanskrit
Pracharakas,

(d) setting up, running or strengthen-
ing of Sanskrit Libraries and Read-
ing Rooms,

{e) purchase of propaganda equip-
ment for propagating Sanskrit,

(f) organising lectures of prominent
Sanskrit scholars, Sanskrit elocution
contests, Sanskrit debates, Sanskrit
dramas etc.,

(g) preparing Bilingual Dictionaries
with Sanskrit as one of the langu-
ages,

(h) preparation and publication of
Sanskrit manuscripts,

(i) preparation and publication of
Sanskrit Journals and Magazines,

(j) institution of prizes for students
studying Sanskrit,

(k) construction of building, repairs
of building or expansion of building
in rare and exceptional cases,

(1) organising Sanskrit

Conventions,

approved

(m) research in Sanskrit, and

(n) any other activity which may be
found conducive to the enrichment,
propagation and development of
Sanskrit.

-
[

Union Ministers

 Shri Kapur Singh:
| Shri Kesar Lal:
| Shri Solamki:
158. / Shri Buta Singh:
| Shrimati Renu
Chakravartty:
[ Shri Bade:

Will the Minister o’ Home Affairs
be pleased to state:

(a) the number of Union Ministers
and Ministers of States who went ab-
road during May-June, 1963;

(b) the countries visited by them;

(c) the purpose of their visit; and

(d) the amount of money spent by
them?

The Minister of State in the Minls-
try of Home Affairs (Shri Hajarnavis):
(a) to (d). The information is given
in the statement laid on the Table of
the House. [Placed in Library. See
No. LT-7394/63].
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Foreigners Registration Office

{ Sbri Kapur Singh:
Sh . Ke.ar Lal:
AR J*l Shri Buta Singh:
LShri Solanki:
Will the Minister of Home Affairs
be pleased to state:

(a) whether complaints have recent.
ly been made by some foreigners
against the working uof the Foreigners’
Registration Office 2t Delhi, and

(b) if so, what action has been taken
by the Government of India?

The Minister of State in the Mimis-
try of Home Affairs) (Shri Hajar-
navis): (a) and (b). Yes, But enqui-
ries have revealed that the inconveni-
ences complained of were due to non-
observance of visa and other regula-
tions applicable to foreigners.

giemt & fg 5
tho. St ATHMEY © FT €W
AT qg AT FY T FGA B

(%) a7, qe% s F nfw qoa:
7% gl & waw & faa f&a g0
g2 T AR

(@) =8 afus o fém s &
axma g’

Tg-wT WA § SawRt (et
wriet) o (F) 57 (7). T A
FTO T TeT &A1 F TAEAT T JIAT
gyt e | A g T e FEAT T
e faaor qwi-qea 97 7@ fear s

Singareni Collieries Company

161. Shri Eswara Reddy: Will the
Minister of Mines and Fuel be pleased
to state:

(a) when the Civil Engincering
Works for the setting up of 18 mega-
watt thermal Station at Ramagudam
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by the Singareni Collieries Company
will be undertaken;

tb) the total quantity of power re-
quired by the Singareni Collieries
Company for achieving the target of
3-56 million tonnes by 31st March,
1964;

(¢) how much >f this power will be
from their own generating plants; and

td) the quantity likely to be sup-
plied by the State Governments?

The Minister of Mines and Fuoel
(Shri Alagesan): (a) These are ex-
pected to be started by February|
March, 1964.

(b) 13,500°14,000 KW. (Es*imated)
(c) 9,0009500 KW.

td) The Andhra Pradesh State
Electricity Board is now supplying
3,200 KW, Negotiations with the
State Electricity Board are going on
for an additional supply of 1,000/2.000
KW. power still needed.

Coa) deposits in Andhra Pradesh

162. Shri Eswara Reddy: Will the
Minister of Mines and Fuel be pleased
to state:

ta) whether large deposits of coal
exist in certain areas in Uulug Taluk,
Warangal District, Andhra Pradesh;

(b) if so, when the drilling opera-
tions will be undertaken to determine
the extent of coal available; and

(¢) whether this work will be un-
dertaken by the Indian Bureau of
Mines or the Singareni Collieries
Company?

The Minister of Mines and Fuel
(Shri Alagesan): (a) Occurrence of
coal has been reported near villages
Korsali and Pungonda in Uulug Taluk,
Waranga] district, Andhra Pradesh.

(b) and (c), Drilling operations are
proposed to be undertaken by the
Geological Survey of India during
1963-64. The Singareni Collieries
Company expect to commence drilling
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Use of Hindi

[ Shri Maniyangadan:
| Shri P. K. Ghosh:
| Shri Kapur Singh:
155, J Shri Y. N. Singha:
Shri Buta Singh:
Shri Yashpal Singh:
Shri Heda:
LS‘hri Bibhutj Mishra:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the Departmental
heads under the various Union Minis-
{ries have issued to all their emplovees
orders calling upon them to use
Hindi for certai official purposes; and

(b) it so, for what purposes Hindi
is to be used exclusively?
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The Minister of State in the Minmis-
try of Home Affairs (Shri Hajarnavis):
(a) ang (b). Heads of Central depart-
ments and offices have from time to
time issued office instructions regard-
ing the progressive use of Hindi, in
addition to English, for certain official
purposes as provided in Home Minis-
try's O.M, No. 16/7!61-OL, dated 27th
March, 1961. It is not envisaged that
Hindi should be used exclusively. All
Ministries have, however, been re-
quested to make efforts that as far as
possible, letters received in Hindi are
replied to in Hindi.

Basic Education

Shri Sham Lal Saraf:
166.{ Shri A. N. Vidyvalankar:
| Shri Harish Chandra BMathur:

Will the Minister of Education be
pleased to state:

(a) whether it is contemplated to
revise the present pattern of basic
education;

(b) whether it is also proposed to
introduce an agricultural bias in this
new pattern; and

(c) what other changes, if any, are
contemplated to be brought about in
the present system?

The Minister of Education (Dr, K, L.
Bhrimali): (a) to (c). The matter is
under reference to the Standing Com-
mittee of Central Advisory Board of
Education for Primary Education un-
der the chairmanship of Shri U. N.
Dhebar which is expected to submit
its Report by March, 1964,

Laccadive

167. Shri A, V. Raghavan: Will
the Minister of Home Affairs be
pleased to state:

(a) whether citizens of India are
prohibited from visiting or taking up
their residence in the Unijon Territory
of Laccadive; and
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(b) whether this provision has been
reviewed in the light of the Consti-
tution of India?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarna-
vis): (a) Section 33 of th» Laccadive
Islands and Minicoy Regulation, 1912
provides—

The State Government may by
order.

(a) prohibit any person from
visiting or taking up his re-
sidence in an island of which
he is not a native; and

(b) require any person to leawe
an island of which he is mot
a native and may make such
rules as they deem fit to carry
out the purposes of this see-

tion.

—

Section 2 of the Amindivi Islands
(Restriction on entry and Residence)
Regulation, 1949 provides—

The State Government may, by
order:

(a) prohibit any person who is
not a native of any island to
which this Regulation applies,
from wisiting it or taking up
his residence therein without
a permit from an officer
authorised by the State Gov-
ernment in this behalf, or

(b) require any person who is
not a native of any such is-
land to leave it
and may make such rules as
they deem fit to carry out the
purposes of this Regulation.

(b) Yes,
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Rajlway Fare Concession to the Deaf
Mutes

m Shrimati Savitri Nigam:
" Shri M, L, Dwivedi:

Will the Minister of Education be
pleased to state:

(a) whether Government have re-
ceived representations from All India
Federation for Deaf regarding the
Railway fare concessions to be given
to the deat mutes on the same patlern
as has already been provided to the
blind and their companions when they
travel! by the train; and

(b) if so, the action taken thereon?

The Minister of Fducalion (Dr.
K. L. Shrimall): (a) and (b). No, Sir,

not recently, The matter was however,
considered in pursuance of g recom-
mendation made by the National Ad-
visory Council for the Education of
the Handicapped in October, 1858, but
it was not possible for the Govern-
ment of India to allow railway conces-
sions to the Deaf,
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Paper Techmology and Polyiechmical
Schools

173. Shri Vishwanath Pandey: Will
ithe Minister of Scientific Research
and Cultural Affairs be pleased to
state:

(a) whether it is a fact that Swedish
Government will provide substantial
aid for opening the schools of paper
technology and two polytechnical
schools in Uttar Pradesh;

(b) if so, the total amount of aid
given by the Swedish Government;
and

(¢cy when the schools will be
opened?

The Minister of Scientiflc Research
and Cultural Affairs (Shri Hamayun
Kabir): (a) and (b). The Swedish
Government has agreed to assist in
the establishment of a School of Paper
Technology at Saharanpur. The assis-
tance compriseg equipment worth Rs.
15 lakhs, the services of six Swedish
experts and facilities for the training
of Indian staff in Sweden,

(c) The School will start as goon as
the buildings and other facilities are
ready,
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Geomagnetic Research

178, Shri R. Barua: Vill the Min-
ister of Scientific Rescarch and Cul-
tura] Affairs be pleascd Lo state:

(a) whether Government have
come to any decision to embark on a
joint Indian and Soviet Geomagnetic
Research particularly in magnetic dis-
turbances in equatorial zones; and

(by if so, how far India will benefit
from such a joint move?

The Minister of Scientific Research
and Cultural Affairs (Shri Hamavun
Kabir): (a) This Ministry is not
aware of any proposal for a joint
Indian and Soviet Geomagnetic Re-
search particularly in magnetic dis-
turbances in equatorial zones. How-
ever, a joint programme on geomag-
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nelic research involving the use of
the Soviet non-magnetic ship Zarya
has been proposed as part of the pro-
gramme of the International Quiet
Sun Year.

(b) Since 1.QSY. (1964-65) is a
cooperative venture by many coun-
tries in the world, all participating
countries (which includes India) will
benefit from such cooperative inves=-
tigations.

Sanskrit Education in Assam

179 Shrimati Jyotsna Chanda:
" 7\ Shri Sidheshwar Prasad:

Wil] the Minister of Educatiom be
pleased to state:

(a) whether Government have re-
ceived any scheme from the Govern-
ment of Assam for the development
of Sanskrit education in the State;

(b) if so,_steps taken in that respect:;
and

(¢) whether Government have any
proposal for the development of Sans-
krit and also for ameliorating the
condition of Sanskrit teachers in the
State of Assam?

The Minister of Lducation (Dr.
K, L. Shrimali): (a) to (c¢). During
1962, the Government of Assam sub-
mitted a scheme for Reorganisation of
Sanskrit Education in the State, The
scheme contemplated setling up of
onc Sanskrit College and 50 Sanskrit
Vidyalayag to be run as Government
aided institutions under the manage-
ment of Committees of the institu-
tions. The State Government have
been advised to ask the institutions
concerned to apply for grant under
the Ministry’s scheme of financial
ﬂssi%lance to voluntary Sanskrit or-
uamsations;institutions and pathasala.

Government have also under con-
sideration the general question of pay
srales and status of Sanskrit teachers
in the country.

Exploration in Chandra Ketugar

180 S Shri C. K. Bhattacharyya:
"\ Shri P. K. Deo:

Will the Minister of Scientific Re-
search and Cultural Affairs be pleased
to state:

(a) whether his attention has been
drawn to the report{ of the explora-
tions of the Directorate of Archaeo-
logy in Chandra Ketugar, West
Bengal;

(b) whether any step has been taken
to preserve it; and

(¢) whether there is any proposal to
bring it under the Preservation of
Old Monuments Acts?

The Deputy Minister in the Mimistry
of Scientific Research and Cultural
Affairs (Dr. M. M. Das): (a) Yes, Sir.

(b) and (c). Yes, Sir. A prelimi-
nary notification has already been
issued under the Ancient Monuments
and Archaeological Sites and Remains
Act, 1958,

Education Supervision

181 J Shri Sidheshwar Prasad:
" 7 Shri P. R. Chakraverti:
Will the Minister of Educatiom be
pleased to state:

(a) whether it is a fact that a semi-
nar on ‘Education Supervision’ was
held in April, 1963 under the auspices
of the Council for Study of Educatio-
nal Administration; and

(b) if so, what issues were discussed
in that seminar?

The Minister of Education (Dr. K. L.
Shrimali): (a) Yes, Sir.

(b) (i) Concept of Supervision,

(ii) Current practices of Supervi-
sion in Delhi,

(ii1) Problems pertinent *o improv-
ing instructional practices at school

through supervision; and
(iv) Broadening the Inspector’s

role.
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Enrolment of Boys and Girls in Schools

184 J Smt. Renu Chakravartty:
" Shri Kolla Venkaiah:

Wil 1 the Minister of Education be
pleased to state:

(a) the comparative figures for new
enrolment of boys and girls in pri-
mary and secondary schools in three
vears o] this Plan, Statewise;

(b) how these figures stand in per-
centage to the total number in that
school-going age-group;

(c) whether Government propose to
devise means to find out how much
ig being spent financially on girls' and
how much on boys' education; and

(d) whether any added sums are
going to be allocated for special incen-
tives for girls' education both in Pri-
mary and Secondary stage?

The Minister of Education (Dr. K. L.
Shrimali): (a) and (b) Two statements
are laid on the table of the House,
[Placed in Library. See No. LT-13%96/
63).
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(¢) A working formula in this re-
gard has been furnished to the State
Governments.

(d) Special programmes for girls’
education are included in the State
Plants and earp per cent assistance
from the Centre.

0il Resources in Rajasthan

185, Shrli Karni Singhji: Will the
Minister of Mines and Fuel be pleased
to state the result of the aerial mag-
netic survey carried out to explore the
oil resources in Rajasthan extending
over an area of 20,000 square miles
which inciuded a portion of Bikaner?

The Minister of Mines amd Fuel
(Shri Alagesan): Aeromagnetic Sur-
vey was carried out in Western Rajas-
than in 1956 to obtain an idea of the
thickness of sedimentary rocks in this
region. The survey, which covered
17,000 sq. miles lying partly in Bikaner
and partly in Jaisalme: districts, indi-
cated that the thickness of sediments
in the western and north-western
parts of the Jaisalmer District is fairly
high. Further exploratory work in
Jaisalmer has accordingly been under-

taken.

Andamans and Nicobar Islands

186 Shri Dhuleshwar Meena:
'{Shri Ramachamdra Ulaka:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Starred Question No. 285 on the
6th March, 1963 and state:

(a) whether Government have since
considered the proposal to acquire one
passenger-cum-cargo ship and one
cargo ship for augmentation of means
of communications between the main-
land and the Andaman and Nicobar
Islands; and

(b) if so, the details thereof?

The Minister of State in the Ministry
of Home Affairs (Shri Hajarnavis):
(8) and (b): The matter is still under
consideration.

U.K. Expert of Civil Defence

Shri Ramachandra Ulaka:
187 { Shri Dhuleshwar Meena:
( Shri Bhakt Darshan:

Will the Minister of Home Affairs
be pleascd to refer to the reply given
to Starred Question No. 139 on the
27th February, 1963 and state:

(a) whether Government have since
considered the Report submitted by
the U.K. Expert on civil defence; and

(b) if so0, the detailg of the decisiong
taken?

The Minmister of Home Affairs (Shri
Lal Bahadur Shastri): (a) Yes.

(b) It will not be in the public in-
terest to give details of the decisions
taken.

Archival Legislation Committee
Report

J Shri Ramachandra Ulaka:
188, \ Shri Dhuleshwar Meena:

Will the Minister of Education be
pleased to refer to the reply given to
Starred Question No, 307 on the 2Ist
November, 1962, and state:

(a) whether Government have since
considered the recommr:2ndations of
the Archival Legislation Committee
and taken decisions thercon; and

(b) it so, the details thereof?

The Minister of Education (Dr.
K. L. Shrimall): (a) Yes, Sir. A
large number of the recommendations
have been considered and decisions

taken thereon.

(b) Five statements containing
decisions taken are placed on the
Table of the House. [Placed in Lib-

rary, See No. LT-1397/63].

Himalayan Expedition

189. Shri R, S. Pandey: Will the
Minister of Sclentific Research and
Cultural Affalrs be pleased to state:
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(a) whether Government are
sponsoring any Himalayan expedition
during 1963-64; and

(b) it so, the estimated expenditure
on such expedition?

The Minister of Scientific Resecarch
and Cultural Affairs (Shri Hamayun
Kabir): (a) No, Sir,

(b) Does not arise,
Journalism Courses in Universities

190. Shri Warior: Will the Minister
of Education be pleased to state:

(a) the names of Universities and
other institutions in India which pro-
vide courses in Journalism;

(b) which of these provide facilities
for research in Journalism;

(¢} whether such Universities and
imnstitutions receive grants from the
Centra] Government for these courses;
and

(d) if so, the grants paid during the
last two years?

The Minister of FEducation (Dr.
K. L. Shrimali): (a) The following
Universities  provide  courses in
Journalism:

(i) Calcutta University

(i1} Gujarat University (Shri
H. K. Arts College. Ahmeda-
bad)

(1ii) Madras University

(iv) Mysore University.

(v) Nagpur University
College, Nagpur)

(vi) Osmania University

(vil) Punjab University,

(Hislop

.
Ir addition, the Press Institute of
India provides short term training
courses in Journalism,

(b) The Press Institute of India has
provision for research facilities.

(c) No, Sir. However, a grant has
recently been approved by the Uni-
wversity Grants Commission for a
Master's Degree Course in Journalism
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al the Hislop College, Nagpur Uni-
versity; No payment has, however,
been made so far.

(d) Does not arise.
Co-ordination in Research Work

191. Shri A. N. Vidyalankar: Will
the Minister of Scientific Rescarch and
Cultural Affairs be pleased to state:

(a) whether there is any co-
ordinating agency to link up and co-
ordinate research work being carried
on at various Universities and research
institutions;

(b) if so, the name of the agency;
and

{¢)y whether he will be pleased to
place on the Table the current year's
research programme and allocation of
tusks to different institutions?

The Minister of Scientific Research
and Cultural Affairs (Shri Hamayun
Kabir): (a) No, Sir.

(b} and (e}, Do nol arise.

Registration of Discoveries

192. Shri A, N. Vidyalankar: Will
the Minister of Scientific Research
and Cultural Affairs be pleased to
state: .

(a) whether new discoveries made
at various research centres are prom-
promptly  registered and patented
under the Indian Patents Act; and

(b) if not, the reasons therefor?

The Minister of Scientific Research
and Cultural Affairs (Shri Hamayun
Kabir): (a) All the patentable dis-
coveries made by the National Labo-
ratories under the Indian Patents Act
are processed expeditiously and there
is no delay.

(b) Does not arise.
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Sindhis

193. Dr. M. S. Aney: Will the
Minister of Home Affairs be pleased
to state:

(a) the total number of Sindhis
shown in the Census Report of 1961
and their number in each of the
Indian States and Union Territories
separately; and

(b) the tolal number of persons
speaking Sindhi language?

The Deputy Minister in the Minlis-
try of Home Affairs (Shrimati
Chandrasekhar): (a) The Question-
naire for the 1961 Census did not
include any item in regard to Caste
or Community on Groups except in
the case of Scheduled Castes and
Bcheduled Tribes.

(b) The provisienal figures for
persons speaking Sindhi language
are;—

(1) as mother-tongue—976,870
(excluding Goa, Daman and
Diu) and

(ii) as subsidiary language—
70,848 (excluding Goa,
Daman, Diu and Manipur).

Cheating by Chit Funds
Shri Jashvant Mehta:
" \ Shri P. R. Patel:

Will the Minister of Home Affairs
be pleased to state:

194

(a) whether Government are aware
that several casez of cheating by the
organisation of chit funds were regis-
tered with the Delhi police during the
recent months; and

(b) what step Government have
taken to see that these cases are dis-
posed of as early as possible?

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati
Chandrasekhar): (a) Yes. 9 cases of
cheating have been registered against
the organisers of Chit Fund Com-
Panies,

785(Ai) LSD—4.

(b) Every cffort is being made to
dispose of these cases expeditiously.

Correspondence Courses

195. Shri Maheswar Naik: Will the
Minister of Education be pleased to
state:

(a) the progress made so far in
Universities and Colleges in regard to
nroviding  facilities for education
through correspondence courses; and

(b} wiel» any assessment has
been made of the et’ﬁciency and effi-
cacy of the svstem?

The Minister of Education (Dr;
K. L. Shrimali): (a) Correspondence
Courses have been started only in
Delhi University  with effect from
September, 1962.

(b) It is too carly to make an assess-
ment of an experiment of this type,

Development of Border Areas

196. Shri A. N. Vidyalankar: Will
the Minister of Home Affairs be
pleased to state:

(a) the funds allotted by his Minis-
try for the development of border
areas district-wise since November,
1962;

(b) the district-wise break-up of
the funds utilised so far;

(c) the district-wise plans of work
undertaken and achievement made s0
far; and

(d) the percentage of migratery
population proposed to be settled in
their own hill areas?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajar-
navis): (a) Development schemeg in-
volving total outlays indicated below
have bcen approved by the Ministry
of Home Affairs since November,
1962:—

(Rs. in lakhs)
*Uttarkhand Division 657-513
Ladakh District. 35-886
Lahau] District 16564

*District-wise break-up not avail-
able,



403 Written Answers

ib) to (d). The information is
being collected from the State Gov-
ernmentg concerned and will be laid

on the table of the House as soon as
received.

Staff of Delhi Government Schools

197. Shri Bade: Will the Minister
of Education be pleased to state:

(a) whether it is a fact that Gov-
ernment School Teachers' Association,
Delhi approached the Director of
Education, Delhi for confirmation of
80 per cent of the Government staff,
which ig long overdue;

(b) it so, the steps being taken in
this regard; and

(¢) when they will be confirmed at
the latest?

The Minister of Eduacation (Dr.
K. L. Shrimali): (a) Yes, Sir.

(b) Steps are being taken to con-
vert the temporary posts into perma-
nent ones. Confirmation of the eligi-
ble staff to the extent of available
permanent posts will be made as soon
as the temporary posts have been
made permanent.

{c¢) Though no exact date can be
indicated, this will be expedited.

National Foundation for Teachers
Fund d

198, Shri Bade: Will the Minister
of Education be pleased to state:

(a) the number of families granted
aid from the National Foundation for
Teachers Fund, whose earning mem-
bers employed as Teachers under
Directorate of Education, Delhi died;

(b) whether any representations
have ben received by the Director of
Education, Delhi in regard to non-
payment of the aid; and

(¢) the steps being taken in this
regard?

The Minister of Education (Dr.
K. L. Shrimall): (a) None.
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(b) and (c). Some applications for
gssistance from the National Founda-
tion for Teachers’ Welfare have been
received. The collections made so far
have been almost entirely invested in
the Nationa] Defence Bonds and the
assistance programme has vet to be
commenced. This is likely to be
decided by the General Committee of
the Foundation in the near future.

Government Scheol Teachers'
Association, Delhi

199. Shri Bade: Will the Minister
of Education be pleased to state:

(a) whether it is a fact that Gow-
ernment School Teachers' Association,
Delhi has not been given the grant
In the current year by Edueation
Directorate, Delhi;

(b) when this present body was
elected; and

(¢) for how many years it will
work?

The Minister of Eduocation (Dr.
K. L, Shrimali): (a) Yes, Sir.

(b) The present working Committee
of the Association is reported to have
been clected on 4-11-1962.

(c) According to the constitution of
the Association its tenure is reported
to be one year,

Hard Coke for Punjab

200. Shri Hem Raj: Will the Minis-
ter of Mines and Fuel be pleased to
state:

(a) the quantity of hard coke that
was asked by the Punjaly Government
for the Engineering Industries for
1963;

(b) the quantity allotted and sup-
pliell so far;

(c) whether it is a fac( that due to
the non-supply of hard coke maost of
the Engineering Industries units
have suffered a great sct-back in the
production of essential materials; and
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—
(d) if so, the reasons for such short
supply to this State?

The Minister of Mines and Fuel
(Shri Alagesan): (a) and (b). As
against the Punjab Governmunt's esti-
mated requirement of 6280 wagons
of hard coke during 1963, the Coal
Controller has made an allotment of
2949 wagons for 1963. During the
period January-June 1963, the total
quantity of hard coke supplied to
Punjab was 1580 wagons.

(c) and (d), It is possible that some
industrial units which were =et up
without ascertaining in advance that
the requisite quantities of hard coke
will be available have suffered a
handicap for want of hard coke. But
to the extent possible, ad hoc alloca-
tions are made from time to time in
order to help such industrial units.

Child and Soclal Welfare Programmes
Punjab

201, Shri Daljit Singh: Will the
Minister of Education be pleased to
state: gmn

(a) whether any financial assistance
was given by the Central Government
to voluntary organisations in Punjab
for the programmes of Child Welfare
and Social Welfare during 1982-63
and 1963-64 so far; and

(b) if so, the details thereof?

The Minister of Education (Dr.
K. L. Shrimali); (a) Yes, Sir.

(b) The information is given in the
statement laid on the Table of the
House, [Placed in Library, See No.
LT—]SQB,’GS],

Bcholarships to Scheduled Castes and
Scheduled Tribes

202. Shri Daljit Singh: Will the
Minister of Education be pleased to
state:

(a) the total number of Central
Government Scholarships awarded to
the Scheduled Caste and Scheduled
Tribe students in Punjab during 1962-
63 under the schemes of the Ministry
of Education;

406
(b) the amount thereof; and

(¢) in which month of the year it
was awarded?

The Minister of Education (Dr.
K. L. Shrimali):

() Scheduled Castes . . 4396
Scheduled Tribes . . 7

(b) Scheduled Castes Rs. 16, 92,117
Scheduled Tribes . . Rs. 37,575

(c) Scholarships were awarded
within the financial year 1962-63 and
no specific month was prescribed.

Bhaskarpara Coal Mining Projeet

( Shri §. C. Samanta:
203 { Shri B, K. Das:
8hri M. L. Dwivedi:

Will the Minister of Mines and
Fuel be pleased to state:

(a) whether the National Coal
Development Corporation has finalis-
ed the plan for execution of Bhaskar-
para Coal mining project in Surguja
District of Madhya Pradesh;

(b) if so, the target of annual out-
put;

(c) whether the total reserve has
been calculated; and

(d, what would be the cost of the
project?

The Minister of Mines and Fuel
(Shri Alagesan): (a) to (d). A Pro-
ject Report for the development of
Bhaskarpara Colliery in Surguja dis-
trict of Madhya Pradesh, with a pro-
duction target of 0:5 million tonnes
per vear, has been approved by the
Board of Directors of the National
Coal Development Corporation. The
total reserves are estimated to  be
about 31:5 million tonnes of which
about 10°5 million tonnes are ‘proved’.
The initial investment on the mine
js expected to be of the order of
Rs. 31 crores.
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Supply of 0il to Ceylon

204. Shri R. Barua: Will the Minis-
ter of Mines and Fuel be pleased to
state:

(a) whether it is a fact that the
Government of India have offered to
supply oil to Ceylon at lower rates
than the world level; and

(b) if so, the reasons therefor?

The Minister of Mines and Fuel
(Shri Alagesan): (a) No, Sir.

(b) Does not arise.

Pipe Line in Gujarat Area

205. Shri R. Barua: Will the Minis-
ter of Mines and Fuel be pleased to
state:

(a) whether any pipe lines are pro-
posed to be laid in Gujarat area;

(b) it so, their number and loca-
tion;

(c) foreign exchange involved; and

(d) when the work is likely to be
completed?

The Minister of Mines and Fuel
(Shri Alagesam): (a) Yes, Sir.

(b) The following five pipelines are
proposed to be laid:

Lenpth
Kilo-
metres
(i) Cambay-Dhuwaran power
Station . 26
(ii) Ankleshwar- Uttarau l‘u\\c.r
Station . . .42
(iii) Ankleshwar- Bamda Gas
Line . . . 98 53
(iv) Anklcshwar-l’.!nmdn crude
oil line . . 98 m
(v) Baroda- Ahmcdahad I’r(»ducu
Line . By ve

(c) Rs. 193-82 lakhs.
{d) December, 1964.
. Non-Indians in Government Service

206. Shri Rama Chandra Mallick:
Will the Minister of Home Affairs be
pleased to state the number of non-
Indians appointed to Class I, II and
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Class III posts by the administrative
Ministries during the period 1st July,
1961 to 30th June, 19637

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
The information is being collected and
will be laid on the Table of the
House in due course.

Pre-primary Education

207. Shri D. J. Naik: Will the Minis-
ter of Education be pleased to state:

(a) whether it is a fact that the
Union Government, in view of huge
wastage and stagnation in primary
education, have engaged experts to
draw up a new pattern for pre-pri-
mary education;

(b) it so, what will be the pattern
of pre-primary education; and

{c¢) whether that new pattern would
be introduced in selected areas?

The Minister of Education (Dr,
K. L. Shrimali): (a) No, Sir.

(b) and (¢). Do not arise.
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(&) =T (). =i qrefrdErT 1
TGHHT, THTT W1 FIGETHA &
fau 32 @M@ w0 97 grEEt oF A
T 3°%0 dTE WU

Gauhati 0il Refinery

J Shri P. C. Borooah:
* \ Shri Sezhiyan:

Will the Minister of Mines and
Fuel be pleased to state:

209

(a) whether the Kerosene Unit of
the Gauhati Oil Refinery has  been
closed, if so, since when;

(b) the reasons for closure of this
unit; and

(e) the action taken to revive its
working?

The Minister of Mines and Fuel
(Shri Alagesan): (a) Yes, Sir. There
have been frequent shut-downs since
April, 1962 when this unit initially
started operating, the longest being
from 2-2-1963.

(b) Prolonged mechanical trouble
in the compressors and corrosion of
other connected equipment.

{c) A team of Rumanian experts
led by the Rumanian Deputy Minister
of Petroleum is already in Gauhati
for carrying out a comprehensive
check-up and putting the Kerosene
Unit into satisfactory operation.

Thermal Statiom at Neyvel

211, Shri Sezhiyan: Will the Minis-
ter of Mines and Fuel be pleased to
state:

(a) whether Government have
received any proposal to increase the
capacity of the thermal station at
Neyveli;

(b) if so, the details thereof; and

(¢) the reaction of Government
thereto?

The Minister of Mines and Fuel
(Shrl Alagesan): (a) to (c). The

ment with Voice of
America

capacity of the thermal power station
at Neyveli will be increased from
2,50,000 K.W. -to 4,00,000 K'W. during
the Third Five Year Plan period. A
proposal for the further expansion of
the capacity from 4,00,000 KW. to
6,00,000 K.'W. during the Fourth Five
Year Plan is under consideration of
the Gowvernment.

12 hrs.

RE: MOTION FOR ADJOURNMENT
AND CALLING ATTENTION
NOTICES

Mr. Speaker: There is an adjourn-
ment motion by Shri Tridib Kumar
Chaudhuri and Shri A. K. Gopalan,
held over yesterday, and five Calling
Attention Notices by Shri Raghunath
Singh, Shri Hem Barua, Shri A. N.
Vidyalankar, Shri Mohan Swarup and
Shri S. M. Banerjee. The Prime Mi-
nister is going to make a statement
Now.

12.01 hrs.

STATEMENT ON AGREEMENT
WITH VOICE OF AMERICA

The Prime Minisier. Minister of
Exiernal Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): The nced to strengthen All-
India Radio's extcrnal broadeasts had
been repeatedly brought to Govern-
ment’s notice and this need became
more urgent after the Chinese ag-
gression towards the end of 1962, more
particularly in the context of  the
vicious and venomous propaganda
against the Government of India by
Chinese broadcasting services direct-
ed in wvarious languages to bordering
areas of India and to various Indian
regions, as well as the countries In
South East Asia and Africa. A deci-
sion was taken in November, 1962 to
explore the possibility of obtaining
high powered transmitters on reason-
able terms from countries where such
transmitters were available.
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The preliminary enquiries made in
pursuance of the decision to explore
the possibility of acquiring a  high
pPowered transmitter showed that the
only transmitter of this kind readily
availeble was with the Voice of
Amerita, who mentioned in  March,
1963 the possibility of their offering
the transmitter on certain terms to
the Ministry of Information and
Broadcasting. As we felt strongly
the need for a high poWwered transmit-
ter to counteract the Chinese propa-
ganda, the Government of India de-
cided to ascertain the terms and con-
ditions on which such a transmitter
could be acquired from the Voice of
America.

Discussions between the officials of
the Government of India and the U.S.
officials concerned continued, with
some intervals, from March to June,
1983. While it was known that. the
possibility of Voice of America broad-
casts being made through the trans-
mitter under Indian control presented
a difficulty, it was agreed to go ahead
with the discussions and see what the
terms and conditions relating to the
offer were.

1 was consulted on two or three
occasions but d'd not go into the
whole matter at any particular stage.
The matter was, however, briefly
mentioned to me before the agree-
ment was signed and, in that context,
I must assume responsibility.

Immediately thereafter, it became
clear that this arrangement was not
in consonance with our general policy
and will, if further pursued, not only
make Indo-U.S. relations a subject
of controvetsy inside India but will
prejudice our main objective of
counteracting anti-Indian propaganda
broadcast from Chinese radlo. We
have taken up these matters with the
U.S. authorities and are discussing
with them how the difficulties men-
tioned above can be met. These dis-
cussions are going on. Any decision
will have to be in consonance with
our basic policies.

AUGUST 14, 1963 on Agreement with
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Shri Tridib Kumar Chaudhuri (Ber-
hampur): May I ask a question?

Some Hon. Members rose—

Shri Nath Pai (Rajapur): A couple
of questions should be allowed.

Mr. Speaker: Hon. Members will
appreciate that be it an adjournment
motion or a ‘Calling attention notice’,
no d.scussion ean be anticipated if we
know that there is a poss.bility of or
an opportunity for another discussion
coming up where these points can be
raised and discussed, Now that we
have fixed the motion for no confidence
to eome up on the 19th, 20th and 21st
August, and s nce there are no specific
reasons or | mitations as to which sub-
jecis can be discussed, there is every
opporiun ty for every hon Member to
discuss all these things there, These
motions wil] be held over till that dis-
cussion is over and then it will be seen
whether all these d scussions have
taken place adequately or not. If they
arp not discussed then I will considel
it,

Shri Priva Gupta (Katihar): On a
n.int of order, Sir. You have just now
pointed out that this question of the
Voice of Amecrica transmilter can be
discussed along with the ‘No-confl-
dence m-ion' ... (Interruption),

Mr. Speaker: Let us hear the point

of order,
"

oft faw mor : o A w7 o sTOA
St AFAfesw A gefae fFar g
itz forg & fare s & oty fr &1 a7
fear g, 9@ & fawfay & aww om®
sl #Y Iga #Y 97 T g AR
wa qrfed] ®1 d@Y 9 ArwT q@ 910
ATET ST WOFT T AYar e
it & T eI gH A A @

How can you deny us the riglt to dis-
cuss regarding Voice of Amer'cat This
ruling of yours does not apply to us
but only to the Communist Party.
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weaw Ty [/ FgA ¥ o
afwg | w9 s ds TR 1w
qiet ®7 a6 & A g faqr ™ oar
I¥ A ATRE WTH HHOET §T f9% 91

ot firg e ;AR A I EEE QY
o

weaw Ty g g ¥ afd
@ N aglhE & mh 3w A B @
Ty sy ey, W o 7 fad g
Iq Ao aqdtee s age At e
gm g fow @t aw A AR
1 w9 & ¥ 39 F Y fafad o af
) whgsa & wf Fmax A
FAOHE JoT TFAT § | 96 § Fredt Prew
Fr gy TE § | o A g
qEf &7 91 99 F @A H Yo wWIEH
¥ T §U, Wiad g 7 W G qwm,
afew @ W qafae gan @ 99 d 6
&AW g fe Al & awae foan
s | ag @i et fafweaw
¥ §, 99 ¥ et wrw adwe &1 %
T W a1 doew fag wo
I A @iz fFaarg ) sEdan

A wg g

1 will hold them over till that discus-
sion is over, If these subjects are also
discussed then there will be no oppor-
tunity given and 1 will reject them.
If they are not adequately discussed
then I will certainly give an opportu-
nity.

Shri Priya Gupta: To save time, my
Party may or may not discuss the
Voice of America transmitter question
during “No Confidence Motion Dis
cussion”. So, why debar us the chance
now?

Mr Speaker: If there is an oppor-
tunity, it is not material whether any
Party or individual discusses it or not.
It an opportunity is afforded to the
H _use, any hon, Member can discuss
it, If he does not discuss it, he is pre-
cluded from taking it up.

SRAVANA 23, 1885 (SAKA)
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st @o Ao @l (FIR) :
T & o wfaw faar & sw e A A
A g | afer o fRmag g fs
wiaee ywa 6%q ¥ aWA ¢ 9
w2 A | A g 3w N e
B ¥ g & Q) Al F 4 N
20 ¥ Y ATY, ATGH HTF AWEET W wE
s ®f gEQ Tear et geamw wifx
% fewfaxr § g g, ag o o Iw &
R ar A | W W g weAr
WHAPaU N IE I X gaT
TATH 5T AT FFaT ¥ | T qwwar §
f& o g s ¥ A W TR
R FEA g A

weqm wgew ;& fedr  griwfe-
fera A FTaam 3 ¥ fau &
TG E | A I AT WA § TE HT AW
¥ for | s 2§ T W el At
I F QT A FE7 AT | WA AY v
| § 99 &7 waW™ q G |

Wt wo ®yo wAwl : fedw ww
sfear s w fFg Aaomgy AR 9T
WA T @rd @@ wWiw 99 &
UATE & a1 gy ?

weow WERT : WY & Y |

Shri Kapur Singh (Ludhiana): Sir,
I want to make a very short submis-
sion on the ruling which you have
given, I think there exists a distinc-
tion and this distinction must be re-
cognised, namely, the distinction bet-
ween the discussion of a subject and
the seeking of information on a sub-
ject. What is going to come up be-
fore the House by way of No-Confl-
dence Motion is a discussion subjects.
Here, when we want to ask a few
questions from the hon. Prime Minis-
ter, we want to seek information
They are two different things, They
should not be confused.

Shri Tridib Kumar Chaundburi: I
was also going to say the same thing
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It has been the general practicp thai
on Calling Attention motions or state
ments like this, one question cach is
allowed te Members who table the
motions. You have allowed 1t

 Mr. Speaker: It is just possible i
" might allow them subsequently insiead
of allowing each one guestion just al
this moment. I am holding lhen ove,,
Probably, there might be an oecasic.
when it might be adequaiciy discussed
Why should hon. Membors Lo s¢ -
patient at this momcat? Tan; o o0 1
wanted to submit, Prohebly, 1T might
allow them later,

Shri Hem Barua (Gauhati): My
name is also there. May I also make
a submission on this? You were very
nice, very considerate, in allowing us
to put supplementary questions. Now
you have just thought it advisable to
depart from that practice on  the
ground that you might allow us sup-
plementary questions at somc future
date. But the questions will lose much
of the edge, much of the sharpness be-
cause those questions are corrclaled to
the statement that the Prime Minister
has made. It will lose much of the
edge and sharpness.

Mr. Speaker: I do realise it. The
hon, Member is not one of them who
can be tamed, Therefore, he should
not have any fear at all. That is not
the purpose at all. 1 hope Mr. Hem
Barua would realise it. What I am
just referring to is that there would
be an opportunity and probably the
Members would utilise it. There is no
question of duplicating it again and
again, If the opportunity is not utilis-
ed, I will provide the opportunity. That
is what I am submitting, The delay of
four days does not maiter at all.

Shri Nath Pai: 1 agre with you.
You are going to provide an opportu-
nity for this. I think the discussion
would be more purposeful and mean-
ingful if at this stage a few pertinent
questions are asked so that the dis-
cussion does not take place on some-
thing vague and amorphous but in the
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light of answers we get from him. The
discis i0: can be more to the point.

M. Sp-aker: That will be duplica-
tion. Th2 hon. Member should realise
i

-

Tio A HANT Afgm (wHamaz)
gffeas # sEE F1 P I & aw@
TAME UFqEAE F99 T @ &
o gl w1 AT foed Tsg a9 ¥
T g wfAvag a0 g fF
g wfawm & g™ 1 9w 9Ed
FET AL WF AT X FET AT |
fmfe #t ag@ & g @1 Fe1 Afeww
grmafr #wr agd fF Fg A0 W
TIET A TT wHEE § |

A A qF W W gy W
Fear 2 fr ofam FT a9 s &
it 77 fam @ 1 aga @ oF T @
A & fow @ ag F19 97 77 37 A
T FIT AfAE W 0T w@rE | FA,
q7E] § 71 aar ¢ {4 qren aga faw
Eiell

wegs WERT 99 &1 "W
EAT a9 @7 FIET | W AhE 6TE
mafer & a § wrew fafaees 7 w7
e sm ot irfersn @R
qefaaa 3y @ & F:rf Ao
gt fare s

Mr, Speaker: Papers to be laid on
the Table, (Shri Krishnamachari).

st vy (fgme) (WM U @mEe
6 AT, 9T |

«ft T gEw gErA  (ITTEE)
TF FAETY & e T & {g AT |
T HTHY ATAR TR FAGET FT 97 |
FAT WY FY qg AITAT FEL A T
A A h T AN g 7
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weq WEAT 3T F F9E AW
F oeea fMrm I s AR A A g
FEIT O AT A @ AR FEEl 0T @
Gl

&Y TW §w ATgT . WY A w6
TG geAd gz @F § | av=t A FEr
HEEYT FIAT 9T WY & @ AT G
I QAT 9T @IE .. ..

werw wENaq | 7T W A A
Hﬁmmlmﬁﬁﬁ 7
N W I A AT A

1w HAW QTS HEqE HE R . .

wOw WERG WIS, WS
(Interruptions)

At B omea: 7=3f F A g™
fafes oremisr mRFar R E
qg g & A HIl g

weaw WIXER ;. ATSY, ATET |

st fag wew o goAr sAel 9T
AT R AT FE TR IR

Mr. Speaker : I will ask Mr.

Priya Gupta to resume his seat.

St anTY e WgEd,  aad
T ZTATE G F AHA § | TEAHTHE
WA 99 & ATed "
o S T And a7 A frgE U

3e,000

Weqs AEET | @TiE WTE AT
o FT oFar gor ! W fas s
SFTGT o WTEL T4 |

ot A AFAT A FLF
#F 3% T @y § wifs ot wAId

WeaH WEIT@ S AL, q1ATE-
og W wWaed feasa & F
wfed |
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This is no point of order. He should
come straight to the point,

LU [ "1 1 o
AT @y @mE 5% e} g fFoaew
%mﬂ%ﬂg‘-ﬁamﬁgﬁéﬁwh,uu
AN @¥ g F F3ATH 9L E | Yoo, Yoo
af¥q agt a7 frmar & 9% & 1 q@t
q‘«\'m‘riﬂ'—r%m@:m 2 f

TN WPE A AT 6E
aTET FE & @rer dvaT Ar-a wee
AT FTAT A0 & | HT qTAAG gL
Az I |

Shri Jashvant Mehta (Bhavnagar):
On a point of order, Sir. You have
given a ruling and by your ruling
you are setting up a new convention
in this House. Under rule 197. when
a calling-attention-notice is given, the
Members who have tabled it and also
others are allowed to ask questions.
That is the convention that the House
has accepted so far. But, now, you
are setting up a new convention that
Members cannot asg gquestions. May
I know under what rule you are giv-
this ruling?

Mr. Speaker: I am not establishing
any new conventions. Thig is because
if an adjournment motion is admitted,
then on that the whole discussion
would take place, ang the calling-
attention-notices may noe separately
be discussed. 1 have only requested
the Members just to wait till we have
discussed thp other motion. Probably,
all those things would be discussed.
In this particular matter, I have said
that there would be no harm in that
because, as fthe [Prime Minister has
said, these discussions are still going
on. That is why 1 have said that.
It is not absolute in any case. 1 am
not laying down anything fresh.
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Shri Ranga (Chittoor): By this time,
all the questions could have been
asked and the answers given.

Shri Nath Pai; May I make g sub-
mission, Sir? I am sorry. 1 do not
want to reopen anything that you
have already said as not being open
before the House. A very small and
humble submission is none-the-less
called for. I wvery respectfully want
to submit to you that you may consi-
der the desirability of introducing a
degree of marginal elasticity in the
rules of procedure, because these rules
of procedure were framed when we
were not confronted wi‘h an invasion,
and when we try to seek information
on matters which are of wvital impor-
tance, you should be pleased to intro-
duce a degree of elasticity In the
rules, ang a strict or rigid adherence
to the rules may not help. It is in
this faith that I have submitted this
adjournment motion on this strike in
Bombay. I woulg like that you give
ug an opportunity. I would not
challenge wyou...

Mr, Speaker: I have said it several
times, and in fact, I have said it
every day, that I would request hon.
Members that if on some occasion
they are not satisfleq with the deci-
sion that has been conveyed to them,
they can come to me ang discuss; the
individual Member concerned can
come and discuss with we. In this
way if every Member were to rise
like'this, what can I do? I receive
about thirty or forty such notices,
and if evervone of the Members who
have tabled an adjournment motion
takes up hig individual motion of
which he has given notice, can I
answer them all? Or, is it possible at
all to answer them?

Sir Nath Pai: I made a general
submissio, and not only about mine,

Mr. Speaker: Very weil, I shall

take that into account.
Shri Bagrl rose—

Mr. Speaker: Order, order. Papers
to be Laid on the Table,

12-18 hrs.

PAPERS LAID ON THE TABLE

STATEMENT ON VISIT To CANADA, THE
USA anp THE UK v May-JUung, 1963

The Minister of Econvmic and
Defence Co-ordinatiom (Shri T. T.
Krishnamahari): I beg to lay on the
Table a statement on my visit to
Canada, the TUSA and the UK in
May-June, 1963. [Placed in Library,
see No. Lt—1378/63).

Hrﬂommm(m)
O WEIRY, A UF SqAEqT FT G
2 | ATEE ATE WHOFT FT ATHAT TZ
T W@ fF 97 @ gwr q@fag Sw
A ™ qug G 79 a1 § 1 afe
AT UF FEO AT R AL . . . .

WEQW WEET : 13 W & T
g framrmrs?

o TR FANET Mfgar: A
dw F § (fevaw)

v WG ANl F @9
X FB L AT FFaT & | Mo A AT
w9 43 914 R 99 7 o faow 99
T g I &AW W94 J |

o T wAZT srfgar : & Wiy 7
g wran g, afeT & J wra A Frgoar-
T T F N A TF E AT ..
(§zvosia)

ANNUAL RzpPORT OF NATIONAL CoOUNCIL
oF EpucATIONAL RESEARCH AND TRAIN-
ING AND AUDITED ACCOUNTS

The Minister of Education (Dr. KE.L.
Shrimali): I beg to lay on the Table
a copy of the Annua]l Report of the
National Council of Educational Re-
search and Training for the period
from September 1, 1861 to March 31,
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1962, together with the audited ac-
counts, [Placed in Library, see No.
LT-1379/63].

NoTIFICATIONS UNDER COPYRIGHT AcT
AND SALarR Junc Museum AcT

The Minister of Scientific Research
and Cultoral Affairs (Shri Humayun
Kabir): I beg to lay on the Table:

(i) a copy of the International
Copyright (Third Amend-
ment) Order, 1963 published
in Notification No. S.0. 1279
dated the 4th May, 1963 under
section 43 of the Copyright
Act, 1957, [Placed in Library,
gee No. LT-1380/63].

(ii) a copy each of the following
Rules under sub-section (3) of
section 27 of the Salar Jung
Museum Act, 1961:—

(a) The Salar Jung Museum
(Amendment) Rules, 1963
published in Not fication No.
G S.R. 1230 dated the 20th
July, 1988.

(b) The Salar Jung Museum
(Second Amendment) Rules,
1963 published in Notifica-
tion No, G.S.R. 1231 dated
the 20th July, 1963.

[Placed in Library, see No. LT-
1381/63].

NOTIFICATIONS UNDER MINES AND MiIN-
ERALS (REGULATION AND DEVELOP-
MENT) AcT AND REPORT OF CoOMP-
TROLLER AND AUDITOR GENERAL OF
INDIA ON THE ACCOUNTS OF THE COAL
Boarp

The Minister of Mines and Fuel (Shri
Alagesan): I beg to lay on the Table:

(i) a copy each of the following
Rules under sub-section (1)
of sect'on 28 of the Mines and
Minerals (Regulation and
Development) Act, 1957 —

(a) The Mineral Concession
(Second Amendment) Rules,
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1963 published in Notifica-
tion No. G.S.R, 805 dated the
11th May, 1963,

(b) The Mineral Concession
(Third Amendment) Rules,
1963 published in Notifica-
tion No, G.S.R. 843 dated tha
18th May, 1963,

(e) The Mineral Concession
(Fourth Amendment) Rules,
1863 published :n Notificg-
tion No. G.S R, 842 dated the
18th May, 1963.

[Placed in Library, see No. LT-1382/
63].

(ii) A copy of Report of the Comp-
troller and Auditor General of
India on the Accounts of the
Coal Board for the year
1961-62, under sub-section (2)
of section 12 of the Coal Mines
(Conservation and Safety)
Act, 1952,

[Placed in Library, see No. LT-1383/
63].

PaPers UNDER COMPANIES AcCT

The Deputy Minister in the Ministry
of Railways (Shri S. V. Ramaswamy):
I beg to lay on the Table:

(i) a copy each of the foliowing
papers under sub-section (1)
of gection 619A of the Com-
panies Act, 1958:—

(a) Annual Report of the
Orissa Road  Transport
Company Limited, Berham-
pur, for the year 1961-62.
(Placed in Library, see No.
Lt—1384/63].

Director's Report of the
Orissa Roaqd Transport
Company Limited, Berham-
pur, for the year 1961-62
along with the Audited
Accountg and the comments
of the Comptroller and
Auditor General thereon.
[Placed in Library, see No.
Lt—1385|63].

(b
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Rajya Sabha with Public
Accounts Committee

[Shri S. V. Ramaswamy]

(ii) a review by the Government
on the working of the ubove

Company, [Placed in Library,
see No, Lt—1386(63].
12-23 hrs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

TWENTY-SECOND REPORT

Shri Krishnamoorthy Rao (Shim-
oga): I beg to present the 22nd Re-
port of the Committec on Private
Members' Bills and Resolutions.

12:23% hrs.
MOTION RE: ASSOCIATION OF

RAJYA SABHA WITH PUBLIC
ACCOUNTS COMMITTEE

Shri Tyagi (Dehra Dun): I beg to
move:

“That thiz House recommends
to Rajya Sabha that they do
agree to nominate one member
from Rajya Sabha to associale
with the Commitiee on Public
Accounts of this House for the
unexpired portion of the term
ending 'on the 30th April, 1964,
in the vacancy caused by the
resignation of Shri Nawab Singh
Chauhan from Rajya Sabha and
communicate to this Hcuse the
name of the member so nomi-
nateq by Rajya Sabha.”

Mr. Speaker: The question is:

“That this House recommends
to Rajya Sabhy that they do
agree to nominate one member
from Rajya Sabha to associate
with the Committee on Fublic
Accounts of this House for the
unexpired portion of the term
ending on the 30th April 1964,
in the vacancy caused bv the
resignation of Shri Nawab Singh
Chauhan from Rajya Sabha and
communicate to this House the
name of the member so nomi-
nateg by Rajya Sabha”

The motion was adopted.

424

12-24 hrs.
BUSINESS ADVISORY COMMITTEE
SEVENTEENTH REPORT

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
I beg to move:

“That this House agrees with
the Seventeenth  Report of the
Business  Advisory  Committee
presented to the House on the
13th August 1963",

Mr. Speaker: Molion moved:

“That thi: House agrees with
the Seventeenth  Report of the
Business  Advisory Committee
presented to the House on the
13th August, 1963.”

Shri S. M. Banerjee (Kanpur): 1
have read the Report. 1 have two
or three suggestions to make. One is
that in this Report, I do not find any
piace for discussion of sugar. When
we tabled so many guestiong and
gave notice of adjournment motions,
we were told...

Mr. Speaker: I have requested the
hon. Member.

Shri 5. M. Banerjee: I am not
talking of adjournment motions.
There is a regular motiop before this
House.

Mr. Speaker: Why does he pre-
sume that I am confusing. He wants
to say that there is no mention in this
Report, in this allotment of time,
about a discussion on sugar. Am I
right?

Shri S. M. Banerjee: Yes.

Mr. Speaker: Then 1 have under-
stood him correctly. I woulg tell him
that it ig only the questiop of allot-
ment of time for these particular
itemg that is before the House. If
sume time has not been allotted to
any other subject, that is a different
thing altogther. Let wus first see
whether he has any objection to this
allotment. Then I will give him an
opportunity to say something.
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Shri S. M. Ban “jee: The Tth item
is about a discussion of the progress
of the Third Five Year Plan for which
only 14 hours have been ailotted. I
suggest that it should be at least 20
hours because we have to discuss all
plang and their phases.

Shri Hari Vishnu Ramath
(Hoshangabad): By wyour leave, 1
invite your attention to provisc (2)
of rule 290 and crave your indulgence
for only five minutes to say g few
words with regard to item 10 of this
Report. Item 10 relates to the
motion of no-confidence in the Coun-
cil of Ministers to be moved by Shri
J. B, Kripalani. I submit in all humi-
lity, but with all earnestnoss at my
command, that apart from its intrin-
sic imporiance, the Motion has un-
doubteq historic significance. ...

Mr. Speaker: Is he going to say
something about the time allotment.
I can allow that only now.

Shri Harl Vishnu Kamath: I am just
trying to convince you that more time
is required.

Mr. Speaker: We can only discuss
allotment of time now.

Shri Hari Vishnu Kamatlh: Unless
[ state my reasons, how can vou ap-
preciate my point.

Mr, Speaker: At this time, if T were
to allow discussion of the merits. ...

Shri Hari Vishnu Kamath; I am not
discussing the merits of the Motion.

Mr. Speaker: Shri Kamalh should
realise that at this momenat, merits
should not be discussed.

Shri Hari Vishnu Kamath: T will
not take more than five minules.

Shrimati Renu Chakravartty (Bar-
rackpore): May I say that this Parly's
representative was there in the Busi-
nesg Advisory Committee meceting. We
sometimes have to agree o certain al-
lotment of time lesg than what our
parties want. Since we have accepted
that convention, I do not understand
why the PSP leaders constantly get up
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and make these suggestions after
having agreed to it in the Committee.

Shri Harj Vishnu Kamath: I try to
understang the noble lady, but 1 fail
to understand her. This is not a party
matter.

Mr, Speaker. For hig informalion I
might tell him, and the Secretary of
his party would bear me out, that
vesterday it was on the express un-
derstanding that the parties that were
representeq there would agree to that
allotment of time, that we entered
into the compromise that js before the
House, an4 if objection is to be taken,
then the Minister also made 1t clear
that he would not be bound by this
alloiment, because he wanted less
time to be given. I had intervened and
given that time. Therefore, I woul_d
request Shri Kamath to consult his
own Party Secretary,

Shri Priya Gupta (Katihar): Since
you have made a reference to me,
may I say that you also agreed to ex-
ercise vour privilege of extending the
time bevond the three days if neces-
sary?

Mr, Speaker: That would always re-
main, Why should he raise it now?

Shri Hari Vishnu Kamath: He came
and tol’’ me what transpired at the
commitice meeting. That is why, ex-
pressly because of what he told me,
I am raising it here, because he raised
that point before the committee and
his point wag not approved by the
committee, and therefore under the
ruleg I am making this point here. It
iz not a party issue at all. If i* is a
party matter we will discuss it in the
party and take whatever action is
necessary.

Mr. Speaker: The Business Advi-
sory Committee has been constituted
simply for this purpose, so that we
might agree 1o a time allotment
there, and we have given representa-
tion to the different parlies for this
very reason that those parlics at least
should not raise it here again, If they
ar, pariies when they are there and
individuals whep they are here,
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there is no use having the Business
Advisory Committee and al] those
meetings,

Shri Hari Vishnu Kamath: I entire-
ly agree with you, but may I also
submit in all humility that the House
is supreme in every matter, and the
House can consider the report of any
committee that is presented to the
House. Otherwise, why are the rules
framed at all? Rule 290 hag been
framed for that express purpose.

Mr. Speaker: I am not challenging
the right of the Member. He can move
it, and the House is supreme. It can
always alter it there is no guestion
about it. Nobody questiong that autho-
rity of the House or even of the Mem-
ber to raise a point but I am just put-
ting it before the hon. Member. If
we call the representatives of the
parties there then it is hoped at least
those parties that are represented
there woulq not raise the same ques-
tion which has been discussed there.
They would at least agree to that al-
lotment, and not as individual mem-
bers of the same party raite the same
question again, because thepn all the
time spent there in the Business Ad-
visory Committee is to no purpose.

Shri Nath Pal (Rajapur): 1 fully
agrec about the general cenvention,
but may I point out, because we are
being blamed much more than we
deserve, that even when the Chief
Whip who represents the ruling party
comes here, it ig not very seldom that
members belonging to the ruling
party get up and propose and you do
not then raise a finger?

Mr. Speaker: He might raise it then.
Shri Kamath has the floor.

Shri Hari Vishnu Kamath: [ am
raising this because there are preced-
ents to it.

Mr, Bpeaker: Not a speech.

Shri Hari Vishnu EKamath: I am
averse to making a gpeech, very much
averse, | can assure you and the
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House that I do not wish to make a
speech on this matter, because it does
not call for a speech. My submission,
therefore, ig that this motion in the
name of Acharya J, B. Kripalani has
got historic importance in that it
is the first motion of its kind
that has come before the House; and
the House as well as your august self
will recall with justifiable pride that
other historc reselution moved by the
Prime Minister himself on his last
birthday scon after the Ch'nese inva-
sion, which was passed with aeclama-
tion, pledging the House and the nation
not to rest till the aggressors are
dr'ven out, Next week on Monday
you will have another motion of egual
importance, if not greater importance,
and I plead w'th all earnestness and
1 hope both sides of the House will
agree with me that this motion which
is to be moved by Acharya J. B. Kri-
palani, ano'her battle-scarred leader,
in the name of practically the entire
Opposition practically,~1 said practi-
cally entirc, because I cannot ignore
friends on my extreme right—deserves,
as 1 sail yesterday, at least a full
wecek; in the alternative I would sub-
mit that the three days allotted may
be approved subject to the proviso or
condit'on that the speecches of the
Prime M'nister and his colleaguss
would be excluded from the time al-
lotted for the discussion of this motion,
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Mr Speaker: Now, the motion be-
fore the House is that this House
agrees with the Seventeenth Report of
the Business Advisory Comm’ttee pre-
sented to the House on the 13th August,
1963. An amendment has been moved
by Shri Kamath,

Shri Hari Vishnu Ramath: I am not
pressing the amendment. I leave it to
you entirely and te the House . ..
(Interruptions). 1 am sorry at this
cacophonous cacchination on such an
important matter; it is very bad.

Shri Tyagl: I also withdraw in that
case . . . (Interruptions).

Mr. Speaker: He says it is left to
me, We are very serious. He should
not make that appeal to me because
we had discussed it so thoroughly in
the Committee and I had given that
decision. Now, he wants me to decide
it again.

Shri Hari Vishnu Kamath: T am
sorry, Sir; you have misunderstood me.
Mr,. Speaker: All right. I will put
it. it
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Shri Hari Vishnu Kamath: No,
no . .. (Interruptions). No laughtcr.
Have some sense of seriousness.

. s - o

Mr. Speaker: What does he want

now?

Shri Hari Vishnu Kamath: I leave
it to you now and the time may be
extended at your discretion, as usual,
if the situation justifies it, when the
debate goes on,

Mr. Speaker: 1 am surprised. Mr.
Kamath has left it to me, That is ex-
actly what I am telling. Already 1
have aoplied my mind and I have come
to a decision, I shal] put it to the
1Tousg¢. The question is:

“That this House agrees with the
Seventeenth Report of the Business
Advisory Committee presented to
the House on the 13th August,
1963.”"

The motion was adopted,

St T FEw TR HEqE REEY,
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Mr, Speaker: Order, order. I am
not concerned with what happens out-
side, Hon, Member knows it but
again and again he interferes like this.
We shall take up the next bus ness.

12:36 hrs.

TEXTILES COMMITTEE

contd.

BILL—

Mr. Speaker: We shall take up fur-
ther consideration of the following
motion moved by Shri Asoke K. Sen
on the 13th August, 1963, namely: —

“That the Bill to provide for
the establishment of a Committee
for ensuring the quality of tex-
tiles and textile machinery and
for matters connected therewith,
be taken into consideration.”
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Out of 1 hour and 3 minutes, 28
minutes have been taken.

Shri D, C., Sharma may continue his
speech.

Shri D. C. Sharma: (Gurdaspur): Mr.
Speaker, I was submitting very res-
pectfully that it should have been one
of the provisiong of this Bill that every
textile firm and every firm that manu-
factures this type of machinery should
set apart a specified sum for research
in connection with these matters.

Now, I come to clause 8 of this Bill.
There are three tvpes of Committees
centomplated. My feeling is that this
overprescription  of committees will
rol work to the advantage of this tex-
tile commitice, 1 fee] that there
should be provision for only one com-
mittee and so far as ad hoc committees
are concerned, they may be called into
being whenever therg is any particular
need,

Under clause 8 the Central Govern-
ment has taken all the powers for
appointments. Of course they will
prescribe regulations but my submis-
sion is that these appointments should
be made by the Union Public Service
Commission because if it is done like
that they will not suffer from any
taint of mepotism or things like that.
There is a wholesome provision in
some Bills that the appointments
should be routed through the Public
Service Commission and I hope the
hon. Minister will try to do the same
In this case also,

T think the powers given to the offi-
cers under clause 11 are too general,
too wide and too wvague. ‘They are
authorised to do anything they want.
Of course it is said that they will
examine the quality of the textiles,
the suitability of the textile machi-
nery, etc. But no brakes have been
applied so far as this power is con-
cerned.  Absolute power, we know,
{s not good in the context of demo-
cracy and I do not see any reason why
these inspectors should have that kind
of unbridled power. We know all
about these inspectors; we are fami-
liar with them and we know that they
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are to be found in every department
of our Government. The unlimited
powers which are given to these ins-
pectors wil] not be conducive to the
good working of this committee. We
know that there is a Director General
of Supplies and Disposals and there
are Inspectors there. Sometimes it is
said that these inspectors also need to
be inspected and that they do not al-
ways carry out their duties to the best
of their ability. Inspectors should
not be given so much of power.

I now come tp clause 14, It says
that the Committee may by general
or special order in writing direct that
all or any of the powers or duties.
which may be cxercised or discharged
by it shall, in such circumstances and
under such conditions, if any, as may
be specified in its order, be excrcised
or discharged also by any officer or
emplovee of the Committee specified
in this behalf in the order. I like this
delegation of power angd I think demo-
cracy means delegation of power, bul
1 find that this is not really dclega-
tion of power but it is almost invest-
ing the people with powers of sub-
dictators. I am certainly opposed to
any kind of provision like this; I do
not think we want to create sub- die-
tators. T think this is not the right
kind of thing. This delegation is not
in the proper interesis of the people.
This is not delegation but it is suicide.
The committes will have to commit
suicide with this delegation of power.
I think this is not a very wholesome
provision,

Then I come to clause 17. What is
the punishment that is going to be
Fiven to those persons who violate the
privisions of this Act? They are tam-
pering with our exports. They are
giving us sub-quality products; they
are giving us sub-standard things.
What is the punishment that you are
going to give them? One year or fine
or both. I think the punishment
should be made so deterrent that these
persons are pot able to play with the
textile business. One year is nothing.
I do not know how much the fine will
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be. Perhans the fine will be in accord-
ance with the whims of somebody. 1
think that the punishment should be
made very deterrent and it should be
at least three years' imprisonment and
a fine of Rs. 10,000 also.

Then 1 come to clause 18. Of course
this clause is very good because any
person who is found guilty will be
hauled up ang prosecuted. But then
the provisions Which are given here
are subject to other provisions and
those provisions practicnlly take away
the power which is given by this Bill
so flar as this clause is concerned. 1
think this clause should be made more
tight and it should be made more
forthright and more unequivocal, and
anybody, the director or any member
of the company or member of the firm
who is found guilty of any malpractice
should be dealt with most promptly
and most severely.

Then 1 come to clause 22 I find
that this clause is a strange clause
which I have not found in any Bill of
this kind. Of course we have a pro-
vision in al] Bills for delegated legis-
lation and we alwayg give people the
power to make these rules which are
to be made in accordance with the
provisionsg of the Bill. But I find that
this Bill happens to be only a skele-
ton Bill because everything is left to
the rule making authority, Almost
all things are left to the rule-making
power of the administration. What is
going o be the number of members is
to be decided by the rules, but there
shoulg have been a provision in the
Bill so far as the number is concerned.
What is going to be the term of office
is also 1eft vague. This will be left
to the rule-making power of the Gov-
ernment. What is going to be the al-
lowance, what js going to be the dis-
qualification for membership, etc., all
these are left to the rule-making
prwers of the Government. 1 do not
mind if the rules are prescribed, but
things such ag the number of mem-
bers, the filling of vacancies among
the members, the term of office of the
members should be mentioned in the
Bil] itself. I do not know why this
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Bi]] is so vague and why precautions
have not been taken in order that
this Bil] stands on a firmer ground
than it does. For instance, the me-
thod of appointment the conditions
of service and the scales of pay should
be mentioned in the Bill, but unfor-
tunately they are to be decided by
the regulations to be made by the
Committee. The form in  which the
Committee shall prepare its annual
statement of accounts will be provid-
ed in the rules. Everything is to be
given in the rules,

Now, 1 am reminded of a reporter
who was sent to0 report a mecting.
He never went therc, and when he
came to the office, he put in a notice
in the newspaper which he represent-
ed thag “a meeting was held at such
and such a place and at such and such
a time; Mr. sg and so presided over
the meeting. The rest will follow.”
So, no account of the meeting was
given. Similarly, here is a Bill which
appropriates to itself more powers of
rule-making, more powers of regula-
tions, than has been given in any Bill,
that we have passed in this Housec.
Formerly, we used to deal with rules,
but in this Bill we are also going to
deal with regulations.

Mr. Speaker: The hon. Member
should finish now,

Shri D. C, Sharma: 1 shal] finish in
two minutes. I think burcaueracy
will work havoc with this Bill. When
they are going to frame rules and re-
gulations they wil] be framed in such
a way that the spirit of this Bill be
comes almost nullified if not comp-
letely nullified.

Then there is the wonderful provi-
sion in clause 23(3) which reads as
follows:

“The Central Government may,
by notification in the Official
Gazette, amend, vary or rescind
any regulation which it hag sanc-
tioned, and thereupon the regula-
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tion shall have the effect accord-
ingly, but without prejudice to
the exercise of the powers of the
Committee under sub-section (1)".

The powers may be there, and it is a
democratic procedure. But I cannot
understand why they are going to
frame regulations ang rules in such a
great hurry. They may want power
after some time, but they want such
powers only for a temporary occasion.
Thercfore, 1 feel that the objects of
this Bill are very, very laudable.
Every Member of the House will
welcome this Bill which will promote
our pxports of our textiles and our
lextile machinery. 1 am very happy
that our country can manufacture tex-
tile machinery from A to Z. All these
are very laudable objectives, but 1
think the Textiles Committee which
we are contemplating, according to the
provisions of this Bill and which is
going to be the watchdog and which
is going to implement the objectives
of the Bil] is very, very defective. I
wish that this Bil] had been referred
to the Select Committee so that it
could have come out of it in as per-
feet a form as is humanly possible.
As it js I think there are so many
loopholes in it that these provisions
wil] not be acteg upon thoroughly and
completely by anybody. There will
be so many gaps in it that it wil] not
be able to do as much as is intended
to be done for our textile trade and
lextile machinery.

Shri Dinen Bhattacharya (Seram-
pore): Mr, Speaker, Sir, I fully sup-
port the Bill in principle, but while
supporting the Bill, I want to mention
certain points which may be kindly
noted by the Government. The Tex-
tiles Committee which is going to be
set up is meant to see that the stand-
ard of our textile goods is maintained
properly and that our textile goods
may get an easy market in the foreign
countries and may compete in the
foreign markets. But to maintain the
standard, that is, to check up the
Quality, I want tQ guggest one thing
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in respect of the personnel of the Com-
mittee that is to be formeqd as per this
Bill. If the Government ig really seri-
ous about quality, then the actual, and
the real manufacturer, must be taken
into confidence, and their repre-
sentative must have a place in the
Committee, Everybody knows how
the things are done in the tex-
tile mills, From our personal ex-
perience also we can say that when
we purchase a cloth which bears a
mark that it contains 80 counts yarn,
actually if you examine jt properly.
you will find that it contains not 80
counts yarn but only 60 counts yarn.
So, if we want to check this sort of
pilferage, only the actual weaver ot
the actua] worker can check it and
not some experts coming from outsid=.
So my humble suggestion is this: If
possible—angd it is posible in every
respect—the actual workers’ represen-
tatives must be taken in the Com-
mittee.

Secondly, I am worried about the
price of cloth and textile goods, Com-
merce, which is a journal of the
industries, has come out with an
article on 20th July, 1963 wunder
the head line: “Cotton mills produc-
tion cost rise: suitable revision of
selling price overdue”. I am appre-
hending that in the name of standardi-
sation and checking the quality of
production the employeeg are trying
to raise the price of cloth. In the
article given in Commerce dated 20th
July you will find that they are plead-
ing to raise thre price of cloth. Al-
ready the price of cloth has gone up
and there should not be any more
rise in the price of cloth. If the price
of cloth is raised further, that will
create a serious condition in the in-
ternal market which will cause a geri-
ous harm to the industry as a whole.

My next point is regarding another
thing which the employers are try-
ing to do. For a long time they have
been trying to reduce the cost of
production at the cost of the workers.
They are raising the demand for
modernisation, I am not against mo-
dernisation as such, but the condition
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that js existing in our country at pre
sent from the point of view of employ -
ment potentiality should also be taken
note of, What is happening in our
country today? The process has al-
ready started whereby in the name of
moderation large number of work-
ers are being retrenched regularly,
and that is causing an extra burden
on the emvloyment problem in our
country. My suggestion, therefore, js
that this point alsn should be noted
while keeping an eye on improving the
quality of production and romoting
the export trade in textile goods.
These are all good things, but the
pointg that I have mentioney ghould
also eb noted,

With these suggestions, Sir, I sup-
port the Bill.

Shri P. R. Ramakrishman (Coimba-
tore): Mr. Speaker. Sir, this Textiles
Crommittee Bill actually envisages the
introduction of quality control in the
textile industry. Normally, Sir, this
Bill would not have really come. If
there had been perfect competiticn
where prices would have determinad
what goods to be produced nd whet
the quality of the gnods would be,
normally this king of Bil! would not
be necessary. But because ihe textile
industry had enjoyed a c2riain amount
of protection in the country and bé-
cause the internal prices have been
very attractive there is no need for
the industry to keep up the quality of
goods and also the price structure.
Because of this the industry itself did
not take up the problem of organising
a similar committee for maintaining
the quality and also for doing research
for improving the quality of its pro-
ducts. So the Government had to
come in and form a committee nf this
nature actually to introduce and im-
plement a sort of an impost on the
industry itself, a regulation to bring
about the quality of the product sc
that the stagnation which has set
in the production of textiles in the
country may be removed,

Many advances have besp made im
the textile industry aftyr the Second
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World War. Different patterns, diffe-

rent designs and a numbar of new tex-
tile fibres have been nilrcducad. In
the fleld of textile machinery also a
lot of improvements have been made.
I remember. in 1950, there were tex-
dle machines running onl, at 10,000
RPM. Today they are jpunning at
18,000 RPM which meaaz that rate of
production has been very high., When
such higher speeds are called for,
naturally, higher techn'ques of pro-
duction of machinery ar~ alsc called
for to implement that kind of speeds
in the machines.

So, Sir, the Bill also envisages the
promotion of research as a centralised
organisation. Individuals mav carry
en research, but only to a limited ex-
tent. This Bill, by bringing in this
Textiles Committee, will actually give
birth to a central organisation where
intens‘ve research can be carried on
Sometimes the textile machinery
manufacturers or the producers of
textile goods are unaware of what
is happening in other countries, They
do not and sometimes they cannot
keep themselves in touch with what is
happening in other countries. But by
bringing in this Committee because
of its composition, because of its im-
portance it can bring in fresh know-
ledge to the industry and disseminate
to the people, who are normally not
well informed. I am sure it is possible
to convev even to the smaller manu-
facturers the idea of qualitv at equit-
able prices and also the idea of how
such poods could be produced at chea-
per prices.

Sir, our exports, as you know, have
reached a point of stagnation. Textiles
formed a substantlal part of our ex-
ports hitherto, but now there is stag-
nation. Probahly there are many
reasons why this kind of stagnation
hag sit in. The under-developed
countries have been developing their
ewn textile industry. Also, the inter-
-nal prices ruling in India are quite
attractive and therefore there is re-
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sistance on the part of the industry
to export textile products outside at
low prices. It ig also possible that
some of the textile goods that have
been exported did not come up to the
standard expected of them and there
is, probably, difidence on the part of
foreign buyers to buy Indian products.
There are, as I said many reasons for
this stagnation. By bringing in this
kind of a regulation in the industry
for quality control T am sure we will
be able to infuse in the foreign buyers
a sort of confidence. Hereafter it is
not the manufacturers or the seller
who is giving the guarantee, but it is
the Government which will be giving
the guarantee through standards laid
down by this Committee. The Com-
mittee not only lavs down standards
but also actually supervises the quality
of goods angd certifies that the goods
are up to a certain qualitv. Tt is
much more than any guarantee that
any seller or any manufacturers’ or-
ranisation can give. So the foreign
huver wil] have confidence in our
goods, and T am sure this will be a
move to increase our exports be-
cause the exports will bear the mark
of the guarantee of Government for
quality.

There are todav three research or-
ganisationg in India assisting the tex-
tile industry. There is one located in
Coimbatore, another in Ahmedabad
ang a third in Bombay doing research
in textiles. When this Committee en-
visages doing research in textile fibres
and also in textile machinery, I do
hope it will give enough weightage
to the existing organisations and not
duplicate the facilities that are already
available. It is easv to expand the
existing facilities rather than try to
set up new facilities elsewhere. The
introduction of quality control implies
that the raw materia] that goes into
the production also comes up to that
standard. T do hope that this Com-
mittee will take necessary steps to
assure the industry that such quality
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raw materlal is also available. This is
a laborious task.

13 hrs.

As 1 Jook at the formation of the
Committee I am very happy that the
Government is going to nominate the
Chairman of the Committee. The
Textile Commissioner would be the
Vice-Chairman and an ex-officio mem-
ber. A Joint Secretary to the Govern-
ment would also be there. Since the
Textile Commissioner is today hand-
Ning all these problems, he is quite
conversant with all aspects of this pro-
blem. With his assistance, I am sure
the Committee would be able to func-
tion well. Normally, we expect that
the chairman would be a technical man
who can assist the committee in the
formulation of policies ang their im-
plementation with the help of other
technical people.

Clause 18(2) says:

“Nothwithstanding anything con-
tained in sub-section (1), where
an offence uynder this Act has
been committed by a company and
it is proved that the offence has
been commi‘ted with the con-
eent or connivance of, or is attribu-
table to any negligence on the
part of, any director, manager, se-
cretary or other officer of the com-
pany, such director, manager, se-
cretary or other officer shall also
be deemed to be guilty of that
offence and shal] be liable to be
proceeded against and punished
accordingly.”

This is rather a harsh provision. It is
not always, every director is aware of
every problem. A step might have
been taken by a clerk with or without
the knowledge of the director. of
course, it is stated in clause 198:

‘“No prosecution for any offence
punishable under this Act shall
be instituted except by or with the
consent of the Central Govern-
ment."
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1 hope this provision has been intro.
duced so that it the director of any
company gays that he is ignorant of
any such violation of Government
rules and he hag signed it as a mat-
ter of course without any knowledge
of violation, the Government would be
able to go to his rescue and redress
his complaint. I hope this clause has
been introduced so that affected people
can appeal and justice is done in gen=
uine cases.

On the whole, this Bil] is very well
drafted. The previoug speaker has
made a complaint that the qualifica-
tions of the personnel are not men.
tioned here. I hope it is implied that
only technical people, people connect-
ed with the textile industry and tex-
tile machinery manufacturing indus-
try should be selected as members of
this Committee. 1f so, I agree with
that suggestion. 1 welcome this Bill
and I am sure this Bill will bring about
larger exports of better quality pro-
ducts at competitive prices.

Shri Sham Lal Saraf: (Jammu and
Kashmir): I have read this Bill and
I have certain reservations in my
mind, which I would like the hon.
Minister to clarify in his reply before
1 decide whether T should support it
or not.

The Ministry of Commerce and In-
dustry had been functioning as one
unit when we met lere last time.
When we are meeting here this time
we find that the Ministry has been
bifurcated into the Ministry of Indus-
try and the Ministry of International
Trade. Under this Bill, a buard or
committee will be constituted to which
powers are being delegated for a
specific purpose. I have read this
Bill and to me it seems to be lop-sid-
ed. I hope the hon. Minister would
explain it in his reply because it has
not been made clear in the Bil) ite
self. Since there are already some
boards existing under this Ministry,
rather under the previoug Ministry of
Commerce and Industry, dealing with
the fibre industry, both natural and
artificial it should have been made
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clear that there will be no lop-sided.
Dees or over-lapping. For instance,
there are already in existence the
Khadi Commission the Handloom
Board, the Central Silk Board and the
Handicrafts Board which are dealing
with fibre industry in some way or
other. Also, as I understand it the
Textile Commissioner has been the
main figure and around him the whole
thing revolves. So, as far as the func-
tioning of this Board is concerned,
I feel there will be some eord of lop-
sidedness and some conflict might
arise later.

I will explain it g little further. As
far as the manufacture of textile mac-
hinery is concerned, I heartily wel-
come this Bill. But, as far as the
other functions of this Commitiee are
concerned, even though a new name,
new shape and new form has been
given to the old textile fund, I think
it is desirable that the functioning of
this Board in relation to the other
existing boards is made very clear.
Once that is done, I think there will
be no ambiguity. Today, the Hand-
loom Board is alsp entrusted with ex-
port. The Centra] Silk Board ig do-
ing some research. At the moment,
the export of fabrics is being dealtl
with by the Textile Commissioner.
So, there seems to be some lacuna in
this Bill which may be made clear by
demarcating the functions of all
boards dealing with this problem.

Secondly, as far as the allocation of
funds to this Committee is concerned,
I would submit that while constituting
such boards they should be permitted
to prepare their budgets according to
which grants should he given to them.
Now those committees are empowered
to collect fees, accept grants from per-
sons, render service to exporters for
a consideration and what not. From
the financial point of view, I think it
is not desirable. I would persenally
suggest that whenever they require
any money, they should ge to the con-
cerned Ministry or the Finance Minis-
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try for funds. I admit that it ig an
autonomous body. Even then, as far
a; the income of the body is concern-
cd, it shoulg go to the Exchequer, It
should not be going directly to the
boly constituted under this Bill, be-
cause that is wrong budgetting. If
committees or boards constituted un-
der the various statutes are allowed
‘o collect funds of their own, levy fees
of their own and spend the money their
own way, I would submit that it is
w-ng budgetting, It should be chang-
ed.

Then, as one of my Iriends has sug-
gested just now, I do not know what
difficulty can there be in mentioning
either the maximum or minimum num-
ber of members of the board. It
should be mentioned in the statute as
to what the composition of the mem-
bers of the board will be, wherefrom
the members would be drawn, how
they would man the board and sp on.
You should know the maximum or
the minimum number. I will be
happy if the minimum number were
mentioned and as regards the maxi-
mum it may be left to the Goversn-
ment as to how they will fill it up.

Then, again, there ig another ambi-
guity. It is a]] right that the Govern-
ment will frame rules under this Bill
when it is passed and that wil] em-
power this Committee, under those
very rules, to function. But unless and
until some sort of a picture of its
constitution, its working and what not
ig given in this Bill, T feel that the
Bill should indicate all that.

Apart from that today our export
effort has gained the greatest impor-
tance in the country. The efforts that
are being put in are really laudable
and very, very welcome, more partl-
cularly the hard labour that our ener-
getic hon. {friend, the Minister in
charge, is putting in for making it a
success. He is being helped by all
concerned in the Government and
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outside. Now, some agencies for ex-
port have been set up, as the hon.
Minister knows. Wil] they be under
this Committee? Will al] the work
be taken up by this Committee gr
will others also be there? If they are
there, it is all right. But there is ne
mention here of that. I do not know
if it comes within the rules; but I
personally feel that some mention
should have been made of that here
also.

With regard to the manufacture of
machinery, there is no doubt about it
that we have made tremendous pro-
gress in this respect, but sti]] there
are certain failings. 1 would remind
the hon. Minister that formerly in the
State of Jammu and Kashmir we were
able to manufacture g lot of gilk reel-
ing machinery but later on it transpir-
ed that there were a few fittings, which
were insignificant gtherwise but were
very important, which we could not
get anywhere in the country and
through his good offices we could get
them from Japan. Fitteq with those
fittings that machinery can compete
with any machinery in the world. So,
we should keep in view also to
what the industry side ig doing. 1
hope, while replying to the debate on
this Bill, the hon. Minister will tell
us what progress is being made with
regard to that. The Ministry of In.
ternational Trade does not deal with
international trade alone but it is deal-
ing with a number of other items also.
S0, he will kind]y throw some light on
that also so that it is absolutely clear
to the House a9 to what progress we
are making that way. The textile in-
dustry for which this Bil] is meant
Specially has varied and diversified
itemg for export, like cloth, embroi-
t_'leries‘ garments ete. etc, keeping that
I view this also will be a very im-
portant point. It is not only that we
should contro] the manufacture of
machinery, that is, its quality etc, but
we should also see to diversification,
whether  diversified machinery is
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there, both in the private sector as
well as in the public sector. That
wi!l be very important,

1 wish that these points were made
clear. 1 feel, as I happen to know the
working of Shri Manubhai Shah’s
mind, he must not have lost sight of
these things. But when we look into
the Bill as a whole, we find that a
few lacunae are there. 1 hope, the
hon. Minister will clarify all these
points in the course of his reply to the
debate and would also see whether
this Bill needs to be brought up-to-
date. But the purpose behind this
Bill is laudable and very welcome.
With these few remarks, I support
the Bill.

Mr, Speaker: Shri Banerjee. Hon.
Members will kindly be brief now
because the time allotted for the Bdll
will expire at about 1.30, but I will
extend it by half an hour.

Shri S. M. Banerjee (Kanpur):
May 1 submit that yesterday we saved
some time because many Bills collap-
scd? So, we can extend the time for
it.

Mr Speaker: I am extending it by
half an hour; even then, we should
finish it by 2 o'clock. So, hon. Mem-
bers should bec brief.

Shri S. M. Banerjee: Sir, I rise to
support this Bill and I am sure that
afler the adoption of this Bill with
some of the amendments which hom.
Members have suggested and after
the formation of this Committee the
quality 'of our textile goods will im-
prove and we shall be able tp com-
pete with those countries which have
entered the field of our exports, like,
China, Japan and many other coun-
tries. I am sure, our goods will be
definitely better than theirs.

While I support this Bill I take this
Bill I take this vpportunity for bring-
ing to the notice of the hon, Minis-
ter, who knows them very well,
better than me, the conditions of cer-
tain textile mills specially in UP.
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The texiile mills in Kanpur which
was supposed to be the Manchester of
India once upon a time excite horror
and pity. Two mills which were
closed down are now able to func-
tion with the great help of the hon.
Minister and his  Ministry. Two
schemes have been introduced for
these mills which are full of vutmoded
machinery and where it hag become

impossible for the textile wunits 1o
function.

13.17 hrs.
[Mr. DEPUTY-SPEAKER in the Chair]

The textile magnates of that
particular place know it very well
that the life of that one particular
mill is almost finished and that it
will be impossible for them to con-
tinue any more unlesg it is moderni-
sed. I would like to know from the
hon. Ministe; whether the millowners
of Kanpur have applieq for any loan
or technica] aid from the Centre for
modifying their mill sp that in UP
also not only medium and coarse
cloth is produced but we are also
able to produce the fine and super-
fine varieties like that in Ahmedabad,
Bombay and other placeg and they
also get a share in it; also, they can
boost up our exports to other coun-
tries.

The whole difficulty is that there
are many committees appointed to go
into the working of the Kanpur textile
mills. Unfortunately, none of the
reports have go far been implemented.

Ag the hon, Minister knows very
well, a committee headeg by the ex-
Chief Minister of UP who is now the
Governor of Rajasthan, Shri Sampur-
nanand, was appointed. The Sampur-
nanand Committee submitted its re-
port long ago. Still the textiles mag-
nates have not accepted that report.
That report suggested some increase
in the wages of the textile workers
as in Bombay, but that also suggested
some increase in the work load and
efficient functioning of the textile
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mills. I am mentoning this case in
this House with the request to the
hon. Minister that he will wuse his
good offices o see that this report is
accepted not only in the interest cf
the working class of the textile in-
dustry but in the larger interest of
the textile industry of UP and for
their own existence.

Now in UP, as you know, it is
very difficult to approach any Minis-
ter because we do not know whether
he or she is likely to remain as &
Minister or not. There is a crisis in
UP. The crisis is greater in the
Ministry than in the textile industry
or in any other industry. Therefore
[ take this opportunity to request the
hon, Minister to ascertain from the
State Government of UP  whether
they are using their influence to see
that this report is accepted. If this
report is accepted by the textile mills
of Kanpur, 1 am sure, Kanpur \\_rilI
alsp have a good hand in exporting
some very good material of quality to
other countries.

About the formation of the Com-
mittee 1 have a feeling that if this
Commiltee wishes to improve the
quality of textile goods, a represtn=
tative of workers should also be in-
cluded in the Committee. The hon.
Minister has introduceq in many units
the scheme of participation of lahqur
in management, but it is surprising
that in the textile industry, \ﬁ_l'ith th_e
exception of 'one or two units, this
particular scheme has not been intro-
duced anywhere. Now that a Con}-
mittee is beinf formeq which will
check upon quality, will guide the
mills as regards their efficient fm}i:-
tioning, will provide them Wllnh
technical knowledge and will guide
them technically, T do not know why
this has been left out and why a Té-
presentative of the textile workers
has not been included in it. There
are workers' representatives who have
got a complete knowledge of the
working of the textile industry. If
those workers ate not found in a par-
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ticular unit or in other units, then the
representatives from outside, maybe
the textile leaders of the Indian
National Trade Union Congress or
the All-India Trade Union Congress
—these are two big organisations—
should have been associated. I have
had discussions with textile lead.rs
of Ahmedabad and Bombay. They
know everything. They know how
quality can be improved and all that.
They know the ins and outs of the
textile industry. It will be a tragedy
if those representatives are not taken
on the Committee. I hope the hon.
Minister will kindly consider this
matter and also use his good offices
to see that Kanpur textile mills do
not suffer for want of proper aid
from the Centre. The report of the
Sampurnanand Committee should be
accepted.

There is another point which I
would like to mention for the henefit
of the hon. Minister and for the bene-
fit of the industry. The industries of
Kanpur have to compete with other
units in the country. In UP. the
electricity charges are  much more
than those obtaining in Bombay or
Madras. This is a genuine difficulty
of the mill-owners of Kanpur who
suffer 'on account of this. They have
been raising thig issue before the State
Government and also before the
Centra] Government. I would like to
know from the hon. Minister whether
any effective steps have been taken
in this direction.

My last point is the one which was
raised by my hon. friend Shri Dinen
Bhattacharya. He read an article from
Commerce, that the textile industria-
lists are requesting the Government to
increase the price of cloth. I am
afraid, if the prices are raised, then
there will be a growing discontent
in the country which is already there.
The prices should not be allowed to
rise. The Government is now trying
to hold the price line of essential com-
moditieg and cloth also comes u_ngler
the purview of essential commodities.
I am sure the Government will nct
yield to the pressure of the magnates
of the textile industry and will not
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allow further increase in the price of
textile goods. It will not be liked
by the people who are already hard-
hit because of the rising cost of
living and I hope the hon, Mini ter
will kindly safeguard the interests of
the consumers more than those of
capitalists whose interests are already
safeguarded in the hands of this Guv-
ernment.

Dr. Sarojini Mahishi (Dharwar
North): Mr. Deputy-Speaker, Sir, the
textile industry in India is a growing
industry. Even though it started its
career only as a small enterprise, it
has now grown into a composite in-
dustry consisting of spinning, weav-
ing, dveing and printing. This indus-
try associates its2if with not less than
9 lakh workers. ‘Tha:t was in the year
1960. Tt ig still grewing and not less
than Rs, 125 crores are being invested
in the industry.

Now, I do not know whether this
particular Bill, which deals with the
constitution of the Textiles Committee
which will be nominated for ensuring
the quality of textiles for consumption
within the country and also for the
quality of machinery manufactured
and the export of this particular
machinery, will extend its jurisdic-
tion to the handleom industry also,
as was referred to by one of my
friends. The Handloom Board is
dealing with the handloom indusrty.
There are units where I find the hand-
locms, the pitlooms, the automatic
looms and powerlooms working. Now,
these different units are experiencing
a sort of handicap for want of yarn
the supply of which is not given to
them in proper time and for want of
a proper organised market also for
the sale of the goods. The handloom
weavers in some parts of Mysore
State are experiencing a sort of diffi-
culty in getling the particular yarn
for the manufacture of these textiles
and also for the sale of these parti-
cular textile goods. Therefore, these
handloom weavers are now in a very
sorrowful state and I hope the Com-
mittee will extend its jurisdiction to
the extent of removing the difficulties
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of these weavers, the handloom wea-
vers and the indigenous weavers also
in the country.

India is a country where different
parts specialise in different  things.
There are certain specialities in the
textiles. One part of the country
specialises in fine trxture, another
part in fing designs und still another
part in zari desigis and such other
things. I hope the Committee will
iry its level best to keep on these par-
ticular specialities of the different
weaving sections in the country,

India was importing a lot of tex-
tiles from Japan and U.K in the pre-
War days and even subsequent to
War. But now that much quantity
is tapering down. In 1947—1949 not
less than 94 million yards were im-
ported, but in 1960, we find, the fizure
was reduced to something like 4
million yards only. It is a good thing.
But at the same time we shall have to
see that proper encouragement and
protection is also given tg the indi-
genous workers. The Tariff Com-
mission had said that better associa-
tion should be created between the
consumers and the producers and
that the prejudices as regards the
Indian textiles and the use of Indian
textile machinery should be removed.
It can be done only by bringing the
association of the two, the consumers
and the producers, and creating some
understanding between the two. The
efforts are being made. But I do not
know how far they have succeeded
Of course, the Committee that was
constituted under the Cotton Textile
Ordinance Fund in the year 1944 has
been able to do so. The present Com-
mittee which will be constituted under
this Bill has its jurisdiction extended
to all types of textiles, namely, silk,
cotton, half silk and all these things.
But that particular Committee which
was created under the Ordinance Fund
catered only to the cotton textile
workers and the cotton textile indus-
try. Therefore, I hope this Com-
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mittee will have a better jurisdiction
and will have better powers also.
Under clause 8 of this Bill, the Com-
mittee has got powers to appoint
standing committees and also ad hoc
committees for executing certain
orders or carrying out special duties
also. But under section 22, the Cen-
tral Government has retained to it-
sclf the powers of fixing up the num-
ber of members, the qualifications of
members, the disqualifications of mem.
Lors, ete. 1 do not know  whether
it would have been better if the Gov-
ernment wiould have put all these
things, the details also, in this parti-
cular B'l. Anyway, the Committee
has got better powers and I hope it
will cater to all the needs of the
whole of the textile industry in the
country.

There is one thing more. The
textile industry  consisting of the
different sections—I mean, apinning,
weaving and all these things—was
started by private enterprises.  Most
of them, as the experience shows,
are working well. But in my State, 1
am sorry to find that cooperative
spinning and weaving mills which
were started with a very high hope,
that the cooperative spinning and
weaving mille will be able to cater to
the needs of greater sections and will
be able to absorb a number of workers,
have not been proving so very success-
ful. I know ‘Cooperation’ is a Stale
subject. But in spite of that in order
that the textile industry should be
encouraged, I hope the Central Gov-
ernment will certainly look into these
matters angd give some proper guid-
ance also. Many cooperative spinning
and weaving mills complain that the
remuneration of the particular mana-
ger appeinted by the State Govern-
ment cannot be paid as it is very
high. Of course, in course of time,
we wish that the co-operative mills
will be a profitable concern. But even
after a few years, we find that they
have not been able to make up the
necessary loss also. On the other
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hand, in the case of private ente1-
prises, we find that the necessary
amenitieg and facilities that are to be
given to the workers according to the
Factories Act or according to the par-
ticular labour welfare rules, are notl
being given to the labourers, They
are being exploited.

Ag regards the textile inspectlorate
that is going to be appointed, no doubt,
the millowners and the associationg of
the textile weavers do appreciate the
appointment of the textile inspectorate,
but then the inspection by that ins-
pectorate is not very much apprecia-
ted sometimes by those very people
because they do not like to imple-
ment the necessary rules and give the
proper facilities and amenities to the
workers. Whereas the directors in
the co-operative sector are finding it
difficult to see that proper benefits
and ameniticg are given to the workers
and proper remuneration is given to
the manager, in the private enterprise,
proper amenities are not at all given
to the workers. I hope that the
textile committee will look into this
matter and see that proper amenities
and benefits are given to the workers
and that proper technical guidance ete.
is also given to the cooperative mills
whichl were started with great hope
but which have not been able to do
well, at least as far as my State is
concerned. I make myself bold to say
this with the little experience that I
have got in the field. Therefore, 1
hope that this commitice will extend
itg jurisdiction and lock to the effi-
ciency of working of the co-operative
textile mills and also extend its help
to the handloom and wther indigenous
weavers. The committees has no au-
thority to  prevent a particu-
lar quality of textile from being
exported; of course, it has to re-
commend to Government, and Gov-
ernment can prevent the particular
quality of textile from being ex-
ported in the interesty of increasing
our exports and also gaining the
good-will of the other countriea
Therefore, this committee will have
very wide powers.

This corhmittee iz alse an all-India
committee, I do not know how far
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it will be able to work at the State
level. I do mnot know whether
there will be a similar committee at
the State level also for the different
States. But then, this committee
will, of course, extend its jurisdiction
and will give proper guidance to ‘he
whole country and also look to the in-
terests of the indigenous weavers,

1 appreciate this particular Bill, and
1 hope that the committee would be
able to do a great work for the coun-
try.

Shri V. B. Gandhi (Bombay Cen-
tral South): This is a timely measure.
It seeks to ensure quality of Indian
textiles and textile machinery, and as
such, I welcome it. No one, I know,
is more alive to the urgency of doing
something for our export trade than
our Minister in charge of interna-
tional commerce.

We know that the competition in
the expori markets for Indian products
ig growing, and we know that a lot
has to be done for our export trade,
and we ought to start doing it im-
mediately. In the matter of competi-
tion, Japan is an old competitor about
whom we know something. But
China is a comparatively new compe-
titor, and China is a competitor whom
we should not ignore or under-rate.
We really do not know yet the kind
of business ethics in which China
believes.

It ig a welcome sign that the Mill-
owners' association as well as the
manufacturers of textile machinery in
this country have appreciated the
need of setting up some kind of a
quality control machinery, and they
have actually asked for an indepen-
dent inspectorate for indigenous
textile machinery. The Tariff Com-
mission also has made certain recom-
mendations which favoured the setting
up of independent and impartial in=-
vestigation of all complaints from the
consuming industrieg about the quality
of indigenous products.

The Cotton Textiles Fund Committee
is to be abolished or replaced and the
new Textile Committee is to be re-
constituted. The ordinanoe bof 1944 is
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to be repealed. The new textile com-
mittee is going to be made more
effective, Its powers are going to be
more clearly defined and very much
enlarged. In fact, it is going to be
constituted into a statutory body. This
new textiles committee will have its
scope of functions very much widen-
ed; it wil] not only deal with cloth
and yarn as formerly but it will also
function in the sphere of ensuring the
quality of textiles of all kinds, cotton.
wool, silk, artificial silk, fibres etc.

Throughout this whole measure, we
can clearly see that the emphasis 1%
on quality control and that is as It
should be. We know that in the ex-
port world a new climate has come
over all the export markets today.
This new climate gives first place to
quality, and quality before everything
else, Even Japan whom we consi-
dered in the past as a country that
believed in cheap products has accep-
ted the new philosophy of ‘Quality
First". 1t is a very gratifying sign of
the timeg that our manufacturers also
have recognised the need and the
value of quality control as a necessary
aid in export promotion.

Now, I shall briefly deal with crome
of the provisions in the Bill. First, I
shall refer to clause 3 in which the
constitution of the textile committee 15
provided for. In this connection, 1
would only say that some provision
should be made for representation to
be extended to representatives of trade
interests. As the  provision now
stands, there are to be an unspecified
number of Members to be nominated
by Government, who have special
knowledge and practical experience In
matterg relating to the textile indus-
try and textile trade. But I would
suggest that the Central Government
may consider taking some represen-
tatives of the trade and industry in
consultation with bodies like the
Millowners’ Association or the Indian
Cotton Mills Federation.

Then, coming to clause 17(1) I
would very strongly recommend that
the scope of the standard-fixing agency
should be made more flexible. It
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should be widened and not limited or
narrowed, as it appears at present in
the clause on prohibition of ex-
port, namely clause 17(1).

Going on to clause 17(2), which
deals with contravention of the order
prohibiting the sale and export of
substandard products, it provides for
punishment with imprisonment or
fine or with both, We should not take
any objection to the provision of this
punishment in this sub-clause, item (i).
But in the subsequent item (i), we
find that for the second or subscquent
offence. the punishment is such
as would make imprisonment inescap-
able. This should be looked into be-
cause after all, 1 think there is suffi-
cient provision in the earlier clause to
enable mag'strates to deal suitably
with offences.

Coming to clause 18(1) which deals
with offences by companies, 1 certain-
ly would not take any objection to the
clause as it stands, I think it is both
adequate and necessary. But coming
to 18(2). I should submit that such a
provision is unnecessary. Nothing
more is to be gained except harassment
to people in responsible positions.
After all, the people we have to deal
with people who are in a position to
be directors of textile mills. One re-
sult—I would not be surprised—of such
a severe provision of punishment would
be that responsible people would
shrink from accepting directorships of
textile mills.

1 would make an appeal to this Min-
istry which deals with international
commerce and with men in high posi-
tion in the commercial world to try
and be a model in the matter of moder-
ation in punishment. We have to
instil mutual respect between those
who function in the industry and those
who regulate on behalf of Government
these matters of industry, In the mat-
ter of this desire for severe punish-
ment, I should only end by saying that
it i= a kind of appetite that grows on
what it feeds.
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“company'’ means a body corpo-
rate and includes a firm or other
association of individuals”.
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“for the first offence with im-
prisonment for a term which may
extend to one year or with fine or
with both™;

“for the second or a subsequent
offence with imprisonment for a
term which may extend to one year
anqd also with fine"”,

T G FTEA A1 O &Y qoar
2 TN ¥ TR 41 W0 | 9T g9
AT dre At AT @ awy §, A
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et #voat qT 9T WY AT 2 AT
a7 wEw ¥ 78 wmar | GfF g 4s
# Fvot ® ot enfaer foear o € o
WA # fau & wieg afz e &
qurT 7 foFar may at sfears 7 svamae
o

e W e 90 & 39 § ger
AN T WY § )| aveE ¥ afy ag faw
#a Sqmerea A1 Afawdr F fog amr
far ST At ST weer g 1 W
fraw H aga & oo o § 0 e
Aot o1 I § | W IATEE F
AT ST F) WY g SO &1 as$t
gl &7 g Wt | ag 3w g fw
uTa 95 ¥ ag fomr & f5 o g @ifem
FX g4 fF 90 7 99 & g¥ay T8 &
AY 37 9T g AN AL grI | AT weer
grar f wyee e & 7 fom feam e
fF g a1 SRl WK 99 ¥ i
AT T AT I S T & WA A T3
qFST AT & IH FT FF AT F g
7 f e & | 59 779 1 3 faar 9o
ar A W

T dF R St e
foer & 99 & Ok widw 3w F wmiaw
g =rfgd | F9ifE Sveres QU gR
Fag g | wea g A faw &
A A ARG g0 I Y ATE Ay
forar AT wrAwEE @

% 3 9T W IT OTU T & 39
fomr &

“collect statistics for any of the
above-mentioned purposes from

manufacturers of, and dealers, in
textiles",

dard 7 gy fragw e SomEwi
& @ AT & wAe Ag) 6ar e

afgd | X7 & HiFHE THET FET TN
FET Er 1 wver & SUTET W9 T A
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[+ #rait T o)

JARE ¥ ¥ GHT WA &
aFr & | @ ¥ ¥ f9d F1 frwrer 3
wrfgd |

qTEd H o1 EFEETEAS & 98 @g
Faga @Y TRTam g 9w ¥ A
ST O F &Y g 2 fF 9w & fau
TwAR A g fFgoaariim g
T ¢ fad w2 fE
Tz agd & fa=roi fawg 3

ag A FHEY a1 E T H A AqHA
W@ ¢ IW AT e @ A ord 2w
g I &8 s &1 gEmw ) e
FTEHTT 1% Ao To THo FFAT fazr
M 41 ag #1% EFE "weHr Znn
A I9 & ¥ FAT  ArEAT Zwir Az
W AE AT T @ 1 T| & Ay A
X ¥ qvad #Y arerg W 99 At
¢\ &7 w7 ag a1 foar =fed ar
fFom ¥ et Aaw 2 1 a7 A T
F F1 FL F T Jwae gearay Y 26
fe ae * s ot = o 2 faw
T fau &1 99w M 21

ot 78 & 9z weAEm fay
Y THo UHo AW 7 UF a1 &1 dCh
we femmar a1 f& S wegd &
gfrm & 97 & it auEwe An @
WA A FW IR 1 02 A
& am } A ag o A 7w 2
w7 f favig a7 & gz fifa & fa
9§ wF wNF wAET A AR
g Faw § qErfusrd & 99 WA
FH 7Y I9a1 § | IW F T Faq
qafus. & wET &1 s§ & s
FgT F AT A FT FFAEAT E |
waferg & o syt 8 K o w
T ATIRE L FY FgA HfuT wrAvawar
g

AUGUST 14, 1963

Committee Bull 460

o § & WY wgiew &7 g dae-
™ A faw F A9 ¥ 9w 99
(9) ¥ # fod gu =kl & T
femmar =T g

“The Committee may, on appli-
cation made to it or otherwise, dir-
ect officer specially guthorised in
that behalf to examine the quality
of textiles or ‘he sujtability of
textile machinery for use at the
time of manufacture or while in
use in a textile mill and submit a
report to the Committee.”

oq 9gf a% A9 RWEd #7
a2z a1 ger @ Afww wwt 9w
iFaimen &1 Fifadt ar gefafadr
T AT 92 I9 F gL WrAw A @
o Fa9 A1 IF F A SEG g,
I9 1 FGAT, TN & ar¢ # ¥ ered)-
7o 45t 3 | zafed ag agT I=4 @
AT & fF 27 At ¥ w9 # fawt §
stares ffar s, amfae fFar sm
9T qgi 77 frar Fm7 | 'Y 9gt 9%
= a1t | foan ama @1 73 w18 wafe
78 2 1 @zl femaar savar w8t g fa
dFzIzA ¥ RN & WAWd v
g ? S| F A9 gE9 §1 I q9qT
FAG G AT QT EE & A1 ETIGT ?
ag qu g1 safaa a4 § fF dameree
W ouAF el & guEm g | 99§
T &1  gwraw g, fewmeq &1
AurEN ¢ O o agd d a9 39 H
gt & 1 9fF T a7 Fa9 TR &
T AT 2 ity W F wE W W R
gug 2T & mafau 92 oF o Wt
T FwEr g1 FA g | g g@rd
aw #1 fedrza E, gamdd aw &
Ffees %1 9w w1 fratoor
FA1 Ay fF7 oF w@veE FA™T aga
€ GHET §1 F 49T | THiAd IW qHEAT
Far ¥ faaw 799 F97 g 9 @0
CES) S
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¥y @y § w1 A9
sagifes  Ffeareal aqens § | U
Foifes wmafq #7977 #1 § R ag
18 & fF o0l A7 & A= o aF
fore oY 7 @A & 37 # a8 W gerfe
weg TEN WA & | ag faepe wem g |
w<a1 g1a7 f& ot & feo oF g 9v-
o &€ STt o & a8 ST wEw
O 99 T gH & AW A WEr 9
gré ¥ ¥ gl # ¥ ar wew e
T H T WA F[ {HAAT T FAT
9% | @/ T T & AR FET an
TR |

Shri Priya Gupta (Katihar): 1
support the Bill introduced by Shri
Manubhai Shah, and have a few obser-
vations lo make.

I suggest that the committee envi-
saged in the Bill be on a zonal basis
and take as ils members ropresenta-
tives of organised labour, of consum-
ers and of exporters. The number of
members should have been announced.
I do not agree with the previous
speaker who suggested that the nom-
enclature of the labour representa-
tives in the committee should be laid
down, Organised labour knows who
will represent it in the committee,
because only a technical man can open
his lips in the committee. In the con-
stitution of the committee 1 desire that
organised labour should be allowed to
have its own nominees,

There are many interests in the
country. So, the committee should bz
constituted in such a way that the in-
terests of no particular group in the
industry are hampered and that no
Eroup is discriminaied against,

This committee has jurisdiction over
improvements on existing textile
machinery. Workers are the first to
come as animate objects after the in-
animate machines, So, when new
machinery is introduced, training
should be given beforehand to the
workers by the mill owners. Each
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organ'sation must provide for s train-
ing institute for the workers to cope
with the advanced type of machinery
to be introduced in the mills.

This committee replaces the commit-
tec crcated under the Cotton Textiles
Fund Ordinance, 1944, The employees
of that committee should be given pre-
ference in the matter of absorption in
this committee, and the age limit, if
any, fixed for new recruits should be
relaxed in their case so that they are
not affected.

A very important function of this
committee should be to lay down the
producton of individual mils for
meeting internal consumption and ex-
port, and this should be based on some
principles,

This committee may also take under
its purview the question of dyeing, s0
that co-operativeg and handlooms may
get bencfit out of it.

For the purpose of co-ordinating the
working of this committee, there
should be consumers’ representatives’
committees all over India on a zonal
basis and at the Centre t> advise from
time to time regarding the working
of this commil!ee,

I hope these suggestions will be
taken into consideration by the hon.
Minister. .

The Minister of International Trade
(Shri Manubhaj Shah): I am grateful
to the hon, Members for the uniform
supporl they have given to this Bill. I
have also had the good fortune to dis-
cuss this matter with several other
Members who could not participate in
the debate today and also the repre-
sentatives of the textile industry of
this country before I came to the
House with this Bill. In all our talks,
it is the good luck of this industry
and the country that those who are
today engaged in this vital industry of
the country are almost unanimous
that such a Bill js overdue.
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The main purpose of this Bill is to
make the country quality-conscious in
one of the largest manufactured con-
sumer goods of this country, namely
all varieties of ‘extiles  Several
attempts had been made in the past
in a halting way by which a few test-
ing laboratories here and there were
established to check at random the
quality of Indian textiles, particularly
textiles produced in the cotton textile
industry. Now, as several hon. Mem-
bers have pointed cut, this is a very
comprehensive Bill which takes under
its umbrella every variety of cloth
produced in this country, whether it
is woollen or silk or art silk or syn-
thetic fibre or cotton textiles, hand-
locms or any variety which goes into
the making of a fabric.

We are all aware that India is one
of the biggest producers of cotion tex-
tiles in the world. In the last 16
vears since independence, the cotton
textile industry of this country has so
much enlarged and progressed that
t-day we have one of the largest
number of cotton spindles for any
country in the world even larger than
Japan. We have about 155 million
spindles. Another 2 to 3 million will
come during the Third Plan making
the cotton textile indus‘ry of India
the largest textile industry of the
world. It is true that in other ecoun-
tries svnthetic and man-made flbres
have extended greatlv and if vou take
the whole vista naturally we wonld
not bs the first. But we are the
largest in respect of cotton mill-made
fabries and even Jaman which is sun-
pnsed tp be a big compe‘itor has onlv
66 per eent. ~f ours. United States
alsn ecomes lower. T mention thiz tn
show the urrencv of the situation and
the maenitude of th~ task fa~ing thi=
eommittee. Tf we have to make this
countrv  anality conseions  we will
have to see that the evmmittes is care-
fullv chosen. All the comments made
bv tha hon. Mambers will ha consi-
dered bv the Government. There are
peonle in different spheres of life. in
trade, in technology, in the labour
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unions, good technicians and people
who know the art of textile manu-
facture and trade and resear.h
workers and economists and we will
try and see that a really high-power-
ed competent committeg is constituted.

14 hrs.

Last session I brought here a Bill
which is being debated in the Rajya
Sabha today—the Export (Inspection
and Quality Control) Bill. It was to
inspeet all goods before they were
vxported. In this case, here, we have
taken both external and internal trade.
It is our firm belief that as time gocs
by, the country must become quality
conscious even for internal consump-
tion and unless the quality for internal
consumption improves you cannot suo
moto improve the quality of goods for
external consumption. Qur tex‘ile
fabrics, ravon, cotton, w-ollen, earn
more than Rs. 65 crores in foreign ex-
change and this year it may go up to
Rs. 70-75 crores. With such large
export earnings it is imperative that
the fabricg produced in  the rountry
must be quality-tested. An hon. lady
Member enguired whether we have
enough provisian of laboratories for
this purpnse—the co-operative sector,
the handloom scctor, ete. It is our
intention to organise this committee
properly s5 that within three or four
years in every produring contre, either
through trade or industry or co-ope-
ratives or through Government and
this Committee, we should have a pro-
per *esting laboratory. It is n~t that
we have none now., TUnder the eox-
port echeme incentives are not allowed
to those fabrics which go withnut
quality control. That is the present
stinulation and we arr now dhing
what is ealled sample checking of =&
large perrentage of goods which are
exonorted but it is now our intentinn
that a much larger percentage of theee
gonds should be properlv checked and
tested.

Shri Saraf asked whether this ¢om-
mittee’s functions will overlap with
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those of any other. I can assure him
that it is not so. The other boards
are developmental boards, the All-
India Handloom Board, Handicrafts
Board, Cutton Textile Consuliative
Board, ete. This committee is for
quality control and inspection. The
hon. Members would see the objective
that we have in clause 4 of the Bill.
We want to undertake, assist and en-
courage scientific work, technolcgical
and economic research in textile in-
dustry and textile machinery. That
clause gives further details. There-
fore, this committee is not going to
function for the promotion or deve-
lopment or grant of money or assis.
tance as the Handlom Board or lhe
Silk Board is doing. It has got well
defined fnetions and there will be no
overlapping. I can also assure the
House that if there are any loose ends
it will be the function of this Ministry
to see that the proper task is perform-
cd through the proper agency. It will
be the residuary function of the Min-
istry and it will be our endeavour to
sce that there is no overlapping.

We have also included the textile
machinery here because unless and
until proper designing of industrial
machinery takes place you cannot pro-
duce a fabric of standard variety. We
have included in this cotton textiles,
woollen textiles, silk and various other
aspects of the textile industry. There-
fore, we should see that the industry
has to use machinery of the highest
international standard. The specifica-
tions have been given.

Shri Sham Lal Saraf: There should
be diversification.

Shri Manubhai Shah: There are four
research institutions for thig purpose.
The fourth one is coming up in
Kanpur, the Northern India Textile
Research Association, With these in-
stitutions, the industry is well poised
for a scientific approach towards tech-
nological problems and it will be the
c'mmittee’s task to gee that these four
associations, Ahmedabad, Coimbatore,
Bombay and Kanpur, are properly co-
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ordinated for the developmental and
research activities, That is a feature
which we have brought in here.

Many hon. Members were anxious
about the loss of foreign markets,
Over the last 10-15 years there has
been a decling in the trend. I have
had several occasions tg explain the
situation here, This is the simples.
and the first industry which any inde=
pendent  country the moment it
becomes free wants to start. Most of
the countries of Asia and Africa where
Indian cloth used to go before want
to set up their own industry just as
wg want to industrialise and to set up
heavy machine building plants, ete.
Only yesterday, I had a talk with the
Prune Minister of Somali who wants
to develop the textile industry in his
country. We are allowing Indian
nationals to go and put up textile
mills in Nigeria. Ethicpia, Lagos, Cam-
bodia, etc. We have about nine such
proposals before us where Indian in-
dustrialists want to put up a joint
venture of cotton textile industry. We
must realise this now. Export earn-
ings on cotton textiles should not be
over-estimated or over-anticipated, If
we can export round about 500-600
million yards it should be the optimum
that we can ask for. To think of 800
or 900 or 1000 million yards as was
anticipaled some years tafore is not
realistic at all.

Shri Heda (Nizamabad): Why is our
countr» the first vietim? Why not
Japan or the United Kingdom, for
instance?

Shri Manubhai Shah: About the
Japanese, I have statistics and I was
coming to that point actually. It is the
diversification that has assisted them
as Mr. Saraf pointed out, Synthetics,
woollens, mixed fabrics that is the
direction in which we are now guid-
ing the Indian textile industry. Cotton
has to be rather augmented—I would
not say, replaced—by new man-made
fibres, In that direction Japan has
really done dynamic work. We mus®
also see that our industry does not
depend upon cotton textile fabrics
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only, but all fabrics which go to fur-
nish the apparel, in al] parts of the
world, and it is the joint approach
which will give us more strength and
optimism. If you go on working only
on a solo or a single direction, where
we know that the stumbling-blocks
and stone-walls are being erected all
round us, it will not be rather prudent
or wise for us to concentrate our
energy. We are, therefore, diversifv-
ing this trade. If you see the totality
of the export, it is not at all a bad per-
formance. On the contrary, we are
steadily going wup in that direction.
This year, the rayons fabric export has
worked out to about Rs, 10 crores
which was not even a crore before five
years. In the case of the woollen
fabrics, it has registered about Rs. 2
crores which was hardly less than
Rs. 10 lakhs before a few years. It is
our intention that through the deve-
lopment of such committees such as
this, we give a push tp various types
of textiles along with cotton textiles.

Another aspect which we have to
cunsider is the made-up fabrics. My
recent tour of the continent and east
Eurcpean countries and also Bwma
convinces me that in those countries,
particularly what you can call the afflu-
ent countries which are sophisticated
countries where human labour is get-
ting more and more scarce and more
and more expensive, they would
rather prel.: lo buy ready-made tex-
tiles, ladies’ garments, men’s garments,
furnishing fabrics and properly pre-
pared ready-made things, because the
stitching labour, cutting labour, etc.,
is much more scarce, That is another
direction in which our textile products
should be exported; the things could
be exporied in finished form. These
are the different aspects to which the
cotton textile industry should look
into. It is my request to the industry
also that it will not be correct to con-
centrate only on the grey cloth because
that earns us hardly 50 to 60 nP. a
ward. It is better to bleach it; it is
#till better to print it ard dye it, and
# in still better to make it into a fabric
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and have a mixed fibre, so that you
can get manageiial skill and earn a
much larger foreign exchange than
you could in selling an old, coarse
medium fabric, unwashed, and send-
ing it out from here, which neither
brings foreign exchange nor a good
name tg the producer of cotton tex-
tiles and other textiles as our country
today can command in the whole wide
world.

Another aspect was mentioned by
Shri Banerjee and that was about
some cotton mills in Kanpur, 1 have
discussed this matter with him any
number of times, It is always on our
cards that the Uttar Pradesh textile in-
dustry should have maximum help by
way of contribution in all diverse
ways, by pumping moncy, by giving
them the loans, by import licence for
the machinery; and we have thus tried
to modernise them. I would request
my hon. friend tp extend his co ope-
ration and also that of the unions to
see that rationalisation process of the
textile industry in that State particu-
larly which is lagging bchind very
greatly, should be encouraged by him
and his union. After all, the labour
thrives or prospers if the industry
prospers. We do accept that the in-
dustry should not make undue profits
at the cost of labour, but, at the same
time, if you stick to the old idea that
the one doffer will mind only side
and not the four sides, that the auto-
matic loom will not come, that the old
type of antiquated loom will continue,
then, along with the lack of prosperity
or rather the retardation of the growth
of the whole industry, the labour also
will get retarded.

Shri S, M. Banerjee: My submis-
sion was that recently, the Govern-
ment of Uttar Pradesh appointed a
commission under the chairmanship of
Shri Sampurnanand, and....

Mr. Deputy Speaker: He should not
make a second speech; the hon. Min-
ister is replying.

Shri S. M. Banerjee: I only want to
say that the recommendations of that
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commi.tee should be a:cepted in all
fairness by the millowners in the
larger interests not only of labour but
of the country as a whole,

Shri Manubhai Shah: Ag fay as the
details of the Commission’s recommen-
dationg are concerned, so many coli-
mittces and commissions have gone
int. the aspect of Uttar Pradesh, So,
1 would not take them up here. What
I say 1s, why should not a Northern
India mill be as good as the Meenak-
shi Mills, Madurai. One of the world's
best mills is here, in South India.
Some of the best mills in the world
arve possessed by this country. 30 per
cent. of the textile industry of this
country 1s what may be called the
magnum opis of the textile industry
of the world. But where you resit
the bringing of the automatic looms.
where you resist the bringing of new
types of machinery, which will not
rcduce labour, if I may say so, because
cxpansion  automatically envisages
morge cmployment, but, if the techno-
logival grow!h does not take place, if
obsalescence is plaguing our industry,
we cannot produce or progress, There
fore, it is my request to Shri Bancrjee
and his friends opposite to sece that
progress is made. When we mooted
this question of automatic looms, I
am glad to say that the INT.U.C. on
the whole has co-operated with us, but
otheyr friends have sometimes taken
ths extreme view and not assisted the
modernization to the extent it should
be necessary, 1 take this opportunity
to request my hon. friend and through
him all my hon. friends on the other
side that they should fully co-operate
in this matiter. because this is of na-
tional importance, and here we want
to expand the employment through
this modernisation. 1 would like to
tell the industry also that unless and
until every industry makes up its
mind that no machine chould be kept
for more than 10 years.

Shri Sham Lal Saraf: Shri Banerjee
has pgot everything for the mere
asking!

Shri Manubhaj Shah: Sometimes
easy money makes a man easy! But
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that does not help progress. The
point is that when the nation is in
trouble, if the national textile industry
is 10 survive and prosper,—not ounly
survive but prosper and grow, you
will have to modernise it and bring
it up to the most up-to-date level
which you can seg in the rest of the
world. I have secen factories where
there are seven people for thcousand
spindles, and yet, I know some mills
—some of them in the State which
was referred to—they have 21 to 25
men per thousand spindles. If is
wrang to belicve that 25 men for
thousand spindles will get more money
than seven men frr thousand spindles,
because expansion will be mostly in-
efficicnt and the total development wiil
be retarded angd the couniry will
suffer and also the industry as well
as labour wil] suffer.

Therclore, it is very necessary that
when this Bill is being considered and
Is to be approved by this avgust
House, we must request the industry
on the whole and all those associated
with it that in the interests of the
good name of the industry, modernisa-
tion should be ushered in with the
maximum speed. The local manufac-
turers are already there. It will not
be right for the textile industry of
this country to insist that everything
imported should be allowed to be
used. Wherever the machinery is
inferior. T am prepared to say “We
will allow the import,” bul where the
machinery is good we must give it a
trial, and unless we give a trial to our
own indigenous machinery for which
we are going to recognise or prescribe
a standard specification, it will not be
proper tp allow imports. Through this
Committee, we are going to see that
quality control is brought up at the
stage of production even for internal
use. This year, we have produced
about Rs. 26 crores worth of machinery
and about Rs, 14 crores worth of com-
ponents of machinery, what is called
the stores of the textile mills. If a
country can produce Rs. 40 crores
worth of goods per annum, it is neces-
sary that our industry must try to see
that the machinery which our people



471 Textiles

[Shri Manubhai Shah]

produce ijs modern. Let them be made
by meodern designs and let them do it
by any other type of me. hanisation.
We should not only be so minded but
we should encourage our producers to
produce the best for the consuming
textile industry. That is why we
have brought machinery of textiles
also under the provisiong of this Bill.

There were one or two mere points
raised about the powers that are vesi-
ed. ] can assure some of the hon.
Members who raised it that there can.
not be any regional committees in this
matter. It is a national commitiee.
There can be advisory committees for
specific functions, and we have pro-
vided ad hoc committees. But we can-
not have state-wise or region-wise
committees, because this is a subject
which requires wvery high technology,
which requires co-ordination at all
points ¢l testing and control; other-
wise it will be just going in the other
dire tion, It is not like the Handloom
Beard where we can have a State
Handloom Board; it is not like the
Khadi Commission where we can have
a State Khadi Board. This is a Central
C-mmittee on a subject which is of a
highly technical nature. Certainly,
there will be specialists, or ad hoc
commitiees, say. for the textile
machinery or silk, to look after this
subject in a proper manner.

I am very grateful to my hon. Iricnd
Shri Gandhi for having suggested that
some members of the millowners’
ass-ciations and others should be in-
cluded. That of course is the purpose;
but not they alone can be there, There
can and there should be technical
experts and there should be friends
from the labour unions whp have inti-
mate knowledge of this subject. A
few of them can be there. There
should be the trades pecple. There
should be the stores people. Sc, it
will have to be seen that properly
competent, technically qualified people
are represented on this Committee and
to that extent, all the valuable sugges-
tiong made by different hon. Members
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will be very carefully gone into by
us when we implement the provisions
of this Bill,

Then there wag a queslion about the
penalty. You will find that there are
few Acts on the slatute-book of India
where we have tried to make both fine
and imprisonment compulsary, berause
we find many times that a man who
defaults,

Shri Kashi Ram Gupta: How can
the company be imprisoned?

Shri Manubhai Shah: Company
means an individual who is respon-
sihle for the mala fides.

Shri Kashi Ram Gupta: [t is not
given out in the Bill.
Shri Manubhai Shah: The word

‘company’ is defined: “cither a diree-
tor *r g manager or a Secretary”., It
is put there. After all, 3 company is
the corpus, but it has te be represent-
ed by somebody on whom you can fix
the guilt, That is the normal process
of law.

Shri Kashi Ram Gupta: According
to this measure. you can punish the
crmpany along with the directors, but
the company can be punished only in
‘erms of money and not in terms of
anyvthing clse.

Shri Manubhai Shah: In the Com-
panies Act, who is responsible is well-
defined. Under the Payment of Wages
Act, the Indian Companies Act and so
on, each party of the company who is
responsible is properly defined. If a
particular type of fabric is made, the
maker also is defined ag well as the
manager who is directly in charge.
It will be he who will be punished.
Therefore, we have not merely let
them off, Suppose a man commits a
big fault, it is not that he will pay one
lakh of rupees and get free. There-
fore, in the case of first offence we
have said—it is a new law and natu-
rally we have to be careful—that the
magistrate should decide whether the
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punishment should be either this or
that, But in the case of the second
offence, if the offence is repeated,
which we consider to be a very serious
offence, where they try to pass the
muck to the poor consumer of the
couniry, we have said that both the
p2a .. in terms of fine and imprison-
ment have to be prescribed.

Dr. M. S, Aney (Nagpur): That is
a point fit for clarification in the rules.

Shri Manubhai Shah: That we will
certainly do; I accept that,

There was also a point raised by
Shri Sharma, 1 was trying to sce him
in the House and because he was not
here 1 had avoided replying to him.
He was mentioning yesterday about
rcsearch and design, 1 can assure him
that the foundatlion of g fabric is a
design. After all, what is a textile
fabric if it is not a design?  Therefore
the question of design is definitely an
integral part of technological advance-
ment. It is not that we are not doing
any design work today, 1 can only
tel] him that if he sces the Indian
Textile Exhibition held at  Moscow,
films on which are available now, he
will be convinced. I was myself
amazed to see the finest designs of
Indian textiles exhibited there. Our
prople have been very careful in send-
ing very good varieties and designs.
Therefore, in the matter of designing
we are not so inferior, but of course
we have to improve a great deal and
we have to have more and more de-
signs whether it is in handicrafts, silk,
wool or other things, At every stage
we have to see that our designs are
improved. and I can assurce him that
designing is the foundation of textiles.
If India is to survive in the world mar-
ket it is designs alone which will help
us and make our cloth popular. I can
assure mv hon. friend that that aspeet
of the matter has been looked into,

Shri Kashi Ram Gupta: Company
has been explained here as inclusive
of registered firms and association of
individuals, But generally the cor-
porate sector is called company. Why
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not use it here and say: “company and
also firms . .." instead of explaining
it here, because this will create
trouble?

Shri Manubhai Shah: We will pro-
vide that in the rules. There are many
corporate bodies. There is the part-
nership, co-partnership, individual
ownership and others. Here a com-
pany is defined, After all, a substan-
tive legislation cannot take the place
of rules, Under the rule making
powers we shall provide that pro-
perly. After all, the law courts in
this country would not recognise it
unless you identify the culprit who is
guilty. No law provides for all the
contingencies in the main law itself,
I can assure the hon. Member that we
have very many legal wizards in this
country and they will look into the
proper niceties of the law,

With these words, Sir, I commend
the motion to the House.

Mr. Deputy-Speaker: The question
is:

“That the Bill to provide for the
cstablishment of a Committee for
ensuring the quality of textiles
and textile machinery and for
matters connecled therewith be
taken into consideration.”

The motion was adopted.

Mr. Depuly-Speaker: We shall now
take up the Bill clause by clause.
There is no amcendment to clause 2.

The question is:

“That clause 2 stang part of the

Bill.”

The motion was adopted,

Clause 2 was added to the Bill.

Mr. Deputy-Speaker: Therg are
some amendments io clause 3, Shri
Yashpal Singh is not here. Is Shri
Gandhi moving his amendmeni?

Shri V. B, Gandhi: No. May I just
say a word?
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Mr. Deputy-Speaker: We have ex-
ceeded the time by 25 minutes.

Shri V. B. Gandhi: 1 only want to
say that I am prepared to accept the
word of the Minister that in imple-
menting the provision about the con-
stitution of the Committee the propo-
sal put forward by me will be consi-
dered.

Mr. Deputy-Speaker: The question
is:
“That clause 3 stand part of the
Bill."

The motion waos adopted,
Clause 3 was added to the Bill,

Clause 4— (Functions of the Conumit-
lee)

Mr. Deputy-Speaker: Thoere i a
Governmen! amendment to clause 4.
Amendment made:

Page 3.—
for lines 3 to 8. substiture—

“(c¢) establish, adopt or reccp-
nise standards specifications  for
textiles for the purposes of export
and for internal consumption and
affix suitable marks on such stan-
dardised varieties of textiles;

(d) specify the type of quality
contro] or inspection which will be
applied to textiles or textile machi-
nery;" (3)

(Shri Manubhai Shah)

Mr. Deputy-Speaker: Is  Shri
Gandhi moving his amendment?

Shri V. B. Gandhi: No.
Mr. Deputy-Speaker: I shall put the
clause, as amended, 1o the vote of the

House. The question is:

“That clause 4, as amended stand
part of the Bill”

The motion was udopted,

Clause 4, as amended, was added to
the Bill.
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Clauses 5 to 12 were added to the Bill.
Clause 13— (Accounts and audit)

Mr. Deputy-Speaker: There is a
Gouvernment amendment to clause 13.
Amendment made:

Page 6,—
jor clause 13, substitute—

“Accounts and Audit.

13. (1) The Committee shall
maintain proper accounts and other
relevant records and prepare an
annual statement of accounts, in-
cluding the balance-sheet in ac-
cordance with such general direc-
tions as may be issued, and in
such form as may be prescribed,
by the Central Governmeni in
consultation with the Comptroller
and Auditor-Gencral of India.

12) The accounts of the Commit-
ter shall be audited annually by
thy  Comptroller and Auditor-
General of India and any expen-
diture .neurred by him in connec-
tion with such audit shall be pay-
uble by the Committee to the
Comptroller and Auditor-General
of India.

(3) The Comptroller and Audi-
tor-General of India and any per=-
son appointed by him in connecc-
tion with the audit of the accounts
of the Committee shal] have the
same r.ghts and privileges and
authority in connection with such
audit as the Comptroller and
Auditor-General of India has in
connection with the audit of Gov-
ernment accounts, and, in particu-
lar, shall have the right to de-
mand the production of books, ac-
counts, connecteq wouchers and
other documents and papers and
to inspect any of the offices of the
Committee,

(4) The accounts of the Com-
mittee as certified by the Comptrol-
ler and Auditor-General of India
or any other person appointed by
him in this behalf, together with
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the audit report thereon, shall be
forwarded annually to the Central
Government and that Government
shall cause the same to be laid
before each House of Parliament.”
(4)

(Shri Manubhai Shah)

Mr. Deputy-Speaker: The question

“Clause 13, as amended, stand
part of the Bill"

The motion was adopted,

Clause 13, as amended, was added
to the Bill.

Clauses 14 to 16 were added to the
Bill.

Clause 17— (Power to prohibit er-
ports and internal marketing of textiles
and textile machinery)

Mr. Deputy-Speaker: There are
three Government amendments to
clausg 17,

Amendments made:

(1) Page 7. lines 10 and 11.—

for “evolved any standard varie-
ty of textiles” substitute—

“established, adopted or recog-
nised standard specifications for
textiles”, (5)

(ii) Page 7, line 12—

Jo?- “evolved standard tvpe of
textile machinery” substitute—

_“ustablished. adopted oy recog-
nised standard type of textile
machinery.” (6)

(iii) Page 7,—
omit lines 32 to 39, (7)
(Shri Manubhai Shah)

Ml_-. Depuy-Speaker: ‘Is Shri Gandhi
moving his amendments?

Shri V. B. Gandhi: I do not want
to move my amendments in view of
the amendments that have been made
by the hon. Minister.
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Mr. Deputy-Speaker: The question
is:
“That clause 17, as amended,
stand part of the Bill.”
The motion was adopted.

Clause 17, as amended, was added to
the Bill,

Clause 18— (Offences by companies)

Mr. Deputy-Speaker: Is Shri Gandhi
moving his amendments to clause 187

Shri V. B. Gandhi: Have we al-
ready finisheq clause . . |

Mr. Deputy-Speaker: We are on
clause 18 now. I want to know whe-
ther he is moving his amendments Nos,
15 and 167

Shri V. B, Gandhi: I think I want
to move.

Mr. Deputy-Speaker: The hon.
Member must be very quick.

Shri V. B. Gandhi: Sir, I beg to
move:
(1) Page 8,—

omat lines 18 to 25 (15)
(iiy Page 8,—
omit lines 29 and 30 (16)

These amendments are to this clause
which deals with offences by com-
panies. It is not necessary, 1 think
and the purpose of this Act will be
served by omitting these lines 18 to
25. There is enough provision to take
care of offences under this clause, in
the first part of clause 18. That pro-
vision should prove sufficient, and I
still believe that it is not the right way
to go on casting our net too wide and
irying to rope in all kinds of people
in this fashion, Directors are respon-
sible people and, as I have said, they
should be treated with a spirit of
mutual respect if we expect people to
take up responsibility in industrial
concerns,

Before 1 close I will finally say that
I am still a believer in moderation in
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punishment, an unrepentant believer
in that philesophy. We can terrorise
people, but we do not improve them.

Dr. M. 8. Aney (Nagpur): May I
make one suggestion? I would like the
hon. Member to read the section as
amended by him, Without that we
won't understand it. Then there will
be nothing left!

Shri Manubhai Shah: Sir, the mat-
ter is clear if the hon. Member will
please read it. The clause says, “Not-
withstanding anything contained in
sub-section (1), where an offence
under this Act has been committed by
a company’”—individuals are already
dealt with separately—*"and it is prov-
ed that the offence has been commit-
ted with the consent or connivance of,
or is attributable to any negligence on
the part of. any director, manager, sec-
retary or other officer of the company,
such director, manager, secretary or
other officer shall also be decmed to
be guilty of that offence ete” Gov-
ernment has been very moderate in
ascribing this. But if it is found that
a particular assistant enginecer was
working under the direction of a dir-
ector and sub-standard goods have
been produced, is it correct for this
House to consider penalisation of that
particular assistant, or is the manager
and sccretary more responsible for it?
Thercfore, if there is any collusion
found, 1 can assure the hon, Mcember
that it is not the intention at all to
terrorise, but the higher-up  people
who are charged with greater respon-
sibility should not be let off and only
the minor fries caught for offences for
which rcally those people are respon-
sible,

Shri V. B. Gandhi: My
is ...

position

Mr. Deputy-Speaker: No further
speech now. '
Shri V, B. Gandhi: One word. My
position iz that we have made suffici-
eni provision ip clause 18, part one,
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Mr. Deputy-Speaker: Does he want
me to put his amendments to vote?

Shri Manubhai Shah: 1 hope he
will withdraw them, because we have
taken note of all this.

Shri V. B. Gandhi: I seek leave of
the House to withdraw my amend-
ments.

The amendments (Nos. 15 and 16)
were by leave, withdrawn,

Mr. Deputy-Speaker: The question
is:
“That clause 18 stand part of the
Bill".
The motion was adopted.
Clause 18 was added to the Bill,
Clauses 19 to 22 were added to the Bill.

Mr. Deputy-Speaker: Clause 23. Is
Shri Yashpal Singh moving his amend-
mn'”

Shri Yahpal Singh (Kairana): Not
moving,

Mr. Deputy-Speaker: Then I shall
put both clauses 23 and 24 together.

The guestion is:

“That clauses 23 and 24 stand

part of the B,

The motion ws adopted.

Clauses 23 and 24 were added to the
Bill.

Clause 1—(Short title, extent and con-
mencement)
Amendment made:
Page 1, line 3,—
for “1962" substitute “1963". (2)
(Shri Manubhai Shah)
Mr. Deputy-Speaker: The gquestion
is:
“That elause 1, as amended,
stand part of the Bill”,
The motion was adopted.

Clause 1, as amended, was added to
the Bill,



481 Union

Enpacting Formula
Amendment made:
Page 1, line 1,—

for  “Thirteenth”
“Fourtieenth”. (1)

(Shri Manubhai Shah)

substitute

Mr. Deputy-Speaker: The question
is:
“That the Enacting Formula, as
amended, stand part of the Bill".

The motion was adopted.

The Enacting Formula, as amended,
was added to the Bill.

The Title was added to the Bill

Shri Manubhai Shah: Sir. I bex fo
move:

“That the Bill, as amcnded, be
passcd”,

Mr. Deputy-Speaker: The question
is:

“That the Bill, a¢ amended., be
passed”.

The motion was adopted

14.36 hrs.

UNION TERRITORIES DRAMATIC
PERFORMANCES (REPEAL) BILL

The Minister of State in the Minis-
try of Home Affairs (Shri Hajar-
mavis}: Sir, I beg to move:

“That the Bill to provide for
the repeal of the Dramatic per-
formances Act, 1876, in force in
the Union territories of Delhi,
Himachal Prades and Manipur, be
taken into consideration.”

There is at present extended to the
Union territories a Central Act under
the title Dramatic Performances Act,
1876. The purpose of the Bill which
I am now moving and which I am re-
questing the House to take into con-
sideration is to repeal that Act on its
substitution by another Act, namely
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the Madras Dramatic Performances.
Act, 1954. The earlier Act, that is the-
Dramatic Performances Act, 1876, was
extended to the Union territories by
a notification under the Union Terri-
tories (Laws) Act. So far as the ex.
tension of the Act is concerned, it can
be done by a notification under the
Union Territories (Laws) Act. But
it has been ruled by the Supreme-
Court, in the reference under the
Delhi Laws Act, interpreted by sub.
sequent decision of the Supreme
Court in the Patna case, that whereas
a clear field can be occupied by an
extension of an Act by notification,
where an Act already holds sway its
repeal can only be done by the Legisla-
ture. Therefore, if we want to repecal
the Dramatic Performances Act, 1876,
the approval of the Legislature is ne-
cessary. We have therefore come
before the House asking for its repeal.
And when we repeal it we do not
want to leave the area wacant, but
we want to substitute the repealed Act
by another Act called the Madras
Dramuatic Performances Act, 1954,

The reason why the Ceniral Act of
1876 is sought to be repealed is that it
ultra vires of article 19 of the Constitu-
tion; it is the considered opinion of at
least three High Courts that the 1876
Act offends the freedom of speech
guaranteed under the Constitution.
The main features of the earlicr Act
are that firstly whether @ dramatic
performances is objectionahle or no
was left to be determined by the sub-
jective delermination of the authority
prescribed; secondly, there was  no
opportunily given to the person against
whom an order was sought to be
made 1o show cause against the
proposed order; and thirdly, there
was no appeal to any judicial tribunal
against such a subjective determina-
tion by te executive authority. When
the matter went up for decision bhe-
fore the High Courts, the High Courts
struck it down as contravening the
freedom of speech guaranteed under
the Constitution. Now under the
Madras Dramatic Performances Act,
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1954, the subjective determination is
now replaced by objective conditions.
1t is no longer left to the executive
authority making up its mind as to
whether in its opinion the performance
is objectionable. Certain criteria have
Yeen laid down, and those criteria
have got to be objectively satisfied
before an adverse order can be made
against the performance under the
Dramatic Performances Act.

Secondly, an opportunity is provided
to a person to show cause why such an
order should not be made and, most
important of all, there is a right of
appeal to the High Court. If an ad-
verse order is made against a person,
it can be taken up by way of an appeal
to the High Court, where the appeal
will be heard by a bench of two
judges. It has been held by the High
Court that the procedure is in confor-
mity with the freedom guaranteed by
the Constitution. In doing this we
are carrying out the fundamental
rights which we all of us so much
treasure. 1 commend this Bill for the
acceptance of the House.

Mr. Deputy-Speaker: Motion moved:

“That the Bill to provide for the
repeal of the Dramatic Perfor-
mances Act, 1876, in force in the
Union territories of Delhi, Hima-
chal Pradesh and Manipur, be
taken into consideration.”

Shri Prabhat Kar (Hooghly): Mr.
Deputy-Speaker, so far as the repeal
of the Act of 1876 is concerned, we
welcome that, because by that enact-
meny certain restrictions were im-
posed on dramatic performances al a
time when the British rule was here.
That enactment took away the rights
of the artists to perform or stage
dramas at a time when it was neces-
sary for social and political reform
and information. There were lots of
agitation against that measure of the
‘Government, Therefore, so far as
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that enactment goes, its repeal is all
right.

But, after repealing that Act, the
Madras Dramatic Performances Act,
1954, is being extended to Delhi, Just
now, the hon. Home Minister stated
that the Act of 1876 contravenes the
provisions of article 19 of the Consti-
tution, as held by three High Courts
and that under the new enactment
certain objective conditions have been
laid down, certain norms have been
fixed which have to be applied before
the State can refuse to grant permis-
sion for the staging of the drama or
performance. May I, in this con-
nection, draw the attention of the
House to section 3(1) of the Madras
Dramatic performances Act, which
says:

“Whenever the State Govern-
ment are satisfied that any play,
pantomime or other rama per-
formed or about to be performed in
a public place is an objectionable
performance, they may, by order
stating the grounds on which they
consider the performance objec-
tionable, prohibit the perfor-
mance’’,

Since the words used are “whenever
the State Government are satisfied”,
it is the subjective satisfaction of the
Government, save except the reason
will be given as to why they consider
it necessary. Of course, it is stated in
sub-section (2):

“No order under sub gsection
(1) shall be passed without giving
reasonable opportunity to the or-
ganizer or other principal persons
responsible for the conduct of the
performance or to the owner or
occupier of the public place in
which such performance is inten-
ded to take place to show cause
why the performance should not be
prohibited.”

No doubt, an opportunity will be
given. But, the decision will be that
of Government. If they are satisfled
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that according to them it is objection-
able, the permission will not be grant-
ed. The only improvement is that
certain grounds are to be given it per-
mission is to be refused. The hon.
Minister has further stated that there
is an appeal to the High Court. Of
course, it is true. But, so far as the
performance as such is concerned,
(GGovernment will permit or prohibit it
according to their understanding.

May I also draw attention to section
8, which is almost the same as section
4 of the old Act? It says:

“For the purpose of ascertaining
character of any intended play.
pantomime or other drama, tihe
State Government, or such officer
as they may empower in this be-
half, may by order, require the
organisers or other  principal
persons responsible for the con-
duct of, or other persons about to
take part in, such play, pantom.me
or other drama or the author, pro-
Paio.0T U printer oltae play, pan-
tomime or other drama about to
be performed, or the owner or acr-
cupier of the place in which it is
intended to be performed, to
furnish such information as the
State Government or such officer
may think necessary.”

Coming from a State where drama
and the stage had been part and parcel
of th: nalional movement, to restrict
which the then British Government
passed many statutes against which
there was country-wide agitation, a
State where even recently there has
been an attempt to restrict perfor-
mances by the present national
Government against which there was
agitation by the writers and stage
actors everywhere as a result of which
it was dropped for the time being, a
Bill which says that if Government is
of opinion that certain things may be
objectionable, either the author or
organisers or the proprietor of the
Stage will be required to furnish such
information to the State Government
or to such officer as they may deem
necessary does, in my opinion, smacks

SRAVANA 23, 1885 (SAKA) Territories Dramatic 486

performance; (Repeal)
Bill
of the same restrictions which were
imposed by the earlier Act of 1876.
For example, read section 9, which
says:

“If the State Government or in
the Presidency town the Commis-
sioner of Police or elsewhere the
District Collector, have or has
reason to believe that an objec-
tionable dramatic performance is
about to take place, they or he, as
the case may be, may, by order,
direct that no such dramatic per-
formance shall take place in any
public place within any area, un-
less a copy of the piece, if and so
far as it is written, or some suffi-
cient account of its purport, if and
so far as it is pantomime has been
furnished. not less than seven
days before the performance, to
the State Government the Com-
missioner of Police or the District
Collector aforesaid.”

It means that so far as art and cul-
ture are concerned, it will be decided
by police officers as to whether they
are in the interest of the country or
nation. It is g position which we can-
not accept under any circumstances.
These are restrictions against which
there has been agitation in West
Bengal by dramatists and producers
only very recently.

Therefore, I hope and trust that the
hon. Minister will consider this
matter from that point of view. So far
as the repeal of the Act of 1876 is con-
cered, it is most welcome, but, so far
as the imposition of almost the same
restrictions under the name of the
Madras Dramatic Performances Act,
1954 to which objection has beem
taken, is concerned, I would request
him to reconsider the matter.

Dr. M. S. Aney (Nagpur): This
Bill is really very interesting in my
opinion. It is probably for the first
time—I do not know; I may be
wrong—that the Central Legislature is
enacting a law for its own territory by
adepting a law made by a State, Of
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course, they have powers under the
law to adapt such laws as they deem
fit for enforcement in the Union ter-
ritories. Under those powers, they
have adapted the Madrags law. Now
they have come here to repeal an old
law. By repealing the old law, a
legislation which is now existence in
a State becomes the law of the Union
territory,

I would have very much liked thal
the new law which has come in force
in the Union Territories should have
been given in ertenso here for the in-
formation of hon. Members of this
House. We understand that it has al-
ready become the law. It is for the
first time that indirectly this House is
called upon to accept that as the law
for these Territories by repealing the
law which was applicable to those
Territories. Had that law been present
before us, some of the objections
which my hon, friend has just now
taken to certain provisions would
have been very much  intelligible to
us. Today in the absence of that law
we do not understand the precise
nature of the criticism and the force
behind that criticism. We are in a
way endorsing that law without know-
ing the provisions of that law. This
difficulty could easily have becn
obviated had the Law Minisiry taken
the care of giving the provisions of
that law which beromes the law of
these Territories along with the re-
pealing Bill which is placd before us.
That is the only complaint that I have
to make. Otherwiss, so far as the
Bill goes, once the whole la'w is to be
repealed, the other provisions are all
consequential and there is no harm in
our supporting the repealing Bill. My
complaint is that indirectly we are
supporting a law without knowing
what it is. That is my only point.

=t i{i (@) AT -
e w2, 7 gfama 2 oufes
Tt (frfe) fam, teex &
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ot f& swagw & awA @ T g,
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JTRTHIAT UFE, (EY¥ 1 UFeS
wA A K fad w7ar g

Shri Gauri Shankar Kakkar (Fateh-
pur): Mr. Deputy-Speakr, Sir, it is
something very surprising that this
very old Act of 1876 is being renealed
on the basis of certain pronouncements
of High Courts, but then, as has just
now been said by my hon. friends,
Shri Bade and Dr, Aney, what was
the necessity for extending an Act
which was passed in 1954 by the
Madras legislature. The social en-
vironments of each State are quite
different as compared 1o other States.
Secondly, very recently we have given
full powers to Manipur etc. and a
legislative assembly is coming up
there. These are very petty matters
and it should have been left to the
Manipur Legislative Assembiy 1o enact
its own law.

It shows somgy sort of an incompe-
tency on the part of the Law Ministry
of the Government of India that we
are going to adopt an enactment of
1954 and that aftey mature considera-
tion we have not been able to find out
such enactments which are properly
suited to particular States keeping in
view their socil environments and
other vonditions prevalent there. I
quite agree with my hon, friend, Dr.
Ancy, that probably it is a wunique
feature in this particular enactment
that we are not having a separate en-
actment but are simply giving sanction
or power by this measure to enforce
that Act which was passed by the
Madras Legislature as cavly as 1954,

By virtue of certain pronounzements
of the High Courts we are compelled
to repeal the old Aect. Let that stand
repaled, but there is no use in extend=-
ing any such Act which is prevalent
in the southernmost portion of India,
specially to those States which are
quite different as regards social en=
vironment and other matters. So, I
think it would not at all be desirable
and it will not do justice.
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[Shri Gouri Shankar Kakkar]

1f we look into the provisions of the
Act of 1954 of the Madras Legislature,
we find that there are certain sec-
tions in it which are just on equal
footing with the old Act. Now we
are independent. We have our Consti-
tution, We have our freedom of
speech and everything. Keeping that in
view there should be a new measure
altoge her. It will not be desirable
to introduce those old things which
were not in accordance wit', the pro=
visions of the Constitution and in ac-
cordance with the independence which
has been given to this country, I
think, the hon. Home Minister will
look into this matter and will post-
pone this measure. Let the Manipur
Assembly or the Himachal Assembly
have its own Act according 1o the
conditions prevalent in those States.

15'hrs,

Shri Hajaranavis: Sir, =ome ofthe
observations made, I believe, have not
taken into consideration the structure
of the Union Territories (Laws) Act.
As a constitutional provision obtains,
this Parliament is responsible for
legislation in respect of Union Terri-
tories primarily and in the last ins-
tance. Now it is not possible for this
Parliament, among its multifarious
duties, to find time for laws in respect
of Union Territories. There has been
for a long time on the statute book
a law called the Union Territories
(Laws) Act which enables a law from
anywhere, a State law or a Provin-
cial law as it was previously called,
to be applied by notification with or
without modifications to the Union
Territories. Whether this was walid
or invalid was debated at great lengln
in the Supreme Court in a celebrated
case called the Delhi Laws Act case
where the powers of delegated legis-
lation were examined by the Supreme
Court. The finding on issues of this
case were again pronounced upon by
the Patna case to which I alluded
earlier. It was ruled that instead of
coming to this Parliament, a law can
be extended by notification, But there
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in the same decision the Supreme
Court said, “If a law is already ap-
plied and if you want to displace that
law, then you must go to the legis-
lature and repeal it.” Therefore,
the repealing Act was necessary. Here,
of course, we are not only displacing
the Act which has been pronounced
upon as invalid by the courts but we
are also substituting in its place a
very good Act and nothing adverse has
been pointer out in the debate so far
about the provisions of this Bill cx-
cept, of course, the criticism of Mr.
Prabhat Kar to which I will come in
a moment.

The salient features of the judicial
procedure are incorporated in the Bill:
firstly. issuing of notice to a party
against whom the order is made;
secondly, prescribing of objective
conditions which may be satisfied be-
fore any action is taken and thirdly,
providing of review before the High
Court. Even if we ourselves were to
frame the Bill, 1 do not think its form
would have been in any way different
from the form in which it has come.
I do agree with what has fallen from
our senior collegue Dr. Aney about
providing the text of the Madras Act.
It would have been easy to refer
to that if it were printed with the Bill.
If the demand had been made earlier,
we would certainly have done it. The
Bill was introduced during the last
session. If the demand had been made
earlier, we would have certainly cir-
culated it. But I assure the House
that next time if any such occasion
arises, we will keep in the Bill itself
all the Acts, the Act to be displaced
and the Act which will take its place.

Now, coming to the objection which
has been raised by Mr. Prabhat Kar,
he thinks that the subjective determi-
nation still continues and he probably
relied on the words “is satisfied”, 1f
we were to consult the decision of
both the Privy Council and of the
Supreme Court upon the experession
that has been used, Lord Radcliffe in
a Ceylon case which was decided by



493

the Privy Council in 1951 said, “No-
thing turns upon the expression ‘is
satisfied’.” He is of the opinion that
nothing turns upon this expression.
You have got to see the whole scheme
of the Act as to whether what is pro-
vided is subjective satisfaction or ob-
jective determination. If he reads the
whole of the clause, he will find that
what section 3 provides is cerlainly
the satisfaction of the various condi-
tions given in the clause before which
an order can be made.

Another quite g very potent argu-
ment which I would like to give in
favour of my submission to the House
would be, if what is provided s sub-
jective determination, an appeal to
the High Court will be ohviousuy
illusory. If the only fact that has to be
provided is, did or did not the authority
aciing come to that subjective state of
mind, if this is the condition of excr-
cise of power, then there is no ques-
tion of any other authorily coming to
a different decision because it is for
the authority to say, which acts upon
subjective satisfaction, *“Well, I am
satisfied”. That is the state of mind.
There  is no question of appeal. I
might reming him as well as other
Members of the House who are law-
yers that the word ‘satisfied’ is nearly
always used to describe objective
satisfastion, fulfilment of objective
conditions. If a suit is dismissed and
if it is to be restored, I beleive—] am
quoting from memory—OQOrder 9, Rule
30 says: if the Court is satisficd that
there is sufficient reason for the non-
appearance, then the suit is restored
to file. 1 believe, in the whole of the
Civil procedure Code, wherever the
condition of objective conditions is
prescribed, the expression that is used
Is ‘is satisfled’. It may be, as Lord
Radcliffe said in the Privy Council
tase that even though the expression
used is ‘is satisfied’, yet it may lead
to subjective determination. But I do
not think the mere use of expression
would entitle Mr. Prabhat Kar to raise
any ldoubt as to the condition on
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which the power under section 3 can
be exercised.

With thes.. words, I move that the
Bill be taken into consideralion.

Mr. Deputy-Speaker: The question
is:

“That the Bill to provide for
the repeal of the Dramatic Per-
formances Act, 1876, in forec in
the Union territories of Delhi,
Himachal Pradesh and Manipur,
be taken into consideration,”

The motion was adopted.

Mr. Deputy-Speaker: We shall now

take up clause-by-clause considera-
tion of the Bill
Performances Act, 1876)

Clause 2— (Repeal of Dramatic

Amendments made:
(i) “Page 1, lines 7 and 8,—

for “to any of the Union terri-
tories of Delhi, Himachal Pra-
desh and Manipur”

substitute—

“to the Union territory of Delhi.”
(4).
(ii) “Page 1, line 9,—
for “such” substitute “the. (5).
(Shri Hajarnavis).
M.. Deputy-Speaker: The question
is:

“That Clause 2, as amended,

stand part of the Bill".

The motion was adopted.
Clause 2, as amended, was added to
the Bill
Clause 3 was added to the Bill
Clause 1— (Short Title)

Amendment made:
“Page 1, lines 3 and 4,—

for “Union Territories Drama-
tic Performances (Repeal) Act,
1862".
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[Mr. Deputy-Speaker].
Substitute—
“Dramatic Performances
Repeal) Act, 1963". (3).
(Shri Hajarnvis)

Mr._ Deputy Speaker: The question
is:

(Delhi

*That Clause 1, as amended,
stangd part of the Bill".

The motion was adopted.

WClause 1, as amended, was added to
the Bill

Enacting Formula
Amendment made:
Page 1, line 1,.—

for “Thirteenth”
“Fourteenth", (2.

substitute—

(Shri Hajarnavis)

Mr. Deputy-Speaker: The question
ds:

“That the Enacting Formula
as umended, stand part of the
Bill".

The motion was adopted
‘"The Enocting Formula, as amended,
was added to the Bill

Long Title
Amendment made:

Page 1, in the Long Title,—

for *“Union territories of Delhi,
Himachal Pradesh and Manipur".
(1.

substitute—
“Union territory of Delhi”.
(Shri Hajarnavis)

Mr. Deputy-Speaker: The question
As:

“That the Long Title, as
amended, stand part of the
Bill”.
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The motion was adopted.

The Long Title, ag amended, was
added to the Bill

Shri Hajarnavis: I move that the
Bill, as amended, be passed.
Mr. Deputy-Speaker: The quesiion
is:
“That the Bill, as amended, be
passed’.
The motion was adopted.

15:10 hrs,
LIMITATION BiLL
The Deputy Minister in the Minis-
try of Law (Shri Bibudhendra

Mishra}: On ‘behalf of Shri A, K.
Sen, 1 beg to move:

“That the Bill to consolidate
and amend the law for the limi-
tation of suits and other proceed-
ings and for purposes connected
therewith, as passed by Rajya
Sabha, be taken into considera-
tion™,

I do not proposc to waste the time
of the House by repeating all that I
said whiie moving  the muoion ior
roference of the Bill to the Joint
Commitiee, I would only remind the
House that the most important re-
commendations of the Law Commis-
sion weoe with regard to the articees
of the Indian Limitation Act, So far
as the articles are concerned, the
Law  Commission’s recomendaticns
were threefold. Firstly, they suggest-
ed that the aricles sheuld be arrang-
ed according to their subject matter.
The second suggestion was that the
period of limithation should be the
same, as far a3 practcable, for the
same class of suits. The third sug-
gestion was that the starting point
or the period of limitation should be
the accrual of the cause of action.

So far as the first suggesticn is con-
carned, namely  that the articles
should be classified according to the
subject-matter, that recommendation
ha. becn accepted, and it will be seen
that broadly the articles have been



297 Limitation Bill

classified under ten heads. So far
as the second recommendation is
woncerned, namely that the same
period of limiation should be pres-
cribed in suits of the same class, as
far as practicable, that also has been
accepted. 1 may only point out here
that all the recommendations regard-
ing period of limitation for suits
based on contract have been accept-
ed, whereas the recommendations re-
garding suits based on torts have not
been accepted, for the simple reason
that in the case of torts, the Law
Commission also recommended that
the period of limitation should be
three years. Under the existing Act,
the period of limitation for most of
the suits based on torts is one year.
So, that recommendation was not
accepted, because no justification
could be found as to why the period
of limitation in the case of suits based
on torts should be raised from one
year to three years.

So far as the third suggestion is
concerned, namely that the starting
point of the period of limitation should
be the accrual of th cause of action,
that has not been accepted at all for
the simple reason that it was thought
that the Limitation Act was quite an
old one and it had stood the test of
time, and if now we put the accrual
of the cause of action as the starting
paint of limitation, it might prove
hazardous to the parties concerned.
It is well known that cause of action
is a bundle of facts, that has to be
proved, and sometimes, the lawyers
have to go through a labyrinth of
arguments in order to prove when
actually the cause of action arises.
Therefore, it will put the litigants,
and the plaintiff in a very difficult
position to find out when actually the
cause of action in a suit arises.
Therefore, it was thought that the
present method is more suitable, and,
therefore, the said recommendation
of the Law Commission has not been
accepted.

1 would come now broadly to the
recommendations made by the Joint

785 (Ai) LSD—T.
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Committee. It is my duty to thank
the Members of the Joint Committee
for the care that they bestowed. The
Joint Committee fortunately consist-
ed of many eminent lawyers who are
Members of Parliament. I shall refer
now to some of the important chang-
es made by the Joint Committee,
briefly.

I shall first of all refer to clause 4.
As will be seen, clause 4 provides that
when the prescribed period for any
suit, appeal or application expires on
a day when the court is closed, the
suit, appeal or application may be
instituted, preferred or made on the
day when the court reopens. The
question that arose was what would
happen if the court were not closed
on a particular day but it was only
partly closed. Sometimes, it so hap-
pens, and we have seen from our ex-
perience that the court has to close
all of a sudden for various reasons
after sitting for an hour or two, and
it is not within the knowledge of a
party. Supposing it is the last day
for filing a suit, or the last day of
limitation, and the party comes pre-
pared, and he knows that the court
is open, but then he finds that it is
closed, and that becomes the last
day of limitation, then, what is to
happen? Therefore, an explanation
has been added on to this clause by
the Joint Committee which runs
thus:

“A court shall be deemed to be
closed on any day within the
meaning of this section if during
any part of its normal working
hours it remains closed on that
day.".

Then, I shall turn to clause 6, I
shall not read the whole clause and
waste the time of the House. Clause
6 provides for certain benefits to the
minor. If a cause of action accrues in
favour of a minor, the period of limi-
tation is extended so that when the
minor becomes a major, for three
years after he becomes a major, he is
entitled to file the suit. That is the
provision for the benefit of a minor.
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[Shri Bibudhendra Mishra].

The question arose whether a child
in the womb is a minor or not. There
are some High Courts like the Lahore
High Court who tock a very techni-
cal view and held that the term ‘'a
person’ meant a person born, and
could not obviously include a child
in "the womb, whereag there were
other High Courts, like, 1 believe, the
High Courts of Calcutta, Madras and
probably Allahabad, which held that
for the purpose of law, it would be
inequitable to say that a child in the
womb was not a minor. It is not un-
known that in the Hindu law, for
example, a child in the womb
gets right to property. In the Work-
men's Compensation Act also, a child
in the womb is considered as a per-
son entitled to certain benefits, In
view of these conflicting decisions, it
was thought by the Joint Committee
that if the object of this clause was
to give certain benefits to a minor, it
would be inequitable and unjust not
to include in the definition of ‘minor’
a child in the womb, because that
would be unthinkable. Suppose a
cause of action accrues today; sup-
pose a child is born today, and the
father dies tomorrow, he gets the right,
whereas if the father dies today but
the child is born tomorrow he does
not get the right. Since the whole
clause is intended to give a benefit to
a minor, on the ground that he is a
minor, the Joint Committee thought
that it would be inequitable and un-
just not to include in the definition of
the term ‘a minor' a child in the womb.

Then, 1 would refer to clause 13
which is completely new, which pro-
vides for exclusion of time in cases
where leave to sue as a pauper is
applied for.

‘Then, I would refer to clause 29.
We had formerly provided that after
the coming into force of this Bill, the
period for filing a suit would be two
years, and the perind for filing an
application would be thirty days.
The Joint Committee thought that
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since the Bill is a new one, and it
would take some time for the parties
to be conversant with the provisions
of the new measure because of its
wholesale change, it would be just
and proper that they should be given
time. Therefore, the period of two
years provided for suits has ‘been
extended by the Joint Committee to
five years, and the period of thirty
days provided for applications has
been extended to ninety days.

Then, there are many articles where
the period has been changed. Mem-
bers will see it from the report of
the Joint Committee. Because from
their experience they have found that
it works out certain hardships, they
have changed it from one year to
two years and so on. It is in the
field of applications and appeals that
a major change has taken place in
the Joint Committee, and we have
deviated from the recommendations of
the Law Commission. So far ag arti-
cles 155 (a), 1382, and 133, all of which
deal with either appeal to the High
Court or appeal to the Supreme
Court or application to be filed before
the High Court or the Supreme Court
are concerned, a uniform period was
suggested by the Law Commission,
namely thirty days. But the Joint
Committee thought that it would be
better, in view of our experience,
that we stuck to the old arrangement
of sixty and ninety days, the period!
varying of differing from case to case.
Therefore, in the field of appeals and
applications before the High Court
and the Supreme Court, the recom-
mendations of the Law Commission
have not been adhered to.

These are, in short, the main recom-
mendations made by the Joint Com-
mittee. There was one incidental
amendment which was overlooked, so
far as 44(B) wag concerned, which
was not recommended by the Joint
Committee, but which was accepted
by me when it was brought to my
notice in the Rajya Sabha.

With these words, I move.
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Mr, Deputy-Speaker: Motion moved:

“That the Bill to consolidate and
amend the law for the limitation
of suits and other proceedings and
for purposes connected therewith,
as passed by Rajya Sabha, be
taken into consideration™.

Shri Daji (Indore): This Bill to
amend :he Limitation Act is, really
speaking, a very important piece of
legislation, and ]I am sure it will leave
an indelible mark on the future course
of litigation in the country.

Shri Bade (Khargone): In my dis-
senting note, there is a misprint., I
gave a dissenting note about article
136, not 135. But it is printed ag 135.
Either it may be my mistake or it
may be a printing mistake. It should
be read as 136.

Shri Daji: The context is very
clear.

Shri Bade: Yes.

Shri Daji: As [ was saying, it is
bound to leave a permanent mark for
many years to come. Such laws as
the law of limitation are not usually
changed very often. They are
changed after a period of years. In
fact, we are undertaking this change
in consonance with the recommenda-
tions of the Law Commission after
more than half a century.

The idea underlying the change has
been explained ably and it is a laud-
able object, namely, to simplify and
classify the law of limitation in such
a way that like-nature suits are treat-
ed on a par, alike. The Joint Com-
mittee, of which I had the privilege of
being a Member went into the aspect
very closely. The law of limitation
is based on the principle that the law
cannot possibly help the lazy and
laches cannot be permitted to be
pleaded for every one's acts.

Shri U. M. Trivedi (Mandsaur):
On a point of order. The hon. Mem-
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ber was a member of the Joint Com-
mittee. Is he entitled to take part in
this debate? Is it for supporting the
Bill?

Mr. Deputy-Speaker: We are at the
consideration stage before the final
stage. All Members are equally
entitled to participate.

Shri U. M. Trivedi: He has not
appended any dissenting note.

Mr. Deputy-Speaker: There is no
such distinction.

Shri Daji: Litigation should come
to a close at a certain point of time.
That unending delay or that unending
hanging in the air of the sword of
Democles over the parties concerned
should not be there. At the same
time, there is another consideration
that in a country like India, wvastly
illiterate, people not fully knowing
the law and their rights, we should
not so hustle the law as to actually
prevent the remedy. The Joint Com-
mittee had the task of balancing these
1wo main viewpoints in regard to the
Limitation Act. It is a very technical
law about the enforcement of rights.
The Joint Committee considered the
whole question with the least acri-
mony purely from the point of view
of improving the law and tried to
change it largely in the background
of the Report of the Law Commission.
It has, therefore, been possible to
arrive at a large measure of agrce-
men* almost a wide measure of agree-
ment. ] must also express my
thanks to the members of vasious par-
ties as well as to Government for the
common language adopted, because
the logic and the purpose was
commonly appreciated. It was with
this peint of view that we found it
necessary to make certain changes.

One very important aspcct is the
increase of limitation in the case of
Fatal Accidents Act. When a man is
killed, possibly his widow or the
orphan is not able, in a period of one
year, to bring up a suit. Some
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[Shri Daji]

months are passed in absorbing the
shock.

12.25 hrs.
{Surt KuAprLgar in the Chair].

Then they have to take advice. So
we have increased the limitation to
two years. I think it is a very bene-
ficial provision. Both on principle
and from practice, I can say that the
period of one year was found to be
very short.

But in this connection, I would like
to recommend through yvou to Govern-
ment, and would seek the help of my
youthful friend, the Deputy Minister,
a change in another law. The rules
under the Motor Vehicles Act providing
for a tribunal for speedy settlement of
cases have provided for a limitation
of only 60 days, whereas we are in-
creasing the limitation in the case of
the Fatal Accidents Act from one to
two years. The tribunal constituted
under the Motor Vehicles Act is a very
beneficial provision, but there is pro-
vided only a limitation of 60 days.
Many litigants in villages—in the case
of people who are overrun by buses
or trucks—come to know and seek
advice only after the period is over.
For thirty or sixty days they cry and
then they come to town to seek
advice. By that time, the G0 days
are over, So that this really requires
some thinking. Since we are increas-
ing the period from one year to two
years in the case of the Fatal Acci-
dents Act, this may also be considered.

Similarly, very salutary is the pro-
vision in regard to the time allowed
for pauper appeals. If it is dis-
allowed, the time taken from the date
of filing an appeal should be given
credit to and additional time should
be given to the man to file the appeal.

These are some important chcoages
which will really benefit. The other
important change which was thought
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necessary was this. The original Bill
radically cut down the period of limi-
tation of appeals. It was really a
revolutionary change. As [ said, we
have to balance the need for speedy
closure of litigation and conditions
prevailing in the country. Therefore,
after hard deliberation, we thought
that the period of limitation prescribed
for appeals be left undisturbed by
and large. It is not very long-60 days
or 30 days or 90 days in some cases.
What had already become recognised
and well known by long practice had
better be left untouched. That was,
1 consider, the most important amend-
ment that the Joint Committee intro-
duced and was accepted. I think it
is very highly commendable.

In one aspect, the Committee has
done good work, and that is the limi-
tation for leave to appeal to the Sup-
reme Court. In the case of death
sentences, the limitation has been in-
creased from 30 to 60 days. Here
again, I must say, though it is not
guite germane, that the Supreme
Court is becoming a very costly ins-
titution. It is almost becoming a pro-
hibitive institution in even criminal
cases. It has become too costly for
the ordinary man to seek redress in
the Supreme Court. Whether it be
criminal cases or civil cases—in civil
cases the valuation would be beyond
Rs. 30,000; so perhaps the man can
afford—or even fundamental rights,
but particularly in criminal cases, the
Supreme Court is becoming almost
prohibitive.

As every practising lawyer knows,
there are very many cases where even
manifest injustice has been tolerated
by the person concerned because he
could not find the meang to go to the
Supreme Court. The whole machi-
nerly is expensive, the advocacy is
expensive, the filing is expensive, and
it is miles away from the man's home
town, and perhaps he is in jail. One
is constrained tp remark with all res-
pect that unrepresented appeals to the
Supreme Court do not receive that
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much attention from the Judges as
they ought to. I say this because a
jail appeal to the Supreme Court is
seldom represented, and therefore, the
limitation period has been raised to
60 days. 1 do not know how far even
this will help. This may help to some
extent to relieve the distress, but this
is not the remedy. This is only a
palliative that we have sought to give.
The remedy is to take some radical
measures to see that justice in the
Supreme Court is not so expensive
and prohibitive as it is today.

The old adage says that justice
delayed is justice denied. We can
easily say, in keeping with our avowed
goals and objectives and proclama-
tions of socialism and democracy and
welfare State, that costly justice is
no justice at all, it is worse than jus-
tice denied. We all cherish the
Supreme Court and we have all
sought to build it up as the highest
court of appeal, as the highest legal
institution, where every one can go
and, in keeping with the emblem of
the Supreme Court, hope that the
scales of justice will be help even bet-
ween the rich and the poor, and that,
in keeping with the injunction of the
Constitution, every citizen will be
treated equally before the law, but
the rules framed under the Supreme
Court and the expenditure heaped on
the common man have actually meant
the virtual denial of this injunction of
the Constitution, and this bulwark of
democracy is fast turning into a bul-
wark of the moneyed classes to fight
out matters against the poor litigants,
to torture the poor by going to the
Supreme Court, or to fight cases
against the Government. The com-
mon man seldom dares to approach
the portals of this temple of justice.
The temple of justice is shut to the
poor. When the temples of gods and
goddesses were shut to the Harijans,
Gandhiji led the great satyagraha
movement to open them. Now this
temple of justice is closed to the poor.
It is neither a temple nor is there jus-
tice.
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Shri Bade: You can lead a satya-
graha.

Shri Daji: Yes. If this continues,
oneday somebody will have to do it,
shall hawve to lead a satyagraha to see
that the portals of the temple of jus-
tice are not locked wth such locks
which can only be opened by silver or
golden keys.

Raising the limitation peried from
30 to 60 days is a small attempt. It
is only a palliative, it is not a remedy,
but I think it is an important step
which will help in a large measure.

1 would only like to add one thing.
My very dear friend Shri Trivedi I
hope wil]l not again object to my say-
ing so. ] would support the Bill. The
learned Minister has said that some-
thing was left by oversight and was
added in the Rajya Sabha. I say
something else has been left out by
the Joint Committee which has been
pointed out by our hon. friend Shri
Bade, which is about the limitation
prescribed for the enforcement of
decrees, The limitation is 12 years,
and article 136, as amended, reads as
follows in column 3:

“Time from which period be-
gins to run: Where the decree
or order becomes enforceable or
where the decree or any subse-
quent order directs any payment
of money or the delivery of any
property to be made at a certain
date or at recurring periods, when
default in making the payment or
delivery in respect of which
execution is sought, takes place:”

We stop here. The original article
corresponding to article 136 is article
182, which reads as under in column
3:

“Time from which period begins
to run:

1. The date of the decree or order,
or

2. (where there has been an
appeal) the date of the flnal
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decree or order of the Appel-

late Court, or the withdrawal
of the appeal, or

3. (where there has been a re-
view of judgment) the date
of the decision passed on the
review, or

4. (where the decree has been
amended) the date of amend-
ment,...... bt

This fourth item has been omitted
from the present article 136. The
effect of this will be that the period
of limitation of 12 years will be an
iron bar, and no increase in the limi-
tation period can be made even by
mutual agreement. It very often
happens, as we know in common
practice, that by mutual consent two
parties agree to get the decree amend=-
ed, so that a fresh period of limita-
tion begins. Supposing there is a bad
harvest, the rice crop has failed, and
the decree holder wants to attach, the
village elders bring the two together,
and ask them to get the decree
amended, since the man is not able to
pay that year because of failure of
crops, so that the period of limitation
is extended, and the dues are also not
lost to the creditor. By the omission
of this sub-clause (4) to the entry,
even by mutual consent, the time can-
not be extended. ‘Therefore, the
decree holder or the sowcar, who
sither by his own willingnesg or social
pressure could be forced to extend the
time, will not be able to do so now,
and that wil] lead to a spate of exe-
cution applications even in a hard or
lean year. This seems to be a little
harsh and not in consonance with the
general spirit which motivated the
Joint Committee.

Dr M. S. Amey (Nagpur): The
discretien of ¢the court will be there.

Shri Daji: The court cannot have
discretion because 12 years will be
the final time. Even by agreement
you cannot extend it. That means
that even if the Supreme Court wants
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to postpone executing the decree, we
will prevent that, we will force the
decree hoider to exccute the decree
even in a lean year. It was not so
sharply present before the Joint Com-
mittee, and so I think this point real-
ly deserves consideration.

This new Limitation Act is an essay
in re-laying the law of limitation
which has stood by us for the last 50
years. Maybe this also will stand the
test of time for another half a cen-
tury. We are laying down a law of
enforcement of rights, I really think
that the Joint Commitiee has done
good work, but I appeal to the Gov-
ernment to take my observations
over article 136 into careful considera-
tion, and to think over it, and maybe
by tomorrow accept some amendment
or bring forward some amendment
which will set right this small defect
which was overlooked by the Joint
Committee, in keeping with the gene-
ral trend of lack of acrimony in the
Joint Committee, and give the country
and the people a Limitation Bill
which will really help simplify liti-
gation, help quicken litigation and
protect the just rights of the people.

Shri U. M. Trivedi: From the time
that this Bill was introduced 1 have
had the fecling that this amendment
of the Law of Limitation is merely
a waste of time and energy on our
part. It has made no difference what-
soever in the law that exists. It is a
difference of tweedledum and tweed-
ledec. Absolutely nothing very prog-
ressive is found in this law except at
one place. Jammu and Kashmir has
been accepted as part of India. In the
former law it was by an adaptation
order treated as a foreign country.
Yet, that position remains; we have
not developed the guts to say that
this 'aw shall also apply to Jammu
and Kashmir. Why do we make a
negative law, 1 cannot wunderstand.
Everytime, we repeat; It shall not
apply 1o Jammu and Kashmir. In
other words, it implies that we can
make a law for Jammu and Kashmir
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but we are not prepared to do it.
That means that a man just across
Ravi is governed by another law
while the man on this gide at Madho-
pur has a different type of law and a
contract enforceable with different
limitation period. It is inconceivable
that it should go on in our country
and that this differentiation between
Jammu and Kashmir and the rest of
India should be perpetuated by our
own hands. We are in a very diffi-
cult position on account of this com-
plex that we have created in our
minds and we are in consequence
suffering greatly. The whole country
is faced with a situation unprecedent-
ed in history. It is part of our coun-
try; it is within the definition of India
given in article 1 of the Constitution.
Yet it is not our country. Who is res-
ponsible for this? We sitting in Par-
liament are responsible. Some who
have not more than a nodding know-
ledge of Constitution say that we
cannot make laws for Jammu and
Kashmir. We negative that proposi-
tion inside this House always with a
formula, the mantra, repeatedly: this
law shall apply to India except Jammu
and Kashmir. Why do we say it?
Immediately we say it, we admit that
we are in a pesition to make a law
for Jammu and Kashmir. The Law
Ministry should apply its mind to
this question: why should we not
have a unified law for the whole of
India, especially those laws falling
under the Union List.

Now. I ceme to this proposition
made by Mr. Daji who has very rightly
drawn attention to the most abnormal,
abominable and horrible position
under the Motor Vehicles Act. It is
just cheating the public and the
masses—this  provision under the
Motor Vehicles Act about a tribunal,
By the back-door you cannot bring
in the Motor Vehicles Act. Once a
tribunal is appointed to adjudicate thp
damage or compensation to be paid
in the case of an accident, applica-
tions for damape should be filed
within sixty days whercas the period
of limitation has now been extended
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under the Fatal Accidents Act from
one year to two years.

Shri Bibudhendra Mishra: Which
Act?

Shri U. M, Trivedi: The Fatal Acci-
dents Act, section 3. Very recently in
1961, a very poignant position arose,
when hundreds of pilgrims were
killed in motor accidents on the road
to Badrinath. Who were the pil-
grims? Not one of them was from
U.P. But Uttar Pradesh has got a
tribunal appointed under the Motor
Vehicles Act. The victims were
either from Gujarat or from Madhya
Pradesh or from Rajasthan and from
somewhere else, as far away as from
the State of Mysore. They could not
know, and their families could not
know that the tribunal has been
appointed as provided in the Motor
Vehicles Act, because the appointment
of the tribunal is not a uniform affair.
Even up to date, no tribunal has been
appointed in Rajasthan, and thus in
Rajasthan if an accident takes place,
you can sue for one year. But if a
Rajasthani dies somewhere in Uttar
Pradesh or Madhya Pradesh, the man
is handicapped, because he knows
only the law which applics in his land.
He waits to file a suit; gathers money
and gives notice. By the time the
heir makes up his mind the whole
claim js barred. I would Ilike to
bring this peculiar position to the
notice of the Government and request
that this anomalous position must be
removed. It creates a good deal of
heart-burning. Hundreds of people—
I do not want to say thousands—who
died on the Badrinath route were
deprived of their legitimate compen-
sation which their relatives could
have casily pgot but for this
position. The Government did not do
anything; the Accident Committee did
not do anything. The motor-owners
reaped the benefit out of it and ulti-
mately the benefit went to the insur-
ance companies which had insured
and which ought to have been made
to pay the real compensation which

was due.
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Then I must draw the attention of
the House to this doing away with
the provisions of section 48 of the
Civil Procedure Code and to replace
it by the provisions contained in arti-
cle 136 of the Schedule to this Bill.
Why the provisions of section 48 have
been taken away is not explained in
any manner. The language has been
more confusing than anything in the
present Bill. Section 48 put a limita-
tion of its own. By virtue of that a
decree once passed, whether executed
within three years pr not, and whe-
ther continued to be so executed by
the provisions of article 183 kept alive
by the provisions of article 183, would
also die a natural death at the end of
12 years, but it also made a provision
that where the decree or any subse-
quent order directs any payment of
moneys or the delivery of any pro-
perty to be made at a certain date or
at recurring periods, the date of the
default in making the payment or
delivery in respect of which the
applicant seeks to execute the decree,
the time shall expire at the end of
12 years therefrom. The change that
has now been made is this:

“Where the decree or order
becomes enforceable or where the
decrez or any subsequent order
directs any payment of money or
the delivery of any property to
be made at a certain date or at
recurring periods, when default in
making the payment or delivery
in respect of which cxecution is
sought, takes place.”

It puts certain limitations which were
only explanatory in themselves as
enumeraled in section 48(1)(b). I do
not see why this language was chang-
ed in this manner. I do not want to
express the fear to the same extent
as expressed by Shri Bade in his
dissenting note and also by Shri Daji.
No doubt, the ]Janguage is capable of
meaning that a subsequent order
might be executed and the limitation
may run from that time. But then it
comes to this position that an order
will have to be obtained for the pur-
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pose of this and if a private arrange-
ment has been made in any manner
extending this by mutual adjustment
or by mutual compromise entered into
between the parties, the decree will
be dead.

Another difficulty that will arise is
this, that for 11 years a man may
remain silent, and then when every-
thing is forgotten raise it up. A child
who was only 18 years when his father
died and when the decree was passed
against him, when he comes to be 29
yvears of age never knowing that a
decree has been passed against  his
father will be faced with this diffi-
culty without any knowledge on his
part. The period of 3 years that was
provided, I submit, therefore, was a
very reasonable thing because the case
will appear f{resh.

Why 1s there this law of Limitation?
For an honest man no limitation is
necessary. But the limitation on suits,
on applications, has merely been put
on the statute-book so that no stale
claims should be entertained and no
stale matters be brought before courts.
In this case, when a decree has
already been oblained why should the
decree remain dormant for a period
of 11 years and 11 months? I see no
conceivable grounds for allowing this
stalemate to be produced in the exe-
cution of decrees. Because no amend-
ment has been tabled by me, and I
see that no amendment has been
tabled by any other hon. Member, T
can only try to persuade the hon.
Minister to consider this position and
see whether it is in the interest of the
citizens of this country that this posi-
tion be taken by the Government.

There is a saying in Latin; Interest
republicae ut sit finis litium, which
means that it is in the interest of the
litigant that the litigation is finished
at the earliest. But here we are mak-
ing a provision saying that a litiga-
tion cannot be finished for some more
years. Even the execution has been
allowed within a year, two years or
three years. Then there is the end
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of it and that is the end of the litiga-
tion. It may take a man 12 years to
finish a suit. It may take another 12
years for him to carry on the execu-
tion. For another 12 years the debtor
would be made to suffer.

Then there is another thing which
requires a very urgent application of
the mind of the Government. Why
should the Government take this
advantage? The Government which
is mighty, the Government which has
got all the resources at hand, the
Government which is well advised,
the Government which has got a
machinery to get advice, the Govern-
ment which has got a machinery to
recover its dues, should not take it
into its head that where all other
litigations will be barred by one year,
two years or three years, litigation by
and on behalf of the Government
wi'l continue for a period of 30 years.
Why is there this protection to the
Government for 30 years? What
justification is there to differentiate
between cne person and another?
Why this law of an unusual type to
give protection to the Government?
An ordinary litigant is denied the
right to file a suit for the recovery of
an amount due on a promissory note
after three years. Under the fatal
accidents clause the period of limita-
tion is twe years; for some torts pro-
bably it is one year. Here we have
been told that Government can sue
for thirty years. Why this thirty
years business? On the contrary, my
own submission would be that, so far
as Government is concerned, the
period of limitation must run against
the Government in the same manner
as it runs against an ordinary litigant,
an ordinary citizen. Nay, something
more must be there. There must be a
provision in the law itself that limita-
tion shall not be pleaded as a bar to
a suit by a cienzen against the Gov-
ernment. Government must be pre-
cluded from pleading limitation. Sec-
tion 3 of our Act must be amended
suitably so that this provision of law
shall not apply to the State. We have
Eot a peculiar law. It says:
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“Subject to the provisions con-
tained in sections 4 to 24 (inclu-
sive), every suit instituted, appeal
preferred, and application made
after the prescribed period shall
be dismissed, although limitation
has not been set up as a defence.”

I remember, Justice McCardie once
said 1o the Attorney-General in
England: ‘Is Government going to
take the dishonest plea of limitation?"
The Attorney-General kept quiet and
did not press it. Therefore, so far as
Government is concerned, there shou'd
not be any plea of limitation. If there
is suit by a citizen for the recovery
of dues from Government and if the
Government is satisfied that it is real
debt, then the Government must make
an effort to pay it off. It should not
plead limitation in such cases.

I know many cases where cases
against the Government involving
lakhs and lakhs of rupees are thrown
out because of limitation or other
highly technical grounds. Govern-
ment advocates, if they are geniuses
even if they are nol geniuses, they
lecarn these tricks all right—they
always plead that notice under a par-
ticular section is not delivered, or the
delivery is not proper, or the suit is.
barred by limitation. All sorts of
technical pleas are taken. Why?
Because Government wanis to save
money. When Government is taxing
the people, when Government is get-
ting benefits out of the citizen, it
sheuld not take this plea of limitation.
against its own citizen. Now a citizen
who is handicapped, who has not got
the money even to purchase court fee
stamps, who cannot go to an ordinary
advocate for getting some proper
advice, who cannot spend money to.
engage a good counsel, when he goes
through all these formalities finds-
himself handicapped in this respect.

because the suit is barred by limita--
tion.

Why should the Government be-
treated differently in matters of liti-
gation from its citizens? Since the’
period of limitation against the-
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.citizen will now be extended for a
period of thirty years, why not make
it thirty years against the Govern-
ment also? Let it be both ways. If you
want to sue for thirty years, let the
citizens also be permitted to sue you
for those thirty years. 1 am sorry, I
used the word “you”. 1 meant the
Minister. I say that this sort of dis-
crimination in favour of the Govern=-
ment in these days of democracy
sounds il],

16 hrs.

Then, personally I would have sug-
gested that in this law of limitation a
salutary provision ought to be made.
Just as section 48 of the Criminal
Procedure Code has been amended by
virtue of this law, an amendment to
the Civil Procedure Code ought to
have been made where an appeal in
forma pauperis is to be filed. When an
appeal in forma pauperis is filed in
the High Courts, the High Court
Judges bound by the law rup to the
rescue of Government in realising the
court fees. They Jook to it whether
a particular point of law iz involved
or not and unless a point of law is
involved they do not look into the
facts with the pet result that the
leave to appeal in formg pauperis  is
generally refused. I would say that
it would have been a salutary thing to
embody in this law of limitation this
proposition, namely, that that parti-
cular provision of the Civil Procedure
Code shall be taken out and al]
appeals shall also be treated at par as
if they are appeals which are filed
under the provisions of Order 41, It
is no use giving a little limitation
time and saying that if an appeal in
forma peuperis is rejected, that par-
ticular period of time will be counted
and will be given credit of. ~Where-
from will the man get the money to
file the suit? It is nothing; it is just
an eyewash. I will, therefore, sub-
mit that when this provision in sec-
tion 48 of the Criminal Procedure
Code could e amended by the pre-
gent Bill, we could have gone a little
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turther in amending the law of ap-

peal in forma pauperis,

With these remarks I say that I am
not very happy over this Bill. How-
ever, since the criticism offerred by
the Opposition fallg always on deaf
ears, I do not want to raise my voice
very much; yet, I hope that the hon.
Ministers will take lesson from this
and will not always turn deaf ears to
the requests coming from the Oppo-
sition.

1603 hrs.

Shri K. L, More (Hatakanangle):
Mr. Chairman, Sir, I am here to sup-
port this measure. This measure has
come before this august House after a
great deal of thought and delibera-
tion. So, in my opinion there is no
lacuna left in  the present measure,
After the hon. Deputy Minister has
very lucidly placed before this House
all the points I do not think that I
have anything to add, but I will say
a few things because I was a member
of the Joint Committee.

As the hon. Deputy Law Minister
has stated, the recommendations ot
the Law Commission were three, The
first recommendation of the Law
Commission was that the articles
should be classified according to the
subject matter; the second recom-
mendation wag with regard to the
period of limitation and that it
should be according to the nature of
the suit and the third recommenda-
tion was regarding the accrual of the
cause of action.

Now, as regards the first one, that
is, classification according to the sub-
ject matter, that has been accepted
by the Joint Committee. Ag regards
the second one also, that has been
recommended. But as regards the
third one, it has not been accepted.
On the whole, we have given a very
careful thought to this measure and
the present measure emerges out of
careful deliberations,
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Another thing that I want to say is
this. Great care hag been taken to
see that no honest citizen is denied
justice and clause 29 has been drafted
accordingly.

As regards clause 4, there was gome
doubt expressed about the word
‘closed' and accordingly an Explana-
tion has been embodied in the Bill

As regards clause 6 also, the right
wag denied to the minor. But the
Committee has recognised that right.

Now, I do not wish to go into the
other clauses that have been amend-
ed, but I want to say something about
the observation made by my hon.
friend who preceded me, Mr. Trivedi.
He observed that the laws of the
country should be applicable to all
the territories. Unfortunately, that
lacuna is there, but to some extent
that has been covered by item 112 of
the Schedule of the Bill which says:

“Any suit (except a suit before
the Supreme Court in the exer-
cise of its original jurisdiction)
‘by or on behalt of the Central
Government or any State Gov-
ernment, including the Govern-
ment of the State of Jammu and
Kashmir”,

This shows that the Government do
realise the position.

Lastly, I may say that there is a
reflection of the liberal views of this
august House on this measure and we
find that there is an attempt to in-
crease the period of limitation. With
regard to the death sentence also, pre-
viously it was T days and now it has
been increased to 30 days. Due to
there being appeals to the Supreme
Court, the period has been increased.

So, we find that the Joint Com-
mittee and the Ministry of law, espe-
cially  the Deputy Minister of Law,
have paid great care in amending this
Bill and have put in great labour in
this direction, T feel it my duty to
pay a  ftribute to the Deputy Law
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Minister and also the Memberg of the
Joint Committee. With these words,
I commend the Bill, as amended.

Shri Gauri Shankar Kakkar (Fateh-
pur): Mr. Chairman, Sir, the Indian
Limitation Act is a very old Act.
When we are to make certain changes
or amendments, I think the Law
Commission’s Report should not be
taken as the only basis or criterion.
But other things also should be taken
into consideration while making
amendments in the old Act. Here, I
would like to point out one thing. In
various States, there is a tendency to
increase the court fee. Just to cite
the example of UP, at present, the
court fee has been doubled as com-
pared with what it was previously,
say, two or three years back. There
has been a regular enhancement of
the court fee. Justice is thus getting
expensive every day, and so, that
thing is also to be scrutinised minute-
ly from the point of view of whether
the poor man will be able to get petty
resources to have a resort to the law
court and get justice done in  his
favour.

Then, there are different social en-
vironments prevalent in different
States. So, when the provisions of
the law  of limitation are to be
amended, we have also to take into
consideration the poverty of the peo-
ple and the other rfocial environments
that are prevalent.

I have gone through the Joint Com-
mnittee’s Report and also the dissent-
ing note appended to it by my hon.
friend Shri Bade as also the original
Bill which was introduced in  the
Rajya Sabha, and T would like to
make a few observations in this cona
nection. Ag my hon. friend the De-
puty Law Minister has stated, certain
recommendations of the Law Com-
mission were implemented, while cer-
tain others were not. I would like
to point out here that those recom-
mendations of the Law Commission
which give harassment or trouble to
the poorer classes are being enforced.
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Especially, I shouldd like to refer to
sections 19 and 20 of the old Limita-
tion act.

Sections 19 and 20 of the old Act
deal with the acknowledgment in case
of part-payment of the debt or the
interest. The moment part-payment
of debt or interest is made, the limita-
tion is extended again and a fresh
lease is given to limitation, These
sections were previously gpplicable in
the case of execution proceedings as
well. The judgment-debtor, if he wag
making part-payment of the decretal
amount was getting the benefit of the
extension or enhancement of the
limitation period. The Law Commis-
sion is of the view that sections 19
and 20 apply to execution applica-
tions also, and as has been made clear
in the explanation to these sections,
they have stated:

“We recommend the deletion of
articles 182 and 183 and the subs-
titution of the provision of sec-
tion 48 of the Civil Procedure
Code; and it is our intention that
the time-limit of twelve years
laid down by that section should
be absolute; subject to the
exception therein, we are of the
view that there should be no
scope for extension of t{ime on
acknowledgment and  part-pay-
ment in respect of execution
applications. Sections 19 and 20
should be amended suitably.”.

My submission ig that this would
cause hardship to the poor judgment-
debtor. In the rural areas, when the
decree is passed, the judgment-debt.
ors against whom the decree is passed
are normally poor people, and they
cannot afford to pay the entire de-
cretal amount in a lump sum. So, the
provision in section 19 of the old Act
was that in case of part-payment of
the decretal amount, the privilege of
extension of the limitation period was
enjoyed by the poor judgment-debtor
belonging to the rural areas. I would
plead for the deletion of execution
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proceeding from sectiong 19 and 20.
Actually, it snatches away a  very

va'able right which previously the
village folk or the judgment debtors
weoie enjoying. As the present posi-
tion is, howsoever congenial the atti-
tude or compromise or understanding
between the decree holder and the
judgement debtor might be, they
cannot possibly extend the period of
12 years and even with mutual
consent, it would not be possible with
the present provision to extend that
period for the enforcement of the
realisation of the decretal amount.
If there is any recommendation of
the Law Coramission which is caus-
ing hardship to a section of people
who belong to the rural area or who
really cannot afford to pay in a lump
sum, it could very easily have been
ignored and by amending the Limita-
tion Act we should have seen that
relief is given to those who really
deserve it, those who are at the
mercy of those who are capitalists
who have suffient means with them.
Of course, I know that no amendment

has been tabled. But this is a wvery
important and salient feature which
I am pointing out,

Shri Bade: I have tabled an
amendment.

Shri Gauri Shankar Kakkar: Then

I stand to support that amendment in
this respect. I would agree with the
dissenting note of Shri Bade. I would
once again appeal to the hon. Minis-
ter to make this provision to give
sufficient relief to those who are real-

ly very poor. The judgment debtor
cannol pay the entire sum in one
instalment.

Coming to the other clauses and

articles, an attempt has been made by
the Joint Committee to give certain
extension in the case of certain suits.
That is praiseworthy. Stil] even with
the present provisions, articles and
clauses, it is not giving sufficient re-
lief to those litigants who have no
resources at their command and who



521 Limitation Bill

aclually need to collect them. There
are numerous cases in rural areas al-
most all over the country where peo-
ple are not able to have resources,
howsoever petty, at their beck and
call at a time unless the harvest
period approaches. That should also
be kept in mind. In the case of these
persons, the limitation period should
be enhanced so that they may be able
to have speedy justice and they may
be able to have their grievances red-
ressed in law courts,

As has been pointed out by hon.
Members, with the enhancementy of
the court fee, with the present huge
expenses being incurred in  higher
courts especially in the Supreme
Court how far is it possible for the
poor man io gel justice? It can very
safely be said that it ig not
only a case of justice being delayed
but justice denied. I would say that
justice is not at all got by a huge
number of persons who cannot afford
to go to the High Court or the Sup-
reme Court. Simply because  they
have got no means of resources, they
are unable to get justice in their
favour.

1 am glad that in the case of torts,
the time has been extended, and that
in the case of murder appeals the time
has been extended from 30 to 60 days,
but I find that all the declaratory
suits, according to the recommendation
of the Law Commission, have been
taken together and the same period of
limitation has been prescribed. Here
I agree with the dissenting note of my
friend Shri Bade, and I would appeal
to the hon. Minister to look into one
category at least, the case of adoption
according to Hindu law. If there 1s a
declaratory suit for cancellation of an
adoption or relating to an adoption,
and if the same period of limitation is
fixed for a case of this nature, it
would mean g great hardship, becaus::
ordinarily when the deeds are regis-
tered, they are not known, and when
the information is actually got, the
party has to collect resources in order
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to file a declaratory suit because it is
a huge amount. So, there should be
some distinction between suits where
adoption and such matters are the
subject matter of the suit and other
declaratory suits, They should not be
on the same footing.

With these remarks I would once
again appeal to the Law Minister to
accept the amendment in respect of
clause 19 which I have guggested in
order to give relief to the poor judg-
ment debtor,

=t ¥y Fufg wgEw, ¥ w
SAIlE FHET &7 AL 97 | T FN
#1 gfama & o zo fAfedm fasr &
gifas@ 4 39 o€ # wueT w9 fear
g ¢ 3o wiftsw 9w &7 Owr
fedifer A faar 2

A ¥ famaa: aufafeT fafaa
@ # S ufeww qsr g AR
ot & oA faw ¥ mfzsw q3%
2 ag ¥ A wre fewdz # 93w oW
T} | FY et & ag | ogEr @
ar fafew 1 ot T 93¢ & 97 934
IEH g T g 4g FF TN qFAT
ag ArfeFer 3% away sy | s fw
¥ oo Az orw fewdiz & o #wET
# fasr ¥ q3¢ mfesw § wwsde IEar
g | afafen 5z #1 mfeda qs3
™ IR L ——

“For the execution of g decree
or order of any Civil Court not
provided for by article 183 or by
section 48 of the Code of Civil Pro-
cedure, 1908.

Three years; or where a certifi-
ed copy of the decree or order has
been registered, six years,

1. The date of the decree or
order, Or ....
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4. (where the decree has been
amended) the date of amendment,
°r1|

# fa=r & wfessr 938 # =@ g
f 7z W e fod T —
“or where the decree has been

amended the date of the amend-
ment.”

ag we faw & wifedsr 938 W
T2 | 9§ e e fo
TAT 2 | W9 IA WeAl & T @A ¥ &d7
g ? S FTIEETE A FEA FT
ST gm@ g ¢ o1 1 HFW
gEar g maA T i@ 2 fF § M OX
Fifa" IR qT= THH ST A FL TFT
g A A faw & wfass & @A
g153T 14 21 94 A1 T8 AT =W
fekt &t wiig F91 # @7 gu At
#F @9 T 7T /T =L 7ifg A
FEF TIA T T BIOAT FGT | AAT
% a1 g 4g g fs o3 1A wae
T @ITEY, WHRIA e Hifg FT I8 |H
THH AST T8 AL O E AT AT K A9
99 THeS E1 FL HIEHICT F1 GHAT §
f& a¥t =1 g7 ag7 &= @,
qIer 3z O W Iq+ @d, a9 T
TFE Afs T=0 7 11 § g TT F@
g f¥ 5= Ao o gmrF@ A
AT a1 & 917 | 35+ {90 09 T@r
fearsmg 17 FZ7F 97 F 1 WX
FeymTES 217 & Rt w1 agea faq
aTA( E fraa Argwe &1 A7 10 A
& YT FTEAETT FT A FTHGAE A
ar #faw 7 g% a6 e 74Y frar
g 1 & Fama 7 2qqT e 7 91 ey
g7 g famr 4 -

“There is, therefore, no need
for a provision compelling the
decree holder to keep the decree
alive by making an application

every three years. There exists a
provision already in section 48 of

the Civil Procedure Code that a
decree ceases to be enforceable
after a period of 12 years. In
England also the time fixed for
enforcing a judgment is 12 years.
Either the decree holder succeeds
in realising his decree within this
period or he fails and there
should be no provision enabling
the execution of a decree after
that period. To this provision an
exception will have to be made to
effect that the court may order
the execution of a decree upon
an application presented after the
expiration of the period of 12
years, where the  judgment
debtor has, by fraud or force pre=
vented the execution of the decree
at some time within the twelve
years immediately preceding the
date of the application. Section
48 of the Civil Procedure Code
may be deleted and its provisions
may be incorporated in this Act.”

WF AT T T 7 AR

MATFZ A & =

“We are of opinion that some
effective, nay even drastic pro-
vision is necessary to discourage,
if not altogether stop the large
scale evasion of the execution of
decrees by judgement debtors,
The decree of a court is meant to
be obeyed and should be obeyed if
courts are to command the neces-
sary respect and confidence of the
public. From the point of view
of the decree  holder there s
nothing so distressing as an infruc-
tuous execution application and it
has been truly said that his
troubles begin only after the
decree.”

THF 99 F WO ATHL Fgd & ——

“We consider that the most
effective way of instilling a healthy
fear in the minds of dishonest
judgment debtors would be to en-
able the Court to adjudicate hinme
an insolvent if he does not pay ihe
decretal amount after notice by
the decree holder...."”



525 Limitation Bill SRAVANA 23, 1885 (SAKA) Limitation Bill 526-

Y THFT waad 48 ¢ {7 39 9
a1 #fae= & fammr @@e ¥ oar
w gt afew S owew g
arfze f& T9T 8w & @@ foo,
anmmgﬁnla‘qﬁ TET &
qfcfeafy #ar & 7 agt & sfaanfaar
Fr gfefeafa #ar & 59 1906 947
o Ag &1 FaEe agdi @ aTd @
FAFT A @ AW qeav g | FafAn
IR TETR TE £ | ATHATAF
7z frame e & qrea A g £
gafaas arag & f& goe agr &%
feentaee stz ded A8 @A & )
a9 IEF 9 GEv 24 #v ofcfeafa e
gt ¢, famgw sma@ g I & @
femarez g1 q@ET @ Wraw feA
R g § W A af
T wFTe 71 %W faw #, & w4 g
qr omfasA A8 @ S @ e
I THAFA W oA gU FIEAETd A
T FAM? FF AT A A T gL
# 39 v et wmaett, Al agEe
T WYT IEFT HHA, @ "7 75T
& wifs m@ Awwm w0 WO
9gH @ ey 74 A ar St g
FAF 7T WY 779 a3z @ wewd
AT ATE G A ARG T R | EA
AR IR #ife & Aww & JET |
HIS JEHT WX FEAFTC F A9 0F
T WTT | FTEAFE auEA & fF
T8 EATL |, a9 § AT ag AT
FA & A EEEIC Mt IART ATH
SLECIEAE C i g R
A g A W @ m
W F S | e W #oara
T T A A TE T AT )
WA g T owrw fargEs s
W PRI F A g@ A FA
# wfed @ faar mw @t T
T g T g oA d

g9 d3g &1 WifadT @ KT FTEEEA
F a7F ar wfwmw F TavaE & oo
ag ST 1 41T Fg 24 ¢ 5 feoie
e STH & @ AT F W owmAr
afer | afea gaTT R ETAT AE 1
agt W feontaee g o & @1 TET
F AT AVET G FT F & | FrEA-
FTEH T T g R g w9 &
T T | UF THFA FT @ g
wgT &1 6T 39% a= & 1 AT &
AE T ¥ | A AT oG IE &
FI@ & AT FAT TEAT &) qE wA
# wft FET T e oA 3 #E
¥ TTATS I AT T FIL a9 @l
w7 g fF az g wod s g
FEA AN FTAATE | CF I IR
TET B T | TEE A% H RE M
T FFT & faw 3% du1 =0fgw |
TwHTE T & fau F#E 6
RFH & 759 § | 99X UFIHE
FOAT 2 Y oAl 9T AgT B UF wq
F FIF G AT 47 I AT 88 WA
& e ad § | wFEd # T
Fitg #1 @=9i  9g9 & "faw 9T AW
®T Mt @@ mar 3 W& fF oww
a9 #t ;faF grag foq ax feq a7
¥ gaa< £ g a1 @Y & 5 faamt
# fau merer | 1A & Wi WAl
TAT FIA F ATLH UF FFAd AIUEL
&gy —

“star gt &, fawr g1 3w 2R &R
B OHT a9 W & T "FEn 7 17

sff #12 ¥ oy o, THT & T
THFT F24 AR Affar @ed @@
FTEAFTL FT T 141 93 a1 § AT
Fgr a1 & fF gwEr s@r av e
arfew | waTEa # g T qwar,
¥ g7 Faw q< fama &1 qar @ 747
gz & fF 97 a% Swet fear @@ 7 &
HAT T T TqHT A9 W4 7 g 7= 7%
THFT T F AT 4 | AT I
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Et & fag w8 & 1 gwR e
feam & o SEsr aT% ¥ S &
fag mavg A g wfg 1 ww wfex
R f& mg sy for @ & fag
fram #1 g7 d=m, ot afz &
FRIEET FCT AT g ey ag f& ™
FT O FFL TATEN & | A THE (A0
Y §|T TTF AT & 1 AE g9 gA9H
A& AFw 7 W1 AT ¢ WAy
SHFT [FEAT FIAT 94 AT AR
T TFEHT AT AL AT |

gafag & srear? fr fawr & wisa
wifes (38Q@ dmr &4 gemar g
srE far ary | ot g AT o T
qEHT &1 T &1 A T wET FEee
Wt Fga § fF T T 1 T arfae
Fear wifgr FAr fF 0 afwfenw
uaz W WfeRT (3 § S ST
g Wifaea @A Tifzy | fF a7 a5 az
FHTHZ 1 AT § W GFT EMI £
at fex sgs1 mwr g faeeir
FER ATE & goa fag & 0=
7 L8 "R 30 H oY AT FX faar
i@ a 7 a1 Ffamm & foE
F asr 33 9 qawTs 4§ A femrd —
The question whether any ack-
nowledgment made after g transfer
would bind a transferee has been
considered by several High Courts
and there have been conflicting de-
-cisions..,, As it?i.s our intention
that the time limit of 12 years laid
down by that Section ghould be
absolute subject to the excep-
‘tion therein, we are of the view
that there should be no scope for
extension of time by acknowledg-
ments and part payments, in
respect of execution applications.”

afz ag g Tz dar &, @ IOH
“feg wm g w8 q5dt & 1§ TmEe
7 ot & TR g & ofFag
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UF §AGAL #22 g, UF  FEqUUEFTA
ey g, $Wie @izl aF wreadrdd &
T 2, giF 3% (o 755 &
AT 7 T FEHF AT A9 T E,
FFm st F% 7 foor @ F
ferg smaaTea faar @, @t fee agaTe
A W 7 fe o fr a3 A
FIAFR FT @7, wEAHE W T30
#ifs &t f=mw w31 79 ag 71 91fa-
aq AEiEnT arfgm g T o§vEw #
¥ o wigHz ¢ o fE & o @
dz @t 21 & wEAn g 5 wmma gEwl
wfIFTT £ FT | afz e 3 AT
AT A § IART ERC FEA A
Fg wafa 21, 71 aET A qHSHE
AT A AR F IARI AL FH AT
% oz fadm w71 W g f& a®
gftzwror F321 & arad 7 w1 TAr Y
TAFEATAr & W IR T O A
a7 | wife ¥ 94 & mvan, @1 4A Far
mar fF gar @ & AFAT @, T A
s fedz 2 g% & 1| wfAm &9 9
o fediz faar o

zoF arz #9 w99 A o fede
T FEE

“By keeping the above point in
view, I think the article Nos. 56
and 57 represent existing articles
92 and 118 and article 58 com=-
bines existing articles 93, 119 and
129, All these articleg relate to
suits for declaration in respect
of different maters, As they re-
late to suits for declaration for

different matters the limitation for
such sguits should be different.”

Iq F A7 FHET ¥ fAwi w71
forr P mr & 1 & awmn g fF &
Fafra & ag Ffeedior oo § 4 )
FHA F T A GO Y FH AT
T @ W F1 3@ grm, afew g
g ¢ fa aorme et # affeafa wmr
e gn fram A g & 1 9
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# faeeft & WAl A S g, A1 AT AT
afcfeafa N @ &7 d@T wAw g
tfrsm ¥ amar SR A AT go |
ars % faar ww & 1 Ard F o e
@l & W & faw an 4@ g
afz & &t 9= & Wt 9 & | @« M
9T ATAT FT 9FAT & | AGT ¥ AWM
&1 qFAT TE WAT & | FAATHE SATHH
& 7% 4 Q1&g 97 91 g5 forEm gar &
f gm #F A9 AT 2] AT T KA
7, IAET T AL GEW OAE | W HE
af\r 9@ & I EEEENOE,
A9 7 AWEA & | TR wiofea w7
= fag gu 2w & 71 s & wfaes
A SR as A E ! W AT W
ag F1 aeas g & a1 wiew #
fawifer & s oA fear mn @,
# Fear W g & amw #1 8f =
ATH TG W AT AMGY | AT FHEAA
7 At vk IO A Fa F D,
ATl A STAE F FE WIIAT IAHT GG,
A %% i 399 a9 Avay F v &,
T e foqd @ @, afew gwwn
g =ifge fe 3w a1 o
#79 ¥ fau fegrgeam # a1 afefeafaar
At oar A8

g1 A% fereew ¥ ge@ @
argy g, 79 & fau o @ fafadaw
g & v AW Ay | PN
Gt # a9 g & | U Al
F ox (verfiee aw) g &, fowdn
T FEd 7 1 9g Fa ferama w3
2 | T WO ot @ @ IEET
g ot Are Y g @ i e faaw
g g & a1 7Y I fav g ad 7 fafa-
zm@?ﬁmﬁmgﬁaﬁﬁﬁqﬁﬁﬂ@
i’ﬁng | T4 & dE IART AWTH
gar d fE q@ 7 Fww a9,
*ﬂﬁ?i v gl T | T awg
TRTEA § FEqeEE gy § | W 9T
* fife g #1 ERAfAE R
785 (Ai) LSD—8.

% fao | 3am &= qargR FUA & fau
aifry & § 1 7@ g A wifaaw
N g Tifgd Afew ag wrfawr o=
A g T R

M AL § WIHE HWIH HIEATHH
03 forw & T e mr ¢ R 4fe
a1 w9 4 #gr fF @ s
wfg, wfrg g #< faar 3—
TEAETE T, wqid aET {6,
afed gua w faay | oaT A& g
aifed ¥ AR ¥ W AR A
Fg @t g ok oftfeefon
#; | 2 7 mEw F  wEE
T & 7 F qR oW, e IR
™ ATE 3G oft e W frmm @
fF g7 T & 97 7+ A § @i
I8 F AW F 3T IE W SATET WA
¢ o gw ag TEA ® AT @y §
md fefifere o w1 gmA A E
A® e Uz fewimw & faw
g aq @ feeme g1 afes feldam
1< f7 emew, fagataa w1 vamm,
ferriem ®C AveA wifr @
¥ gea W e g € 1 @

fewtae Fo Tifeu 91 ArEwgFaTET
g a9 a1 9 a9 g afgw | =
fomr & :

“In cases of pledge and pawn the
period of limitation ghould be 6
years as transaction always takes
place in villages and the poor cul-
tivators cannot redeem pledged
ornaments within a short time.”

AR qE0 §9 9T F o g
g . = =, fifegw =37 " @z o
oTAES q1 () 9Ae wfeE 9T oOr
A feRnfedl o Frme ®) At
7@t frear @ | woww wEiAEE @
fﬁh#ﬁwﬁﬁ%m
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freft @3 & fav &% & 7w
NN FTA A FH § FF o7 a1 Zar &
f& Frase 1 1 famar & 1 ag
gfaurgare G W Ao AeiREw
AT & | T THFR IqF T H F
grer a1 &% q9TC AT &

o Al 1 aww I AW AR
far’mm & 1 &1 &fw 7 o g9
qr38 WIS 41 &1 & | I FA9
g F T g & Fun fewae
AT &, 41 T80 T@AT 1My, W AR #
=T T w7 feg £ 1 wedta
A9 7@ & 2 e Fa e o
fifgz ¥9 g afgn, 9 fF 7= &
fafaZam wgz s, &= @ & o= A
ag ¥ fas 31 Az 3@ =79 =
2 | afz oma 3aH oFEm afdEaa
FAT &, A1 AT T HIGF 7097 @0
2 A |

o W OER are W # FTHIETE
F ¥ fau da= g A< afs wrawawar
@, @1 7 a1 fafrex arzg & femm
w44 & (g qa § o afwa & 9@
for o w8 f5 mifes 93¢ &1
FIAAT MR | HAL A3 AA qge,
At ZATL FAFI 9L g a3t fagfa
o1 dTiM ) #RE g § oFERgue
qUEA /9 &1 AT, TEAHEA A Fiwar
& I | WA &1 Wt & fa amEt
& qre § wer Sfawe oo w79 F §
I q fefamt & | 39 9% 2 @
Fiaar ovdt & | ZH qWT IR AT
o El F o9 ¥ IT W W
a1y ¥ o agE 1 w27 § R afz
az T wwwm, @ ma §F oA ww
M | a7 qigw ot wmar § fr 3w
¢, W9 Ty AT w2 &Y, A W g
7, 3fFa $9 7 $9 ¥z 3T Iifaq
9z WX, 99, TRE, 4, AUerw o0l
VAT g w F1 F Jrwe gfewrd
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F fear smar § | @z qfdfenfa agwr
F fau wet @t ¥ 1 77 W o
TR & faq dure war &, wfew
R ¥ A faegwr @ #1 faar §
W} T w1 99 & A faepe
T2 77 a7 & A #1 & 319 T o
g

a1 fafrex srga ¥4 fglr =t
Tl aawa g9 1 ¥ gAwy fufaw ¥
auwT # doTC § 1 wfewr q3% #
T W &1 gifae+ g1 Jifu |
“where the decree has been amen-
ded from the date of the amendment
the time will begin”

AT 99, 1 g1 T aqr
= A G Fawg A X WA F
T T E |

ATd wifemmde & foax
FIEAFTL AraT &, 38 Wit & 7t qwwar
goww e 7 oaam ) @A
¥ e g, v owEe seiwde fem
A | 9l WL AT AHEHE W7
FTq, @ e & g F7ar g fE
g w1 foar STy /i A g Ag
faar smam & a1 wEw | Wt W@
A 3H IART AT FA F fAQ qq¢
g1

Dr. L. M, Singhvi (Jodhpur): Mr.

Deputy-Speaker, Sir. I thank you for
the opportunity you have afforded to
me for offering a few remarks on the
Limitation Bill which is before us. 1
fell that in spite of certain criticism
of this Bill, it is essentially a step
forward in the process of rationali-
sation of our statute book. It is no
doubt true that the rationali-
sation of the Limitation Act was over-
due. Our limitation regulations came
to be jn existence under the East
India Company, as it then was, and
ultimately there was a Bill, quite com-
prehensive to start with, in 1859. It

was in 1908 that the present Act was
enacted, and we are now endeavour-
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ing, after some 55 years of the Limi-
tation Act, to revise it, to recast it. It
must also be borne in mind that the
Limitation Bill, gs it is before us, does
not seek to revolutionise any essen-
tial concepts underlying the law of
limitation. All that it does is, in pur-
suance of the recommendations made
by the Law Commission, to rationalise
the structure of the law of limitation
and to bring it in tune with modern
conditions, both of litigation and of
life as a whole.

In tiial sense essentially speak-
ing, this is a Bill which must be wel-
comed by all of us and the profession
would certainly owe a debt of grati-
tude to the povernment for pursuing
this reform measure, this rationalisa-
tion measure with all care and speed.
This Bill comes to ug after it has been
distilled and it has percolated through
various agencies. It was considered
by the Law Commission, which has
made various recommendations.

Shri Kashi Ram Gupta (Alwar): Is
it watered down also?

Dr. L. M. Singhvi: Well, it is a
figure of speech. Distillation is cer-
tainly different from dilution,

After the Law Commission made its
recommendations, they were screened
by the Select Committe and the Rajya
Sabh also discussed it in very consi-
derable detail. Therefore, it is quite
appropriate for us not to be too con-
cerned, not to be too worried about
the formate or substance of the Bill;
it need not, I can assure the House,
raise any grave anxieties, as hag been
voiced by some hon. Members.

It is nevertheless true that perhaps
the urabnisation of litigation, which is
a predominant feature of law and li-
tigation in our country, has prevailed
with the Law Commission as well as
with the Government in giving the
Bill its present form. It is almost a
compelling feature of the present day
litigation jn India that it is conducted
In urban circumstances. So, this Bill
s conceived and framed in more
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or les urban circumstances. It is,
nevertheles, true that litigation has
also to take into account the circum-
stances of life from which it arises.
Therefore, what my hon, friend, Shri
Bade and my hon. friend Shri Kak-
kar had to say in respect of certain
provisions of the Bill which may
cause hardship to the judgment deb-
tor, or more to the rural population
in general, has to be considered.

The whole thing is that if we give
too much weight to that, we can never
proceed to rationalise the statute
bhook asz it exists. That js why per-
haps on the whole the measure of re-
form and change contemplated by
the Bill are to be welcomed and it is
to be hoped that in due course we will
adjust ourselves tp this more uniform
pattern of the law of limitation.

I have. however. some doubts more
as a professional lawyer thap as a
representative of the people in res-
pect of the wording of the Bill as it
stands before us and the underlying
legal concepts. I should draw atten-
tion in particular to clauses 6 and 11
in this respect. Clause 6 is in respect
of legal disability and the explana-
tion appended to clause 6 says:—

“For the purposes of this sec-
tion, ‘minor’ includes g child in
the womb."”

Now, this is an entirely unnecessary
explanation, to say the least. It may
caLse some difficulty, I feel We have
to distinguish between the right to
sue and the basis for bringing about a
suit. A right may exist; yel, a re-
medy may not. Therefore even if
there i no remedy, even if a child
is not born, he has no right to insti-
tute a suit. The right accrues and
arises, though retrospectively, only on
the birth of the child. 'Therefore,
while an idiot or a lunatic could ins-
titute a suit that is to say, a friend of
a lunatic or an idiot could institute
a suit, a child who is still in the
womb could not, though ultimately a
right may arise after the birth of this
child who is within the womb for
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bringing about an action, Therefore 1
feel that the explanation appended
to clause 6 is certainly not necessary
or warranted. The notiop that Hindu
Law enforceg in respect of conferring
certain rights on a child i the womb
is not in any way affected or fortified
by this explanation and I, therefore,
think that it is actually legally
speaking anomalous.

I would draw the attention of the
House also to clause 11. Clause 11,
sub-clause (2) says;

“No rule of limitation in force
in the State of Jammu and
Kashmir or in a foreign country
shall be g defence to a suit insti-
tuted in the said territories on a
contract entered into in that State
or in a foreign country unless—

(a) the rule has extinguished
the contract;”

This also is legally speaking quite
anomalous. [ am sure, the Law Min-
istry and the hon. Deputy Law Minis-
ter who is piloting this Bil] are not
unaware of the anomaly underlying
this particular explanation. A rule
cannot extinguish a right that may
arise. The remedy may not be avail-
able, but that is an entirely different
matter. I think that these things are
in a sense fundamental because they
reflect the conceptual thinking and
when conceptual thinking is inade-
quate or is not sufficiently backed
and scrutinised, it may sometimes en-
sue in conceptual miscarriages and
misdescriptions.

We have also to remember that
somewhat shorter durations have
been provided in the proposed enact-
ment. These shorter durations may
ultimately, as in the case of a guit for
declaration which hag already been
pointed out, have the effect of reduc-
ing the litigation to a certain extent
and certainly of suppressing possible
frauds. But the other side of the coin
cannot be ignored. In this country,
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everything moves in a very slow way.
In our country the Government is
certainly not immune from the alle-
gation of being slow. That being g0,
we have to take into account the fact
that life being what it js in our
country, awareness being what it is
in our country, legal advice and its
availability being what it is in our
country, we cannot in justice and
fairness shorten the durations of
limitation. In gome cases, as it has
been pointed out by some of my
friends who precedeq me, this may
actually cause very great hardships.
The large masses of the people in this
country are illiterate. There is no
legal advice easily available to them.
In their cases, whenever they are
affected, it is quite likely that the
rights get debarred by limitation
because you provide for a relatively
shorter duration.

16.51 hrs.
|Mr, SPeaker in the Chair]

This has to be considered azs a general
matter, not only in the case of adop-
tion or some such gpecific provisions.
Let me hope that we would acquire
some experience ip the matter and
perhaps the Government would be
open-minded enough to consider the
possibility of keeping a close watch
on the impact of these provisions, of
making a sort of gocialogical investi-
gation of the consequences of these
provisions of limitation and how they
affect the illiterate and uninformed
people in the country. If they find
that their rights tend to be exploited
by shorter duration, I am sure the
Government wil] consider restoring
the earlier limitation provided in the
present Act.

I should like to finish by quoting a
piece from a celebrated authority
about the purpose of the laws of
limitation. Story in his book Conflict
of Laws says:

“Statutes of limitation are
statutes of repose, to quiet title to
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suppresg frauds and to supply the
deficiency of proofs arising from
the ambiguity and obscurity or
the antiquity of transactions.
They proceed upon the presump-
tion that claims are extinguished
or ought to be held extinguished
whenever they are not litigated
within the prescribedq period.
They quicken diligence by mak-
ing it in some measure equival-
ent to right. They describe litiga-
tion by burying in one common
receptable all the accumulations
of past times lest they should be
immorta], while men are mortal”.

I hope that the purpose of the law
of limitations as described in this
celebrated observation ig not over-

emphasised, because while it is truc
that the law of limitation is to sup-
press frauds, while it is true that the
law of limitation wil]l render pointless
controversies impossible to agitate in
courts of law, it is also true that very
short durations, very  short limita-
tions, may work hardship on the
common and illiterate people of this
country. This has to be studied by a
close and watchful eye and I am sure
the Ministry will not consider its
work completed after this Bill is en-
acted, but that it would keep a close
watch on the impact of these provi-
sions, as indeed it must keep a close
watch on the impact of various enact-
ments which we are putting on the
statute book day in and day out. Once
that is done, I am sure, there is the
assurance that this law which has
been rationalised to a very great ex-
tent, particularly in the systematisa-
tion of the categories of causes of ac-
tion, would e able to satisfy the pur-
pose for which it is meant.

With these words, I conclude. 1
thank you very much for giving me
an opportunity to speak on this Bill.

Shri K, K. Verma (Sultanpur):
Mr. Speaker, Sir, the previoug speak-
er is not agreeable to the addition ot
the explanation to clause 6 on the
ground that a child in the womb
would, of course, be entitled to insti.
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tute a suit after he is born and that it
we add this explanation to clause 6,
it may create some confusion. But I
would submit that the adding of ths
Explanation that the term ‘Minor’ in-
cludes a child in the womb extends
the period of limitation in favour a”
that child. Suppose, for a moment,
that the period of limitation that
would accrue to the child in the
womb may expire while the child is
in the womb, then, the remedy or the
redress that would be available to
him having expired before the child
is born, he would have no remedy at
all. Therefore, I think that it is very
necessary to extend the period of
limitation to that period while that
child is in the womb. So, the addition
of the Explanation to clause 6 is very
necessary, and I dp not think that
there is gny reason to suppose that it
will create any confusion.

st g fey (f7) o wemm
TERT, W I T X 2 ] fF gromrdy
# awx fegeam & framy o womge
TwHW Q FET, THT E AET |
ot At faara w1 #7 r 0 fagar
a7 @ § I I e faw sy
afeT o far & T 3ot & s
Tgx @ fFam sHR & 5eit W=
9T SGT 91, T A9TE AT QAT ar
draar fewm T T w99 WO AT T
Far av | ¥feT w7 7z g fv A
e ¥ ey gifeer & amr S
IqH ITRE WY A 79 §9 A fay
AT |

s®LT T AT Fr 97 fF frome
g Afer o w2 weT famr
@'t{cﬁﬂ%iﬂﬁmaﬁ{o Gto
F GHTT Y AT To AT FRTAT
t a2 wm ¥ oA A oA
Fa g | W AL 9TH FE B A4 R,
z4 fo 3], =1 famr g, & faq am,
TEH 2 TEA AT, FE G 7 FT G
@ omar &, @ & wfiw F o1 @ g o
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[ zorare fag)
o IRl fgema g ¢ ff miFm @
) areer gt & o qw &Y #° @
T g ] 1 AT F9T qew Far
A R Y F G N qed @ o
T ¥ W W e w1y 9, fom
A0 ¥ 39 42 WATT @ 9 [F 259!
g faentt, gER & e FA W
wqTET Aogq F 57 ) ow 2w 9w
qMET AG 6T wd | ZHA AT TTEN
ifeqr &1 A= 2@ 91, IHO FE-
FC 1, fom® & qaw & ™ &
7z & fagy & fas mar @ o oehs
A SareT W g € g 1 9 e
T a% fz 9e€ q1, mw F  afqm,
1 fF BRTY RWTT ®TH WET 91, W
AUTX =1 FT OV W TSN Y
mfeEt T TaTH FET 97 "I IE@
A 9T u% f7 3 ¥ v 9z
fawra Wil 6 ag zard 1€ T
T8 FT qHAT | W A% WY 39 W

AUGUST 14, 1963

Limitation Bill §40

HISATEIOT ¥ | 4T, WG &% A1 /T
Gfeel %7 UF ar¢ q1, 77 TAY WA EY
AT | A3 A AT qHAT gE wPAIG-
Wen ot a7 W a7z & @7 FTE angafy
w fam & qafe® a2 qa1 adt. .

weoN WEIYT . FT HEAT gEE
FH AT T"AT AR 7

it gms fag st & B aEE
TG FGifE pATY Sftaw & "EAT
2

weaw wE1Ra - & wow afqg g
oW A AT AM2AT | AT W
fam @ SAfswm

The Lok Sabha then adjourned till
Eleven of the Clock on Friday, Avgust
16, 1963/Sravana 25, 1885 (Saka).
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[Wednesda~, August 14, 1963|Sravana 23, 1685 ( Sako))
CoLumns WRITTEN ANSWERS TO
Of_}fld.. ANSWERS TO QU]:';- QUESTIONS—contd., COLUMNS
BRs=t U.S.Q. Subject
5.Q. Subject No.
31 Oul pipelines 305—09 120 Detective trainirg 355
12 Commonwealth Scienti- 121 Political suffercrs . -56
fic Conference . 309—12 o ¢ 3555
33 Admission in schools in 122 Admission ¢ Lumumba
Delhi . 312—15 University X . 356-57
34 Oil in Bihar 315—18 123 Retirement age of Delhi
35 National  Discipline teachers - 357
Scheme , 318—23 124 Courcil of Sciertific ird
36 Pakisrapi infiltration 323—33 . Indus‘”‘:n's"“h 357-58
" : i 125 Educational tours of
3; E“IC "ds] i th: bhn.d -+ 33338 Orissa students . 358
3 lrrlnol;cd A.S. examina- 43640 126 €Sun temple’ at Konark. 259
3 _ ] 127 S.C. and S.T. agricul-
39 Political ser-up of Delhi. 340-41 turistsin Orissa ) 359
WRITTEN ANSWERS TO j28  Criminal Procecure Code  359-60
QUESTIONS . 341—410 129 Janta Colleges in Deilu 360
- 130 Central Librarics . 3€0-61
}\;'Q' 131 Allshabad  pie-cxanii-
e. nation coaching "ra-
40 India Office Library 341 ining centre o 361
M . 132 U.G.C. grant 1o Urkal
41 .ovemcnt r?f Lu_al 341-42 University . 361-62
42  Oil exploration in Tran . 342-43 133 Coal supplied te Orissa . 362
43 Artificial rain 343 134 Welfare of S.C. ar¢ S.T.
44 Survey of Basic educmmn 343-44 in Agsam . . 363
415 Emergency powers 34445 135 Grants to Volurtary Ldu-
46 Cyclone in Tripura 145 cational Organisation s. 263
47 Post-Matric Scholarshiys 126 A'fchég]\ Muli- purrmt "
to  backward cla« 364
students . 345-46 137 Phr;)mgraphs of 'In] Ma-
45 Benarasand Al:gurh Uni- _hal . : : : 364
versities s 346 138 Evening Colleges . 365
49 Oilwells . 146-47 139 Oil Refinery ut Cochin . 365-¢6
so Vocational course for 140 Shortfall in tucllnjcm
matriculate students 347-48 education 366-67
st Commonwealth yniver- 141 Scholarships ¢ 8.C. and
sities  conferer.ce in S.T. Students of Andu-
London 348 mans 367
sz History of Frccdnm Sm.' 142 Chinese internces 368
gele 349 143 Conference on Pera-Psy-
53 Barauni firing 349-50 chology . 369
54 Dacoit menace 250 144 Summer _lnslhutc of
Sapru  Committee on Mathematics for Sec-
" Higher Education 350-51 ondary School teachers 169
56 All Party Hill Leaders’ 145 Price of coal 370
Conferencey . 351 146 Export of coal to Pakisiar. 37072
57 Government holidays 352 147 Delhi Traffic Advisory
58 Coal washeries 352-53 Committee (, ] . 371
" i i - 148 Indo-Soviet “ulivaal
o8 P:;:::g thcmlcal ]T‘du“_ 353-54 4 and scientific exchange  371-72
60 Industrial coal 354-55 149 Enginering course 372-73
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WRITJ;ESN XAN?;WERS TO WRITTEN ANSWERS TO
s QQ T ON:..—cnntd_ QUESTIONS—contd.
Subject CoLumns S.Q. Subject CoLumns
No. No
150 thrt;;r:‘ of ?chcdu]:d - 181 “Education Supervision™ 394
] 182 India Intcrn.atmnal
151 Se;‘;n“:: for Tok}'u . Centre, Delhi 39§
: 73-74
. 183 DPensions to Bihar
152 Ge gnri::}mfriducanon l’rr- , teachers i 5 395-96
T4
184 Enrulment of boys and
153 Ejucatmn and Eme rgen- girls in schools 5' 396-97
154 'Chlml Today’ 374-75 185 Qil resources in
¥ 3
75 Rajasthan . . 397
15§ Training Institute for 186 Andamans and Nmobnr
Officers . 376 Islands . : - 397
156 Junior technical schools 376-77 187 U.K. expert on civil
157 Voluntary Sanskm Irs- defence . - . 398
titutes : 377-78 3 1858 Archival Legislation
158 Union Ministers . 378 Committee Report 398
159 Foreigrers Registration 189 Himalayan expedition . 398-99
flice . . 379 190 Journalism courses in
160 Wells for Harijans 179 Griveegiies = - 399-400
161 Singareni  Collieries 191 Coordination in rewdrch
company . 379-80 work . . 400
162 Coal deposits in Andhra 192 Registration of discoverics 400
Pradesh 3Bo-81 193  Sindhis . . 401
163 Accident  at Natwnal 193 Cheating by Chit
%gclgg Champion- Funds . - . . 401-02
ship Compeution 381-82 195 Correspondence courses . 402
164 Border dispute between 196 Development of horder
Uttar Pradesh and Bihar 382 ureas 402-03
165 Use of Hindi 382-R3 197 Staff of Delhi {.m\ ernment
166 Basic education 383 Schools 403
167 Laccadive . 383-84 198 National Fu-undanun fnr
168  Geological Survey  of Teacher Fund L
Bunderkhand regior. . 384-85 199 Government Schuol Tea-
chers’ Association,
169 Text books . I85-86 Delhi . : 404
170 Alifég:;rc'l: of land 1o in- : 200 Hard coke for Punjab 404-05
) g 386-87 201 Child and Social Welfare
171 Railway fare concession Programmes, Punjab 405
to the deaf mutes 387-88 202  Scholurships to Scheduled
) : Casts and  Scheddled
172 C ;
73 (ygl:lnngl;]m Assam and . Tribes . . . . 405106
haskarpuru Coal Minin
173 Paper technology and adi 2 pd ' E
polytechnical mjmols 389 Project . 406
174 Viswayatan Yoga Ash- 204 Supply of oil to Ccyl(!ﬂ 407
aram, New Delhi 390 205 Pipe line in (Jujaral
, o arcd 407
175 l:uscm‘monlofa map 390-91 206 Non-lnchans in (,()\Pgrrl.
176 0O.lIndia, Limited 391 ment service . 407-08
177 College fees . 392 207 Pre-primary education . 408
178  Geomagnetic research 392-93 208 Technical Ir‘lstjlctef. in
179 Sanskrit education in up. . © 408-09
Asssam . : 393 209 Gauhati Oil Refmcry 409
180  Exploration in Chandru 211 Thermal] Station  at
Ketogar . ; 394 Neyveli . . 409-10
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5“5
CoLUMNs CoLumns
STATEMENT BY PRIME
MINISTER : 8 . 410—I9 PAPERS LAID ON
THE TABLE—contd,
The Prime Minister (Shri )
Jawaharlal Nehru) made a (c) The Mineral Concession
statement regarding the agree- (Fourth Amendment) Rules
ment with Voice of America for 1963 published in otifi-
acquistion of a High-powered cation No. G.S.R. 842
Transmitter. dated the 18th May, 1963,
(6) A copy of report of the Com-
PAPERS LAID ON THE ptroller and” Auditor Gene-
TABLE . . . 42023 ra] of India on the Accoun:s

of the Coal Board for the year

(1) A statement on the visit of 1661-62, under sub-sectjon

the Minister of Economic and (2) of section 12 of the Cog)
Defence Co-ordination to Mines  (Conservation and
Slnuda,;ti: U.S.A.and the Safety) Act, 1952,
Ko -June, . .
K. in May-J e (7) (i) A copy each of the follo-
£ wm_g papers under sub-
e Natonal Council of edu section (1) of section 619A
cationa]l Research and Train- ?f ;h"' Companies  Act,
ing for the period from 956:—
Septomber 1, 1961 to March .
31, 1962 together with the (G)A;;u‘;!li-::ﬁ%:)?{g‘:l%z;?
Audited Accounts, Limited, Berhampur, for

the year 1961-62,
(3) A copy of the Internation al
Copyright (Third Amendment) (b) Directors’ Report of the
Order, 1963 published in Orissa Transport Compa-
Notification No, 5.0. 1279 any Limited Berhampur,
dated the 4th May,1963 under for the year 1961-62 along
section 43 of the Copyright with the Audited Accounts
Act, 1957, and the comments of the
Comptroller and Auditor

(4) A copy cach of the following General thereon,

ookt g v A () A review by the Govern-
— e working o
Muscum Act, 1961 the above Company.

(a) The Salar Jung Museum 2
(Amendment) Rules, 1963 R%)O%EI\?‘{TCOM‘HEIE}%
published in Notification N E MEMB S
No. G.S.R. 1230 dated BILLS AND RESOLU-
the 2oth july, 1963. TIONS PRESENTED " 423

(b) The Salar Jung Museum Twenty-second Report was
(Second Amendment) Rules resented
1963 published in Notj- MOTION RE: ASSOCIA-
fication No. G.S.R. 1231 TION OF MEMBER OF
dated the 2oth July, 1963, RAJYA SABHA WITH

PUBLIC ACCOUNTS CO-

(5) A copy each of the followin, MMITTEE ADOPTED . 423

F.ful:s unders suP‘“hmiTi (:g Shri Tyagi moved the motjon
of section 28 of the Mines €Ol in o Raj

and Minerals (Regulation and g‘;bgm::d ! ngaminme Jﬁ:
Development) Act, 1957 :— Member of that House to

(8) The Mineral Concession f:gg::fs Eg:‘mzn;“l::l;i::
(Second Amendment)!Rules vacancy caused by the Public
1963 published in_ Noti- Ey/canicd, Oy o
fication No, G.S.R. 8os x!:]y lhbe Sr‘et:lglun::t:;\?:xhzfm Tl:;
dated the 11th May, 1963. m;ﬁ;n walsngdcptcd, T

. : T OF BUSINESS

(b) The Mineral Concession REPOR
(Third Amendment) Rules AD V{ﬁlp RY COMMITTEE
1963 published in Notifi- ADOPTED. . . . 424—31
cation No, G.S.R. 843 Seventeenth  Report was

dated the 18th May, 1963. adopted,
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CoLUuMNs

. 431—96

BILLS PASSED . .

(i) Further discussion on the
motion to consider the
Textiles Committee Bill
moved on 13-8-63 conclu-
ded and the motion was
adopted. After clause-by-
clause consideration the
Bill, as amended, was

passed.
(ii) The Minister of State in
the Ministry of Home

Affairs (Shri Hajarnavis)
moved that the Union
Territories Dramatic Per-
formances (Repeal) Bill be
taken unto consideration.
The motion was adopted.
After clause-by-clause con-
sideration the Bill. as
amended, was passed .

[DaiLy DicesT]

548
CoLumns

BILL UNDER CONSIDERA-

TION . : s ’ 456—540

The Deputy Minister in the

Ministry of Law (Shri Bibu-
moved for
considerationof the Limijtation
Bill, as passed by Rajya Sabha.
The discussion was no t conclu=

dhendra Misra)

ded.

AGENDA FOR
25, 1885 (SAKA)—

Further discussion on the motjon
to consider the Limitation Bill,
Sabha

as passed by Rajya
and passing of the Bill, and
consideration  of
Members® Bills,

GMGIPND—LS I—785(Ai) LSD—23-8- c3—880,

FRIDAY,
AUGUST 16, 1963/SRAVANA

Private



